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LOK SABHA DEBATES

Wednesday, April 11, 1979/Chaitra 21,
1901 (Saka)

The Lok Sabhg met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Seepage uf Cement
+

*680. SHR" NATHU SINGH:
SHRI CHATURBHUJ:

Will the Minister of INDUSTRY
se pleased to state:

{a) whether Governmen; are aware
of the widespread discontent among
the consumers of cement due to seep-
age of cement from 10 per cent to 40
per cent;

(b) whether Government propose
to make it mandatory on cement com-
panieg to use kraft paper bags or
paper laminated jute sacks to prevent
seepage of cement; and

(c) if so, the details thereof?

THE MINISTER OF INDUSTR{Y]
(SHRI GEORGE FERNANDES): (a)
to (c). Complaints have beer received
from consumers of loss of cement
irom the jute bags due to seepage of
varying quantities. Government have

taken action to encourage the deve-

lopment of better: types of jute bags
which would minimise seepage to the

430 LS—1.

extent possible. Two different types
of improved jute bagg are currently
undergoing mass trials to judge their
suitability. Government are also
considering reduction of the propor-
tion of second-hand bags to the mini-
mum to keep down seepage. It is not
considered economical to use kraft
paper bags or laminated jute sacks for
packaging cement.
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SHRI JYOTIRMOY BASU: It is a
fact that due to serious regional im-

market price today
figure of Rs, 60/- per bag. I would
like to know from the hon. Minister
whether it is or it is not a fact that
.on an average, a bag of cement has

APRIL 11,
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to travel 685 kms. from the point of
production to the point of consumption
which is much higher than what is
used to be sometime ago?

SHRI GEORGE FERNANDES: It is
true that the cement has to travel a
little longer distance than it used io
be in the past. But we arc trying {o
resolve this problem to the extent
possible. There are obvious difficul-
ties because cement plants are located
in certain parts of the country.

SHRI JYOTIRMOY BOSU: It is a
serious regional imbalance.

SHRI GEORGE FERNANDES: We
have inherited thig imbalance. There
is nothing that I can do overnight to
set it right. But in respect of the new
cement unitg that we are now com-
missioning, we are now going in for
split location plants where the clirker-
ing of the limestone would be done at
one place where the limestone is
available and the grinding would be
done ag far as possible at the prinecipal
points of consumption. We have
started adopting this new policy. But
it will take {wo years before it really
comes into effect. So, we are going
to have the problem for a while. -

So far ag black-marketing is con-
cerned, I want t{o insist again that
today the State Governments are dfs-
tributing cement, We appealed to the
State Governments., There is nothing
that I can do as Minister of Industry
to end thig if the State Governments
do not cooperate. Every State Gov-
ernment today is responsible for dis-
tributing cement through their agen-
cies and stockists. I would like the
State Governments to be g little more
concerned sbout this question and
appoint only such stockists who do
not indulge in black-marketing
Wherever a stockist indulgeg in black-
marketing, it ig possible for the Police
and the district administration to
identify him and get rid of him. This
the State Governments must do and
hElp us,

-
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SHRI RAGAVALU MOHANARAN-
GAM: Even this size of the man cannot
catch your eyes so easily!

Sir, it 15 a well-known fact that
especially alter the introduction of this
permii system consumers are not in a
position to get their cement very easily
because of inordinate delay on the
part of the officers. Herg I am nol
going to talk about the State and the
Centre because I know fully well that
the hon. Minister has the knack of
handling the problems very easily by
saying that the State Governments are
1esponsible for this. I want to know
a very direct answer for this. Especial-
ly afler the introduction of the permit
system, there is inordinate delay on
the part of the officers and the consu-
mers are not in a position to get the
purmits very easily for their own
construction work. I want to know the
exact answer from the hon. Minister.

SHRI GEORGE FERNANDES: Sir,
there is no Centre-State question
involved in this. The distribution of
cement is not done by the Ministry of
Industry or by the Government of
India. The allocation to the State is
done by the Ministry of Industry, by
the Cement Controller. In so far as
the distribution is concerned, it is the
State Government's Civil Supplies
Department or the concerned Depart-
ment of the State Government which
ig today concerned with the distribu-
tion of cement in the respective States.
They are the ones to give the permits,
they are thg ones who appoint the
stockists and they are the ones to
regulate all this. So, ag far as I am
concerned.. .

SHRI RAGAVALU MOHANARAN-
GAM: Let us not have the permit
system. , . . (Interruptions).

SHRI GEORGE FERNANDES: I
am coming to that, It is for each State
Government to decide how it wants
to sell the cement and preveat black-
marketing. I can only appes] to the
State Governmenis 10 usg the admi-
nistrative machinery at their disposal
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to see that any kind of malpractice is
put down.

Development of a Semi-Automatic
Dialysis Machine

*§81, SHRI DHARMA VIR
VASISHT: Will the Minister of
INDUSTRY be pleased to state:

(a) whether it is a fact that the
National Engineering Industries, Jai-
pur, had developed a semi-automatic
peritoneal dialysis machine with com-
plete indigenous material: ang

(b) if =0, whether it had passed the
cxperimental stage together with the
detailg of the unit?

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): (a)
and (b). It has been ascertaired from
National Engineering Industrieg Lid.,
Jaipur that no dialysis machine, as
such, has been developed by them. At
ithe instance of the Doctors of Sawai
Mansingh Hospital, Jaipur the Com-
pany’s Engineers have only cooperated
with the Doctors and developed,
designed and manufactured an auto-
matic pump to be used with the
dialysis machine of the hospital to
expedite dialysis,. This pump is
undergoing trial tests at the hospital.

SHRI SAUGATA ROY: Sir, this
again is another question which has
nothing to do with the Central Gov-
ernment. It is not in the national
interests, It is meant to favour one
company, that too belonging to Birlas.
But these things are coming up in
1ok Sabha,

SHRI VAYALAR RAVI: It must be
in the national interests. Private
interests cannot be discussed in this
House, (Interruptions),

MR. SPEAKER: Please sit down. 1
cannot understand this type of distur-
bance. (Interruptions). There 1s
nothing prohibiting to talk sbout a
private company becauge the country
ig interented in knowing scientific
developments. {Interruptions),

APRIL 11,
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SHRI VAYALAR RAVI: This Parlia-
ment cannot be made go ridiculous.

(Interruptions)
SHRI RAGAVALU Momm -

the Members because they are raising
a point on a particular company.

SHRI GEORGE FERNANDES; When
we got the question, we made enquiries



9 Oral Answers

and this is what the company has
informed us:

—TI am quoting from their letter—

“That facts are that the Sawai
Mansingh Hoaspital, Jaipur has a
dialysis machine. The doctors wanted
improvement in the performance of
this machine, Our engineers co-
operated with them, developed,
designed and manufactured an auto-
matic pump to be useq with this
machine to expedile dialysis. This
pump is under trial in the hospital.
This was a gesture of our giving
technical help in the field of medi-
Cine."

They have got nothing out of this. Nor
are we in a position to say that we will
utilise their facilitics to develop a
dialysiy machine.

SHRI B. SHANKARANAND: I am
on a point of order on this question

MR. SPEAKER: During Question
hour, there is np point of order,

(Interruptions)

MR. SPEAKER: Mr. Saugata Roy
takes upon himself the responsibility
to decide.... (Interruptions),

SHRI B, SHANKARANAND: Mem-
bers’ right to ask questions depends
upon certain rules and the question
shoulq be restricted under the Rules.
My point of order is...

MR. SPEAKER: If questions on
private companies are restricted, then
many questiong will not come,

What does the rule say?

SHRI B. SHANKARANAND:: The
right to ask a question is governed
by the conditiong mentioned in Rule
41(2). Sub-rules (vii) and (xvi)...
(Interruptions).

MR. SPEAKER: There is nmo point
of grder during Question Hour,
Research and Development is primarily
the concern of the Central Govern-
ment,

CEAITRA 21, 1801 (SAKA)
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SHRI B. SHANKARANAND: This
question is not on research and deve-
lopment.

Rule 41(2) says:
“The right to ask a question is

governed by the following condi-
tions, namely..."”

Sub-rule (vii) reads;

“it ghal] not relate to a matter
which is not primarily the conecrn
of the Government of India".

This question has nothing to do with
the Government of India. Sub-rule
(xvi) says:

“it shall not raise matterg under
the control of bodieg or persons not
primarily responsible to the Govern.
ment of India.”

MR. SPEAKER: There is no point
of order.... (Interruptions),

MR_. SPEAKER: Qn, 682,
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Fire in Nuclear Fuel Complex
Hyderabad

*683. SHRI M. RAMGOPAL
REDDY: Wil) the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether fire broke out in one ol
the wings of the Nuclear Fuel Comp-

lex at Hyderabad on the 12th March,
1979; and

(b) if so, the delails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS & SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) The fire broke out in the Zir-
caloy Fabrication' Plant of the Nuclear
Fuel Complex, Hyderabad a little after
mid-night in the night shift of 12th
March, 1979.

. 1801 (SAKA)
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SHRI RAM GOPAL REDDY: It is a
very dry reply. The Minister hag not
given details about the damage. The
Minister has not taken a serioug note
of my question. Ter Fwwr A ww,
s ? faarwm oaw AE

It is not the way of replying my
guestion. I have alsg requested for
the details regarding the damage it has
done us 1o how the fire broke out and
what ure the remedial measurcs he
proposes 1o {ake n future. He has
not mentioned about this,

PROF SlIER SINGH: He has asked
a question as io how the fire broke
out. The hon. Member has also asked
about the damage. There has been a
damage 1o the roof slab, above ihe
kerosene tanks and steel structural
members were badly damoged PVC
electrical fittmmgs  were completely
burnt. PVC exhaustive system has
also melted.  These are the losses.
The loss comes te about Rs. 20 lakhs.

SHRI RAM GOPAL REDDY: This is
a very serious thing and it is a very
dangerous thing and such things are
happening in our nuclear complex. I
want to know what are the remedial
measures which he proposes to take
und whether any inquiry has becn
instiluted. 1 so, what are the details?
Ii the inquiry has not hren instituted,
I want {0 know why there is negli-
gence on the part of the Government.

PROF SHER SINGH: An investiga-
tion Commttee wag constituteq and
that Committee submitted its report.
The report is under examination. In
the report they have also suggested
some measures Which should be taken
to aveid recurrence of fire.

SHRI SAUGATA ROY: Sir, it is not
the first time after the Government
has taken over the nuclear complex
that there has been fire in such a vital
nuclear installation. As you know,
1ast year there wag a fire in the Baroda
Heavy Water Plant which has put off
our nuclear energy programme by
almost one year and now we have fire
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in the Nuclear Fuel Complex atl
Hyderabad. There is a consistent
effort here and abroad to do some
damage or other to the nuclear instal-
lations so that the nuclear energy
programme of India does not go ahead
as per schedule. I woulg like to know
from the hon. Minister whether he
would undertake a comprehensive
inquiry into the whole security system
of our nuclear installations and also
find out whether there is any linkage
between the different fires and acci-
dentg that have occurred in the
nuclear installations during the last
two year to find out whether there are
foreign connections or domeslic con-
nections for these accidents.

SHRI JYOTIRMOY BOSU: Or
American hand in the matier.

PROF. SHER SINGH: The Investi-
gation Committee hos come to the
conclusion that thig fire was accidental
and there was no sabo‘ose imvolhied m
this,

DR. KARAN SINGH: With the
growth of  uwtilisation of nuclear
technology for peaceful purposes,
there is going lo be expansion of
nuclear planty and, ag the recent
incident in Harrisburg in the United
States has shown, there are very real
dangers, unless safety measures are
built into the gystem from the very
beginning. ~ Will the Government
pleage let the House know whether
they are taking adequate measures to
ensure that, with the growth of our
nuclear capability and technology,
these safety measures are builg in so
that our population is saved from the
possible adverse effects of radiation?
The Harrisburg incident which is
going on even now is a pointer to
what should be done by this Govern-
ment ag a preventive measure, Is it
‘being done or not?

PROF. SHER SINGH: Safety mea-
sures are in-built into the system and
all precautiong are taken to see that
accidents do not take place. The hon.
Member has referred to the Harris-
burg incident. Our system is a little

AVRIL 11, 1979
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different from theirs, but still there
could be a possibility. So, all precau-
tiong are being taken. I have recently
been to the ERC and I myself asked
this question whether we have taken
all precautions {0 foresee what type of
accidents can take place and whether
we have made arrangements for safety
measures  in-built into the system
itself. I have been told that we have
done that.

PROF. SAMAR GUIIA; It ig known
that nuclear technology invalves very
sophisticaled mahcinery and also, that
uny accideni in the nuclear installa-
twons may lead to disaster. The
Minjster has said thi precautionarv
measures are in-buill into the system
but, in vicw of what happened earlier
n our heavy water plant and also in
Hyderabag and, as Dr. Karan Singl
hag pointed out, in view of the recent
incident which created great havoc in
USA also, will the Government take
immediate stepg for reviewing  the
safely  and precautionary measures
which are in-built, to see whethe:
these in-built precautionary measurcs
are sufficient or some additional pre-
cautionary measures arg necessary?
Will the Government review the whole
system of preacution and safety in all
our nuclear installations all over the
country?

PROF. SHER SINGH: I welcome the
suggestion of the Hon. Member and
wil] take steps to see that all precau-
tions are taken and also to foresee
what could be the causes of accidents
and how to avoid them.

EE.C. Delegation to study Electronics
Industry
+
*384. SHRI SHANKERSINHJI
VAGHELA:
SHRI MUKHTIAR SINGH
MALIK:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether a delegation from
European Economic Community visit-
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ed India recently to study Elecironics
Industry of the country;

(b) if so, the details thereof: and

(e) whether any
been signed?

agreement has

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS & SCIENCE
AND TECHNOLOGY & SPACE
(PROF. SHER SINGIL: (a) yes, Sir.

(b) A delegation consisting of 27
experis represeniling major computer
companies from the EEC Countrics
visited India during Mareh, 1979 to
explore cooperation in the field of

Compulers & Electronic Components.

(e) Mo, Sir.

|
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SHRI MUKHTIAR SINGH MALIK:
Mr. Speaker, Sir, it is said that they
have been invited for a meeting and
a discussion and exchange of views
had taken place and then we dispers
ed. Now, as far as part (c) of the
question is concerned, the hon. Minis-
ter has not informed the House as
to whether any agreement has been
reached or not. The Delegation came
to India last year and this year too.
I want to know from the hon. Minis-
ter whelher the delegation that visited
last year and thiz year also had come
on its own or they were invited by
the Government of India. T want to
know whether this delegation drew
blank or whether it hag met with a
total failure.

PROF. SHER SINGH: Sir, under
the auspices of the Indo-EEC Joint
Commission, our team consisting of 12
computer experts—and they were in
a delegation—went to EEC countries
including Brussels in November 1977.
Now, that was under the auspices of
Indo-EEC Joint Commission and their
delegation also came to India last year
and again we have also received an-
other delegation. Now, this is under
the auspices of the Indo-EEC Joint
Commission and as I said it is not
that they withdrew blank. Areas were
identified where we would have co-
operation in future. Evenu for increas-
ing the export in those countries and
so many other things were discussed.
1t is not that they drew blank. But
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no formal agreement was signed But
areas «f potential co-operstions were
identifind.

SHR; VINODBHAI B. SHETH. In
this country we have got electronics
Enginerrs of a very high calibre and
still wa are lagging behind in so far
ag eleclronic applicances are concern-
ed. I would Iike the hon. Muster
to give specific reply as to whether
the Government is thinking lo intro-
duce elecironic devices in the gervices
like ports, railways, awrcrafts, etc

MR I5PEAKER.
here
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The cotton index for May 1977 was
214, and for October 1977 it has come
down to 160.6 . Therc is a fall of
22.6 per cent.
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Memorandum by Christian Welfare
mm; Bihar

*687. SHR} KISHORE LAL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Chris-
tian Welfare Association presented a
Memorandum to Governor of Bihar
in a mass deputation on 5th March,
1979,

(b) what are their main demands;

(c¢) whether it is a fact that during
the last one year there have been
many attacks on thelr missions/inst-
tutions/individuals in various parts of
Bihar; and

APLIL 11,
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(d) the forces/institutions behind
this?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
t. (d) The information 1s being col-
lected fiom the Government of Bihar
and will be laid on the Table of tue
House. But just a few hours back
we got information from the Bihar
Government and on the basis of that
I wish to correct my answer.

In regard to part (a), whether it
13 a fact that Christian Welfare Asso-
ciation presented a memorandum to
the Governor of Bihar, the answer 1s:
3es, on the 5th March a memorandum
was submitted to the Deputy Secretary
to the Governer.

With regard to (b), the demands
are: to institute a hugh level enquiry
into the matter »f tho mecident and
find out whether there 1s any institu-
tionalised agency behind this and o
bring the culprits to book.

As regards the other paris of the
question, information is being collec-
ted from the Government of Bihar.
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SHRI B. P. MANDAL: 1 want to
know, when on 5th March a deputa-
tion met the Governor of Bihar, what
steps were taken and whether the
-Governor of Bihar, as the agent of
the Government of India, brought it
to the notice of the Government of
India that minorities in Bihar, espe-
cially the Christian minorities, are
harassed? May I know also whether
it is a fact that RSS is behind these
-atrocities? (Interruptions).

SHR] DHANIK LAL MANDAL: Ne,
Sir,

CHAITRA 21, 1901 (SAKA)

Written Answer 26

WRITTEN ANSWERS TO QUESTIONS

Development of productivity services
by the National Productivity Council

*686. SHR] NATVARLAL B. PAR-
MAR: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the National Produc-
tivity Council had considered pro-
posals for developinent of produrti-
vily services; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHR; GEORGE FERNANDES): (a)
and (b). The development of produc-
tivity services is a continuing process
with the National Productivils Coun-
cil since its inception, brief details of
which are set out below:

(i) 1t has developed specialised
services in Industrial Engi-
neering, Fuel Efficiency, Plant
Engineering, Production, En-
gineering, Behavioural Science
and Financial Management.

(ii) It provides training and pro-
ductivity survey and imple-
mentation service in the above
areas, undertakes applied re-
scarch projeclts and propa-
gates these through publica-
tions and w1 ious audio-visual
aids.

(iii) It is engaged in developing,
productivity services for small
scale indusiries through the
cells established in close col-
laboration with State Govts.

(iv) It has yndertaken the National
scheme on supervisory deve-
lopment leading to the award
of National Certificate in Su-
pervision and development of
trade unions and workers in
Productivity.

(v) It is engaged in the develop-
ment of productivity services
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in| Corporate Planning, Ma-
nagement Information System,
Marketing, Training Technolo-
gy and electronic data pro-
cessing.

(vi) IL has developed specialised
services in the conservation of
furnace oil and non-ferrous
metals postharvest operations
of agricullure and rural mar-
keting surveys.

The NPC at its meeting held at New
Delhi on 15th March, 1979 decided to
1eorient its activities to the economic
and industrial policy objectives of the
Government, The NPC has identified
the following areas for imme-hate
action: —

(i) Development of soap and
match industries in collabora-
tion with Khadi & Village In-
dustries Commission, Develop-
menl Commissioner, Small
Scale Indusiries and otheis.

(il) Development of Small Scale
Sector—Productivity improve-
ment in the existing units and
promoting, growth of Small
Scale Units for the rescrved
items in collaboratjon with
bessL

(iih) Productivity improvemeni in
public sector organisations
where productivity is low or
are considered sick. Some of
the wunits|areas identified for
immediate studies are State
Electricity Board, sick units
of the National Textile Cor-
poration and Emgineering In-
dustry, Bombay Port, Rail-
way yard in Mugalsarai etc.

(iv) Promoting appropriate gchem-
es for securing involvement of
Trade Unions to enable them
to adopt Productivity as an
integral part of their move-
ment.

The NPC has already worked out
detailed proposals for development of

APRIUL 11, 1979

Written Answers 28

soup and match industries in the cot-
lage small sector. Proposals in respect
of other areas are being worked out.
hy the NPC.

Wi siwy wr sweA wen o s

*g88. &t Tm feTe qEwer ¢ WY
dwAr WET g W ¥ g R o

¥ fi @i o gwey &

(@) afz 71, = & TwrE W wiaw
g TR B fad g g W Ew
TrEiaEr AT Er & ; WK

(_fr)llfcs’r, ar drser

i
1y
i3
:

FF
i
13
)

|

a4

iiiii‘”
1733
g: P
3
Im
13-

N

*689. SHR] CHITTA BASU: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether it is a fact that the
presence of highly productive pockets
and traces ol mineral deposits in the-
seas avound Andamans has been indi-
cated in the preliminary survey by
the National Oceanographic Survey
Researches recently;

(b) if so, whether Government
consider it desirable and feasible to-
take further exploratory drive in this.
behalfl: :nd

(c) if not the reasons thereoi?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The National
Institute of Oceanography, Goa, car-
ried out p preliminary survey of the
waters around the Andaman islands
in January-February, 1979. The sur-
veys indicated pockets of high biologi-
cal produclivity and trace metals in
the waters off the Andamans.

(b)) The area is proposed to be sur-
veyerd more intensively after comple-
tion of the analysis of data already
taken

(¢) Doec< nol arise.

Plan for betler process of Handloom
cloth

*690 SHRI C. K. JAFFER SHARIEF:
Will the Minister of INDUSTRY be
pleased (o lay a statement showing:

Government have
made unv plan or propose to take
imtlative or creating  infrastructure
like production of yarr, creating faci-
litiex for pre-weaving and post weav-
ing an( for better processing of the
handloom cloth during the Sixth Five
Yeur Plun: and

(b) if so, the details regarding the
expected invesiment?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
and (b). Consistent with the priority
given to handloom in the Textile Po-
Yiey announcement an integrated set
of proposals has been submitted by
the Sub-Group for Handlooms and
Powerlooms to the Main Working
Group on Textiles This includes pro-
duction of an additional 120 million
Kgs. of hank yarn, for which about 1
million new spindles will have to be
established. Half of these will be in
existing units and the other half in
new units proposed to be set up. As
regards pre-weaving, post-weaving and
processing facilities, a total sum of
Rs, 408 lakhs has so far been released
by the Central Government to 12
States/Uniop Territories for the crea-
tion of sueh facilities in the last three

(a) whether
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years. During the sixth plan period,
the Sub-Group of the Main Working
Group has proposed a Central ocutlay
of Ms. 1200 lakhs for this purpose. It
is envisaged that this amount will be
maiched by a Sum of Rs, 1500 lakhs
ip the State sector for the samc pur-
posc. These facilities will be set up
ncar handloom clusters to improve the
quality and marketability of handloom
cloth. The final report of the Main
Working Group on Textiles iz awailed

Correspondence in Hindi for Banks
and Public Undertakings

*691. SHRI A. BALA PAJANOR:
SHRI P. S, RAMALINGAM:

Will the Minister of HOME AF-
FAIRS be pleased 1o state:

(a) whether it is a fact that the
Central Hindi Committee have decided
that correspondence shoulg exclusive-
ly be in Hindi for Banks and Public
Undertakings in Hindi speakin g States.
and

(b) if so, the rationale of the deci-
sion in the light of the assurances
against imposition of Hindi given
from time to time?

THE MINISTER OF HOME AF-
FAIRS (SHR; H. M. PATEL) (a).
No Sir, After a discussion on the
subject, the Committee decided that
the Deputy Prime Minister {Finance)
will consider the issue in the context
of the existing, rules and the assuranc~
er given by the Government.

(b) Does not arise.

Progress of Rajasthan and Narora
Atomic Power Stattong

*682. SHRI EDUARDO FALEIRO:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether the Rajasthan and
Narora Atomic Power Stations are
lagging behind schedule:
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(b) if so, the reasons thereof; and
(c) the steps taken in this regard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The full quantity of heavy water
required for initial fllling up of the
Rajasthan Station and final commis~
sioning i8 not yet available. As re-
gards Narora Atomic Power Pryject
there have been delays in the manu-
facture of some critical nuclear equipn=
ments, which could not be obtamned
from other gources.

(c) I respect of the second unit
cf the Rajasthan Atomic Mower Sta-
iion, Government has already made
arrangements for the procuremeni of
the bulk of heavy water required for
the initial inventory and the bulance
1s expected in the current year. As far
@z Narora Atomic Power Projeci is
concerned, all efforts are being mude
to expedite the manufacture of criti-
cal nuclear eguipments.

Utilisation of Raw material for
Textile Industry

*693. SHR] CHITTA BASU: Will
ihe Minister of INDUSTRY be pleascd
to state:

(a) whether the attention of G-
ernment has been drawn to the news
jtem in the Times o India, New
Delhi, dated February 22, 1879 in con-
nection with the scienlific break
through in technology for gainful
utilisation of agricultural waste mate-
rials like banana sheath and pine-
apple leal for the utilisation of raw
materials for the textile industry:

(b) if so. whether Government
have taken any follow-up measures
in this regard; and

(¢) if so, details thereof?

THE MINISTER OF INDUSTRY
(SHR; GEORGE FERNANDES): (a)
to (¢). The news item in reference has
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been seen. This refers to certain pro-
cesses developed by the Jute Techno-
logical Research Laboratory, Calcutta.
However, Iocal and indigenous techno-
logy using banana leaf ard pineapple
fibre has been developed iy XKerala
and Manipur respectively where
fabric is being made out of these ma-
terials, Government have decided to
give full support to the further deve-
Jopment of this technology in order
to spread this further. Detailed pro-
grammes are being formulated in con-
sultation with the concerned Stale
Governments.

HM.T, Watches

*694. SHRI ISHWAR CHAUDHRY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that proper
facilities for sale of H.M.T. watches
are not available in the capital;

(b) whether it ig also a fact that
the maintenance cost is much higher
in comparison with those of other
makes of walches;

(c) whether Government's atten-
tion hag also been drawn to short
supply of HM.T. watches resulting in
higher price being charged from
buyers; and

(dy if so, the measures being taken
to improve the situation?

THE MINISTER OF INDUSTRY
«SHR; GEORGE FERNANDES): (a)
No, Sir.

(b) No, Sir.

(c) and (d). There is an increasing
demand for H.M.T. watches because
of their quality and performance.
These watches both at Delhi and else-
where in the country are sold at pres-
cribed prices through HMT's authoris-
ed outlets, In order to eliminate scope
for possible malpractices arising from
unfulfilled demand for HMT watlches,



33

and to cater to the increasing public
demand for these products throughout
the country, the production of these
watches has been increased. HMT's
production in 1978-79 was 33,38,197
watches as compared to 20,58,000 in
1977-78 and 11,71,710 watches in 1976~
1977.

New Switch Board Factory by
Siemeng

*685. SHRI K. A RAJAN: Will the
Minister of INDUSTRY be pleased to

state: i
(a) whether Sicmens India has a

proposal to set up a new Switck
Board factory near Calcuita; and

(b) if so, the details of the propo-
sal and Government's reaction there-
1o?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Does not arise,
Criminal cases Aleg for Demolitiop of
Buildings in Turkman Gate, Delhi

*696. SHRI RASHEED MASOOD:
SHRI DINEN BHATTA.-
CHARYA:

Will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether criminal cases were
filed against the residentg of Turkman
Gate while their buildings were
‘demolished;

(b) if so, the number thereof; and

{c) the number of cases which have
been withdrawn go far and the num-
ber still pending for withdrawa] and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL); (a) to (o).

Written Answers CHAITRA 71, 1801 (SAKA)
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Four cases were registered on 19-4-
1976. For reasons of inadequacy of
evidence, the investigation by the
police was closed in respect of two
cases The other two cases were
wilthdrawn. No case, is, therefore,

now pending.
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Statement

Faceign contragts secured by EPJ during the perioa 1976-77 ta 197879

3%

Year in which contract secured/Name of Project

Value
of Remarks
Project
(Rs. in
lakhs)

1976-77
1. Water "Treatment Plant, Bangkok
.2 A Baghze (Audiya) Hounng Projeet, Kuwait |
I 3 \r~chanical Training Centre, Iskandriya, Irag .,
+ Supply of Surveyiug Instryments, Iraq

ilr, Cionsultaney Report fr Guvana Steel Plant

1977-78
it Wadi iran Electrificanon Scheme, Saudi Arabia
|2 SicF Palace Area Building, Kuwait .

3 15th Bricade Camp, Kuwait

'

197879

t. Northern Grain Silos, Iraq

2 Water Research Centye, Iraq |

1 Central Grain Silos, Irag

4 SAAD-g Project, Iraq

5 Radio & Coloured TV Centre, Iraq
6. Civil Works for Ruwais Refinery, Abu Dhabi

i 1. Oil Storage Tanks Project, Jaddak, Saudi Arabia

Grand Total (Vah I;)—-Iim 55,757° 34 lakhs,

——

192:00 Clompleted.
25000° 00

1027-00 Completed.

. 604 Completed.

1*30 Completed.

24226° 34

1842+ 00
. 3264 00

Bo1o* oo

13116+ 00

4600+ 00
1550° 00
420000
4200+ 00
. 1850°00
. 2000° 00
. 51500

1B415°00

er———
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Progress in use of Thorium for
Atomic Energy

*701, SHRI A. K. ROY: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) the progress made in India to
use Thorium in place of enriched
uranium as the principal source of
g;rim atomic cnergy in the coun-

APCIL 11, 1979
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(by whether it is a fact tnat
India's source of low quality meagre
uranium ore would never make her
uranium based atomic energy a viable
commercial solution to her energy pro-
blem; and

(c) if so, the facts in details and
the steps taken thereon?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Thorium
cannot replace enriched uranium in
recaclors which are based exclsively
on use of enriched yranium. How-
ever, a programme is in hand whicl,
wil] ultimately provide for generating
power using thorium which is rela-
tively more abundant. A proiotype
fast reactor is being constructed at
Kalpakkam near Madras.

(b) and (c). The reserves of natural
uranium in the country are adequale
for the level of nuclear power pro-
gramme currently envisaged,

Use of CRP in atrocities on Adivasis
in Baharagorah Area of Singhbhum
District, Bihar

6601. SHRI A. K. ROY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether he is aware of the
atrocities on Adivasis in Baharagorah
area of Singhbhum District in Bihar
in the month of January, 1878; if so,
the facts in details;

(b) whether Adivasis houses have
been demolished and ladies have been
tortured in the same area, if so, the
facts in details;

(c) whether CR.P. was used in the
torture of Adivasis; and

{(d) whether Central Government
would put a ban on use of CRP by
the State Government against the
Harijans and Adivasis?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b), The Bihar Govenment
has reported that no incident of atro-
city in the Baharigoran area in Jan-
“uary 1979 hag been brought to its
notice, nor any case of molestation or
torture There was, however, one
case of alleged rape but on enquiry
by the local administration the allega-
tion was found to be ncorrect.

(cy and d) The CRP. has been
deployed in the area for maintenance
of law and order and not for torturing
the adivasis The CR.P 1s deployed
whenever re-inforcement 1s necessary
and the State police fall shori of re-
quirement,
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Contracts won jn foreign countries by
Indian firms in the fleld of Textiles

6603 SHRIMATI MOHSINA KID-
WAIL: Will the Minister of INDUSTRY
be pleased to state:

(a) how many Indian Firms have
won contracts in foreign countries for
previding training, teaching and con-
sultancy services in the fleld of textiles
during the last one and a half year;

(b) the amount of the contracts
signed by each; and

(c) whether these firms have clean
record as far as the payment of taxes
in the country is concerned?
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THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBIY PRASAD
YADAV): (a) to ‘c). The informatisn
is being collected and will be laid
on the Table of the House.
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Production of Cotton in Punjab

66805. CHOWDHURY BALBIR
SINGH: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether it is a faci thai Punjab
is producing a lot of cotton;

(b) whether it is also a fact that

there is no coiton and spinning mill
there in Public Sector;

(c) if so, the reasons therefor:

(d) whether Government propose to
open the same in the backward dis-

trict of Hoshiarpur for the uplifi of the
same; and

{e) if not, the reasons iherefor?

APRIL 11, 1979
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THE MINISTER OF STATE IN
THE WMINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir,

(b) A spinning mill has been set
up at Bhatinda in public sector.

(c) Does not arise,

(d) and (e). There is no proposal
at present to set up a cotton spinning
mill 1n public gector in Hoshiarpur
District However, in addition to one
spinning mill of about 50,000 spindles
already working in private sector in
that District, another spinning mill
is being set up there in joint sector.

Bharat Industries and Commercial
Corporation

6607 SHRI SURENDRA BIKRAM:
Will the Minister of ELECTRONICS
be pleased to state:

(a) what items of clectronics will be
manufactured by Bharat Industries
and Commeraial Corporation and what
will be thewr uses;

(b) when this Corporation is expect-
ed to go into production and what
items will be manufactured in the.
initial stages,

(c) how much emuloyment will be
provided by this unit directly and o~
directly; and

(d) will this unit export certain itemy
manufaciured by it and also impart .
know-how to Indian industries abroad?

THE MINISTER OF STATE ELEC-
TRONICS (PROF. SHER SINGH):
(ay and (d), The Department of Elec-
tronics has not received any proposal
for small scale approval or industrial
licence for the manufacture of elec-’
tronicg goods from a firm named M/s.
Bharat Industries and Commercial
Corporation.
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Smprovement ln Finsacial Condition of
Harijans

8608, SHRI JANARDHANA POO-
JARY: Will the Minister of HOME
AFFAIRS be pleased to state the ex-
tent to which the financial condition
of the Harijans in the country has
‘been improved during the last two
years?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
The assessment of the improvements
in the financial conditions of the
Harijang in the country would require
extensive and detailed studies, No
information on thig scale and magni-
tude iz available. The Planning Com-
mission in the Draft Five Year Plan
1978—83, has made references to the
financial conditions of Harijans, like
the following:—

“The prevalence of poverty and
inequality, virtually upnchanged over
the years, can be seen most clearly
in the conditinns of life of the two
disadvantaged groups in our society,
the Scheduled Castes and Scheduled
Tribes...So far they have been
only marginally involved in the
process of development...Scheduled
Castes generally constitute a sub-
stantial fraction of the population
below the poverty line. They have
few assets and are generally de-
pendent on share-cropping or agri-
cultural labour.”

Charter of Demands by Employees of
Rajasthan Atomic Power Project

6609. SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether it is a fact thai the
charter of demandg submilied by the
employees of the Rajasthan Atomic
Power Project is pending consideration
with Government for more than five
years and as A result the employees

CHAITRA 21, 1801 (SAKZ%)

Written Answers 46

have now threatened to go on an in-
definite hunger strike to press the
Government to meet their demand In
near future;

.

(b) if so, the detailg thereof; angd

(c) the steps proposed to be taken to
take a decision in the matter and pre-
venting the hunger strike?

THE MINISTER OF STATE
ATOMIC ENERGY (PROF SHER
SINGH): (a), (b) and (c).No, Sir A
charter of demands was sub-
mitted in June 1977 by the
employees of the Rajasthan
Atomic Power Project. Con-
ciliation proceedings were held. But
they failed. There was then a strike
in the Station from September 8, 1977
to January 7, 1978. Afier the strike
was called off unconditionally a series
of discussion were held with the
Union leaders upto the level of Union
Labour Minister., Certain concessions
were offered to the employees with
a view to an amicable settlement. The
Unijon, however, rejectedq the offer.
Two workmen representing non-
recognised union started relay hunger
strike on March 12, 1979, In addition
another workmen commenced hunger
strike on March 19, 1979 and was re-
moved by the police on March 286,
1879. Conciliation proceedings with
the recognised Union are in progress.

wre, vt site amact war gowt & qedt F af7

6610. st adfeg wrf o= : w1 weim
Hoft a7 TR A $ w4 fin

(%) 19f®, 1978, AT 28 B,
1979 ®r i, gEY, WEwd, e,
arefesl a1 ZgE O T R e e
o

() w1 TR g R @ fed
m-ﬂﬁ;w o

(w) afeq, o sewrsa wrd; i

(“)“ﬁm-ﬂmmmé’lﬁt
¥ a9 A ww fegy
wrgr !



4q7 Wriiten Answers APElu 11, 1979 Written Answers 48

0w s § o SR (s o (@) & (w). w7 wwa 2w, oW, shex

wew awew) : (%) feror I awr 11 desa :ﬁﬂmﬂm@mm%?ﬁ

L foe ¥t AwTe feaft e PR 7@ gUd |
w1

ey gawts | wrfae e o ofraes aoerd £ 1 )

7wy farferszan farem (fr1a To &)
1°4~1978 T 28-2-79%)

1 2 3 4 5
gy . . THUE-19. 350 IRT TG EUTF O TH WIET 42966.53 5395 0 50
(wprar ¥ Lol
ELd (1) wwits ddw Az gy wme F wroaTd & freed 90012.47 97067 56
3/ 1-76" ey Y q¥w w9 B Hwa
|y
(2) srevamEm qadY 1210 §f wrewmd & fovwdt @97 93021 56 95175 22
57~5185 Lidaeed
w1 (1) wiwd i gt 21686 47 wimg wiwd
I TG
(2) sitfraz gy 28477.48 1=1=79 &
QEHAT W Ay A%
wTCT NS
uFd 9%
wradid
(3) s feara (wreoit) 31056.87 35506.95
fggeam qrwET ST
L2 Al . (1) e sodi @t ek A e ¥ faw- 4172.61 1 4355.88
W W W 3
(2) s wgET
150 € Y & wream & frewd 34.11,51  4052,59
LT B ()
v (1) weaw wriww T WA % 262.23 287. 43
(2) @ 24 arewE o ey A fawet 358.00 396.00
(=T #ww)

(3) erefom orgee e & TS EGT O 312,28 345.00
wri ’TEEH e e




49 Wri‘ten Answers CHAITRA 21, 1801 (SAKA) Wnite: Answeis 30

faaew-11
orF g s § mfww feg v o) awn 2ga @ dvws TR amaat S
T farfirszar & a1 a5y faqurr e a7 o &
T s T oF 14 79%F 28-2 79%!
T TH W
T
1 ¥ 2@y @ A on 1y vre-10 T T 279 7% 331 28
FATTHICFT 6 70 15—
& oqr§ +fem ot e 49
5 90—11 Hlo 19 it Tf 228 74 279 22
5 20-14 #Yo 49 T Tt 19, 19 241 36
5 h—13 dYo 49 @ Erl 208 23 235 05
TEF IIAT IAA FUE VY 5 W7 W &Y
§ 25=.0 1.7 ¥Memrw TEg/105 T T 1077 44 1304 59
C 9 00=20 12 Tre W7o 4Ry 11>/
T o VHEY 19 Eed T& 1370 85 1548 57
7 WTEFA IMAT 29-1-1/2¥ 7o ato MEw A TFT T 12 20 3 40
[ATT AT AT 3-2>-19 4 i Wewr T 77t 112 36 122 46
afaqeT
9 AT 7 frIg e
50-10 4 ©ITE 741 L 73 23 80 8¢
10 w7 emefrat 11 2-28 10-26 Wo Ao Twr LA 893 8> 999 00
wodYo 6 AT UFF 99
11 gwRREmTfrac 12 4 W9fitf/-28 S fF | a@ T 1074 39 1232 00
dmeo & T VR 6T
12 o &Y 278 @ ZTae AEEE TR 12 00 L @l 3117 99 4065 85
24/ 25/ 10 ek
13 W & 71§ 7 T/I| A9 FTE 18 00— Ll @ 9505 74 9805 74
24/25 20 oIk
I TR A 0K 1-4-7b ¥T 28-2-79 %
¥ T AT
a¥I
1 WRTFRILE 5 90-15(-15) Lel T 331 13 37 86
2 wfrgregs 9 00 2 (ATEETEN) . W og g W} 120 05 140 40
3 WEHETA qAT 3 258 16 TEr w7t 22 72 26 51
4 zfemeegETagw 3 50 10 @y T 16 41 18 94
5 amerw agd o afe . L L] 5 00 |5 55
6 amsa g (NE =WR) Ty ! Wi 515 5 70
7 gRUgA/2 4 28{11-28 Frodrodte
o [TodloYHo TWE HTTo adr aft 1126 10 145 o0
8 EWXZUW 13 6 29 (12-28) Cedtoywe Ll | 175 12 200 00
THe T8 |IL
9 Wit ok dogem e 12 00-24/25] W ] o | f217 21 237 44
10. o & gré & Zgww EEA 18 00~24[25 L 631 21 653 21




51 Written Answers
Review of Controlled Cloth Scheme

6611. SHRI K: MALLANNA: Will
the Minister of INDUSTRY be pleas-
ed to gstate:

(a) whether there is any pro-
posal under the consideration of Gov-

-ernment to review the controlied cloth
scheme;

(b) whelher there has been decline
in the standard cloth; and

(c) 11 s0, the details regarding the
oolicy of Government in this regard?

THE MINISTER OF STATE IN

‘THE MINISTRY OF INDUSTRY

(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir.

(b) and (¢), Ag against the pro-
duction of 419.63 million sq. metres
of controlleg cloth in mill sector and
handloom scctor during the entire
year 1977-78, production during April,
1978 to December, 1978 (8 months)
is abouty 337.66 million sq. metres.
‘While production figures for the period
January, 1978 to March, 1979 are not
yey available, the production for the
year, 1978-79 as a whole is likely to
be higher than the production level
of 1977-78.

Preparation of Panel for Selegtion
Grade (Deputy Secretary) of C.S.S

6612. SHRI ISMAIL HOSSAIN
KHAN: Will the Minisler of HOME
AFFAIRS be pleased to stale:

(a) whether for preparing panel for
Selection Grade (Deputy Secretarles)
of the Centrul Secretariat Services only
those officers of Grade-I of the Service
(Under Secretarics) whose last five
years' reports have been categorised
atleast ‘very good’ are considered,

(b) if so, whether this criteria is
being adopted in respect of other ser-
viceg also or only in the case of Cen-
tral Secretariat Service;

APRIL 11, 1979
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(c) whether adequate weightage is
gwven fo the officers who have put in
sufficiently long service as Under Sec-
retaries and have also reached the
maximum of the scale; or 1s there any
proposal to compensate them by giv-
ing them special incremenis or allow-
ance; and

(d) whether there is any proposal
for the premature retirement of such
of the officers who have been lef{ over
for promotion tor several years by
giving them same rectirement benefits
such as cash payment of Leave Sulary
ete.?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S D. PATIL): (a) No, Si.
Vacancies 1n the Selection Grade of
the Central Secrdatariat Service are
to be filled up by promolion of per-
manent officers of Grade I who have
rendered not less than 5 years approv-
ed service in that Grade and arc in-
cluded in the Select List for Selection
Grade prepared under sub-rule 4 of
Rule 12 of {he C.S.S. Rule 1962 and
relaled regulations framed there-
under.

(b) Does not arise.

(¢) and (d The gelection of eligi-
ble Grade I officers of the C.S.S for
promotion to Selection Grade is made
on the basis of merit. No proposal
for compensating the officers left over
for promotion is under consideration.

Representation from the Staff of
Richardson and Cruddas Ltd.

6613. SHRI R. K MHALGI: Wil
the Minister of INDUSTRY be pleas-
ed to gtate:

(a) whether Government have re-
ceived a representation dated 20th Feb-
ruary, 1979 from the members of the
Staff of Richardson and Cruddas Ltd.
Byculla Bombay (a Govt. of India Un-
dertaking);
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(b) if so, when and what are the
grievances put forth and demands made
therein; and

(¢) what action Government have
taken so far or propose to take In
near future?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Yes,
Sir.

(b) The monthly rated staff and
peons of the Byculla Iron Works of
M/s. Richardson & Cruddas (1972)
Lt, went on strike from 7-8-7T8 to
8-1-79 During the period of the
sirike, some employees were found
indulging in acts of vandalism and
citing other stmking employees to
indulge m such acts of misconduct.
Thirteen such employees were sus-
perried pending completion of depart-
mental enquiries against them, In
the representation dated 20-2-79, two
of the suspendeq employees had
requested for withdrawal of orders of
suspensions and payments of wages
for the period of their suspension.
They had also stated that the manage-
ment had not taken similar action in
respect of the employees of the
Mulund Works of the Company, who
were also on strike during the same
period.

{c) After the susprnded cmplovees
hag submitted a written apology ex-
pressing regret for their conduct, the
management have wiathdrawn the
orders of suspension and they have
also closed the enquiries against them,
These employees have since been al-
lowed to resume their duties. Since
the Company’s Standing Orders do not
provide for paymen{ of wages during
the period of suspension, it ig not
possible for the Company to pay
wages to these employees for that
period.

No charge sheets were gerved on
the employees of the Mulund Works
as none of them had indulged in acts

CHAITRA. 21, 1901 (SAKA) Written Answers %4

of vandalimm or misconduct during
the period of strike.

Seizure of Tools of Cultivators In
Andaman and Nicobar Islands

6614 SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to gtate:

(a) whether 1t is a fact that in 1st
week of February, 1979, the tools of
the cultivators belonging to Mowa
Dera, Tushnabad Panchayat, under
South Andaman Tahsil in Andaman
and Nicobar Islands were seized by
the Forest Officers by using armed
forest Guards,

(b) whether it is a fact that these
cultivators were working on the land
allotted to them by Andaman and
Nicobar Administration; if so, the rea-
sons o! harassing the cultivators and
sewzing their agricultural tools wath
details of the lools and the further
development in the malter, and

(c) whether Government are aware
about the similar seizure of Agricul-
tural tools irom the farmers of Choul-
dan while they were working on their
allotted lands on the 10th January,
1878 by one K. P. Achaiya, Range Offi-
cer; if so, the details thereof and the
action Governmeni propose to take
against the Forest Department?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(by According to the report receiv-~
ed from Andaman and Nicobar Admi-
nistration these cultivators were
clearing forest growth within an area
which according to forest records and
maps was protected forest area and
cleaning of forest growth within such
areas is prohibited under the forest
Act. Five dahas and two felling axes
were seized from them which were
subsequently released on intervention
by the revenue authorities,
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(c) Seizure of Agriculiural tools
from the farmers of Chouldari area
was made because they were clear-
ing forest growth within the protect-
ed forest area. Th= seizeq imple-
ments are still jn the custody of the
Forest Department pending finaliza-
tion of the case.

News Item Captioned *‘Tribunals for
Government Employees’

G615, SHR1 VASANT SATHE: Will
the Mimster of HOME AFFAIRS be
pleased to state:

(a) whether attention of Govern-
ment has been drawr fo the news re-
port appearing in the Indign Express
dated the 21st March, 1979 under the
caption “Tribunals for Government
employees”, anud

(h) 1f so, what is the reaction” of
Government to the various decisions
reported 1o have been taken or under
consideration of Government, facts
of the mailter and the latest position
regarding ihe proposals finalised and
details of action taken/proposed for
the implementation of the same?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHR1 S. D. PATIL): (a) A news
item captioned “Tribunals for Govern-
ment employees' appeared in the
Indian Expresg dated the 21st March,
1979,

(b) The details of the p_roposal to
get up Administrative Tribunal _for
employees engaged in connection with
the affairs of the Union have not yet
been finalised.

News item ecaptioned ‘Abdullab
ready for Partition of State’

6616. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment 'has been arawn to the news
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report appearing in the Indiun Ex-
press dated 21st March, 1979 under
the caption “Abdullah ready for
pariition of State”; and

(b) it so, what is the reaction of
Government tp the wvarioug observa-
tiong made therein?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) According to our information,
the Chief Minister of Jammu and
Kashmir had, while speaking in the
State Legislative Assembly on the 21st

March, 1979, refuted the allegation
that he wanteq 4 dwisen o1 the
State

The Government are opposed to,
and disapprove of, any suggestion or
move towards the division of the State
on regional considerations.

Setting up of Vanaspati Factory in
Orissg

6617. SHRI D. AMAT: Will the Min-
1ister of INDUSTRY be pleased to
state:

(a) whether Government of Orissa
hag planned to set up a Vanaspati
factory and a spinning mill at Bolan-
gir and Titlagarh of Bolangir dis-
trict of Orissa; and

(b) i# so, when the concerned
factory and mill will be set up and
the proposed amount to be invested
in these concerns?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEBI PRASAD YADAV): (a)
and (b). Information is being collect~
ed and will be laid on the Table of
the House,

a
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Engaging of 3 Lawyer by CSIO,
Charndigarh

6618. DR. SARADISH ROY: Will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Scientific
Instruments Organisation (CSIO)
Chandigarh  engaged a lawyer for
representing ihem before the Assis-
tant Labour Commissioner (Central)
Chandigarh and before the Registrar,
Trade Unions, Chandigarh 1, the
matler of certain industrial disputes
between the management and the
workers;

(b) how much fees was paid to the
lawyer and whether lawyer repre.
seter] the management in  noth the
cases; and

(¢) why the job could not be done
by the full time Lay Officer of CSIR
to save the expenditure?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENT OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) A sum of Rs. 1,500/- (Rupees
one thousand and five hundred only)
wag paid as fee to the lawyer. He
‘was engaged to represent the manage-
ment in both the eases. However, the
Assistant Labour Commissioner (Cen-
tral) did not allow him to represent
the management before him,

(c) In accordance with the practice
in vogue in CSIR, lawyers are engag-
ed to present/defend cases in various
Courts. In this case a local lawyer
experienced in Labour Laws was con-
sidered necessary and was engaged in
addition to the Law Officer of the
CSIR who deals with legal matters of
all the Nationa] Laboratories/Institu-
tes,
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Suspension of Pension to Fresdom
Fighters

6619. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 1214 on
28th February, 1979 regarding pension
to frcedom fighters and state:

(a) in how many cases Government
have stopped or suspended the pen-
sion given to {freedom fighters in
each State after March 1977;

(b) the reasons for doing so; and

(c) in how many pending cases
derision to grani or not to grant
pension has been taken during the
same period?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (c), Pension has been sanc-
tioned in 2028 cases, rejected in 4998
cases, suspended in 2281 cases and
stopped (cancelled) in 550 cases dur-
mng the period from 1-4-1977 to
31-3-1979. A State-wise statement is
attached.

{by The pension has been suspend-
ed/stopped on one or more of the
following grounds: —

(i) Applicant is not a genuine
freedom fighter.

(ii) Suffering is less than six

months,

(iii) Suffering not in connection
with freedom movement,

(iv) Submission of false docu-
mentary evidence.

(v) Internment|externment/abs-
condence is not supported by evi-
dence based on official records.

(vi) Annual income from all
sources is more than Rs. 5000/-.
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Statement nfwwuz the number of cases 1n which pension has been sanctroned, rejected, suspended and stcf f ed
{cancelled) during the period from 1-4-1977 to 31-3-1979 (State-rnse)

States/Union Territories Sanctioned Rejecied Suspended  Stopped
(Cancellerl)
1 2 3 4 5

1. Andhra Pradesh | . . . 157 286 16 20
2. Assam | . . 19 107 10
3 Bhar ., . . . 178 16a0 45 44
4. Chandigarh | i . . !

5. Delhi | § . . . . 4 20 9
6. Goa i . . : . 29 25 1

7. Gnjarat , . \ " . ) 96 8 1
8. Haryana . 2 32 30 1
9. Himachal Pradesh , . . . 2 12 1t 1
. Jammu & Kashour | . . . 2 7 4

1. Keralh |, i . " s . 87 95 . 47
12. Karnataka . . . . . 105 365 1241 74
13. Madhya Pradesh . . . 26 76 - 38
14. Maharashtra . s - . 225 497 75 14
15. Manipur . . . . . . . . 7
16, Meghalaya : " . . 4 13
17. Orisma = = " Ly i5 as a1
18, Pondicherry " . 4 29 . 36
19. Punjab . . 29 104 47 15
20. Rajasthan . . 7 18 16 5
21. Tamil Nadu . . 52 201 - 16
2 . Tripura . 5 i 3 77 35
2. Uttar Pradesh . . . . 42 456 402 go
2). WestBengal . . . ., . 557 283 70 93
25. TNA Personnel . 468 206 318 8

Tatal . . 2028 4009 ueBr 550
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Constitution of Thana Level Peace
Commiitees fn Delhi

6620, SHRI MAHI LAL: Wil the
Minister of HOME AFFAIRS be
pleased to state:

(a) the procedure and criteria
adopted for the constitution of Thana
Level Peace Commitiees in the res
pective Police Stations in Delhi:

(b) the constitution, functions of
these peace committeeg ang the
qualifications of a pergon for being a
member of such a peace commiitee;

(c) whether the present enrolment
of members for the Thana Level
Peace Committees iz gcreened by the
Police authorities and finally cleared
by the Member of the Metropolitan
Council of a particular political
party; and

(d) if go, the reasons for giving
authority to the members of a parti-
cular political party only of clearing
the final list of candidates for the
peace committees which are consider-
ed to be purely non-political?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S, D PATIL): (a) to (d). A
Thana Level Committee with the
Member of the Metropolitan Council
of the area as the Chairman ig func-
tioning in each Police Station in the
capital. The Committee is constitu-
ted in accordance with the guide-
lines (Statment attached) formulated
by the Delhi Administration in this
regard,

Statement

' Guidelines regarding comstitution of
the Thane Level Commitiee in Delhi.

1. There will be one Committee for
eath police station in the Union Ter-
ritory of Delhi whose Chairman will
ibe the Metropolitan Councillor of the
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area. Where there are more than one
Metropolitan Councillor in the juris-
diction of a police station, they will
be nominated as Chairman of the
Committee each for a year by rotation,
Chairman will be appointed by the-
Chief Executive Councillor,

2. The Asstt. Commmissioner of Police
of the area will be the convener of the
Thana Level Committee within his
jurisdiction,

3 There will be not more than 23
members in each committee two of
whom shall be ladies. The nameg of
the members will be approved by the
Chairman. The names suggested by
the Commissioner of Police and others
can also be considered by him.

The following are the categories of
pergons from whom nominations ghall
be made:—

(i) Municipal Councillor (S) of
the area/Member of the NDMC.

(iiy President/Secretary of the
renowned religious Institutions.

(iii) President/Secretary of tihe
local Bazar Association,

(iv) Principal of the local School/
College.

(v) Rrepresentative of the Resi-
dents Welfare Association.

(vi) Representative of Industrial
Labour.

There is no objection to more than
one or two members being drawn
from each category according to need,
but the ceiling of membership as a
whole should be kept at 26.

4. The approval of the Chairman
regarding the names of persons to be
associated in Thana Level Commit-
tees from the categories ag above shall
be subject to review by the Admn, as
may be called for.

5. The Thana Leve]} Committee
shall meet at least once a month and
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the convenor shall 1ecord the pro-
ceedings of the meeting and send
cupies thereof, interalia to the Lt,
Governor, Chief Exccutive Councillor,
Chief Secy. and Secy, (Home) Dellu
Adminijstration,

6. Deputy Commissioner oi Police
of the Dustt. shall allend all meetings
of the Committee within his jurisdic-
tion.

7. The term of Commitiee shall be
one calender year and the Chairman/
Members will be eligible for renomi-
nation.

8. The convenor of the Committee
shall finalise the constitution of the
respective committee by the month of
November preceding the year for
which the Committec is to be consti-
tuted.

9. The Commitlee constituted as
at present will continue to function
till new Committeeg in their place are
constituted in accordance with these
guidclines.  ,. .

(GP. Fund of Delhi Administration
Employees

6621, SHRI HALIMUDDIN AHMED:
Will the Mimister of HOME AFFAIRS
‘be pleased to refer to the statement
wi the Chief Executive Councillor,
Delhi regarding issuing the Pass Books
‘to Delhi Administartion emplovees
about their GPF contribution from
April 1879 onwards and state:

(a) what action 18 being taken to
wwsue the statement of account of GPF
contributions for the year 1876-77 and
1977-78 by the Controller of Accounts,
Delhi Administration, Delhi; and

(b) what remedy is being sug-
gested to adjust the missing credits
of GPF of the employees which
runs into crores of rupees and how
will it be reflected in the Pass Books?

ADRIL 11, 1979

Written Answers 64

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) Delhi
Administration have intimated that
statement of GPF Account in respect
of their employees for the year 1976-
77 which were to be issued by the
Controller of Accounts, Ministry of
Finance (Computer Cell) could not be
issued so far since all the computers
in Dclhi in which the programme can
be run are put of order.

The Statement of Accounts for the
year 1977-78 are likely to be issued
by the Controller of Accounts, Delhi
Administration by the 31st October,
1979

(b)) The Adminisiration propose to
oblain collateral evidence from the
offices of the employees i respect of
whom credits are missing for neces-
sary adjustment and for this purpose
the Administration propose to depute
perapatetic parties to visit the con-
cerned offices.

The question of reflecting missing
credits in the Pass Books will grise
only after the Dclhi Administration
decides to introduce the system of
Pass Books,

Regularisation of Class 1IT and IV Em-
ployees Appointed on Ad-hoc Basis

6623. SHRI RAMANAND TIWARY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Class II1 and Class IV
employees have been appointeq on
ad-hoc basis in various Ministries/
Departments of the Central Govern-
ment;

(b) 1f so, the year-wise (up to
December, 1978) number and class of
the ad-hoc employees in various Min-
istries/Dopartments,

() whether it is stated in Min-
istry of Home Affairs OM No.
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30/10/E.G. 1j60 dated 14th Decem-
ber, 1860 that there is no objection in
regularising the services of the ad-hoc
employees who have at their credit
the service of not less than one year;

(d) it so, whether a copy thereof
will be laid on the Table of the
House and whether this order s
being implemented;

(e) 1f not, whether Government
propose to regularise such ad-lhoc
employees who have completed the
service from one {o iliree years; and

(f) i so, the time by whita and
if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRL S, D PATIL): (a) and (b).
The recruitmentg ruleg prescribe for
al] appointments to be made in a
1egular munner. However, due to
exigencies of service and immedate
needs, in some cases, ad hoc appoint-
menis are resorted to by Ministries/
Departments themsclves, Government
do not monitor such information.

(¢) and (d). The O.M. No. 30/10-EG
1/60 dated 14th December, 1060 issued
from Mimstry of Finance (not from
MHA) rclates to conversion of
lemporary posts into permanent ones
at successive reviews and does not
contain anything about regularising
the sgervices of ad-hoc employees.
Copy of the aobve O.M. is placed on
the Table of the House. [Placed in
Library. See No. LT-4281/79].

(e) and (f). Appointments can be
made only in accordance with the
prescribed Recruitment Rules. While
making regular appointments, persons
appointed on ad-hoc basis can also
apply for being considered alongwith
other eligible persons, provided they
satisfy the requirements prescribed
in the Recruiiment Rules.

430 LS—3

Per Capita Income of Foors

6624. SHR] B. C. KAMBLE: Will
the Minister of PLANNING be pleas-
ed to state:

(a) is it a fact that severe desti-
tute and the poor comstitute nearby
85 per cent of our Indian people;

(b) what kinds of social groups to
which each of these categories of
people belong;

{¢) what is the per capita income
of each of the above mentioned three
categomnes of people; and

(d) what are specific schemes and
the details of each of such schemes
to relieve the distress of these cate-
gories Government have wundertaken
or propose to undertake?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) No, BSir.
According to the norm adopted by the
Planning Commission in the formula-
tion of the Draft Five Year Flan
1878—83, the percentage of the people
below the poverty line including
destitutes was 46.33 in 1877-78. 1t
was slateq in the Fourth Five Year
Plan document that the poorest 10
per cent of the population consist
moslly of destitute, disabled persons
and others who cannot participate
much in economic activity.

(b) Precise information is not avail-
able about the social composition of
the population below the poverty line.
However, as indicated in the Draft
Plan 1978—-83, the Scheduled Castcs
and Scheduled Tribeg are among the
poorest sections of the population.
The vast majority of the poor are
landless labourers and marginal far-
mers, Village artisang progressively
thrown out of their traditional em-
Ployment gre included among these
groups.

(c) Preeise estimates of the per
capita income of the three categories
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of people viz. the destitute, the poor
and the not-so-poor are not available.

(1) The main thrust of the deve-
lopment strategy now adopted aims
a{ significant reduction of poverty and
unemployment in a decade. The
Drait Plan (1978—83) hus, therefore,
accorded the highest priority to ggri-
culture and allied sectors, irrigation
and village and cottage industries
which have the greatest capacity to
absorb surplug labour. An expanded
Minimum WNeeds Programme has glso
becn provided for so that the living
standards of the poor can be directly
supplemented by the provision of cer-
tain basic amenities,

The Plan also gives speria] atien-
tion to the poor. It seeks to integrate
provisions for the backward classes in
gencral development programmes so
thot these can be effectively imple-
mented. Tt provides for special sub-
plans for the tribal areas. For arca
planning the sclection of blocks is
made in such a manner as {o favour
backwargd classes, agricultural labour-
ers and small and margina] farmers.

In some States, such as Rajasthan,
Antyodaya schemes are being imple-
mented. These attempt to attack
dircetly the poverty of the poorest
and the destitutes,

Cotton Growers hit by unrestricted im-
ports of Viscose Fibre

6625. SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
statc:

(a) whether the cotton growers in
the country have been badly hit by
the unresirieted imports of viscose
flbre from Japan; and

(b) if so, the measures proposed to
be taken to protect the interests of
cotton growers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (bl. In view of acute domestic
shortage of cotton during the cotton
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season 1976-77, Government made it
obligatory on cotlon textile mills to
use from January, 1977 non-cotton
fihres to the extent of at least 10 per
cent of their tota] fibre consumption
and for this purpuse liberal imports
of man-made fibres were permitted.
With the cotton situation turning out
to be favourable during the current
season  (1978-79), the Government
iniposed import duty on viscose siaple
fibre and alsp increased excise duiyv vn
indigenous viscose slaple fibre from
January, 1979 and also withdraw the
ubove statutory stipulatitn in Febr-
uary, 1979,

Ashes of Netaji Subhash Chandra

Bose

6626 SHRI K. T. KOSALRAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(e} the action taken on the sugges.
tion of General Fujiwara of the
Japaesz  Imperial Army, the cus-
todisn of the ashes of Netaji Subhash
Chandra  Bose for ceremoniously
handing it over to the Government of
India;

(h) whether the Chief Monk,
Malsisuki of Renkoji Shrine near
Tokyo under whose care the urn con-
taining the ashes is being kept has
been contacted for this purpose; and

(c) if so, when the Government of
India are going to receive the urn of
ashes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) In the light of reasonable doubts
cast on the correctness of the conclu-
siong reached in the two inguiry
reports on the death of Netaji Subhash
Chandra Bose, Govt. find it difficult to
accept that the earlier conclusions are
decisive. It will, therefore, not be
possible to take any action at present
on the suggestion of General Fujiwara.

(b) and (c). Do not arise.
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Conference of senior police officials
and M.Ps. on Law and Order In
Dethi

6627. PROF. P. G. MAVALANKAR:
Will the Minister of HOME AFFAIRS
be pleased to state;

(a) whether he held recenlly a
high level conference of scnior police
offirials and Moembers of Parliament
from Delhi tg discuss the law and
order situation fa the capital;

(") 1f so, the facie thereof

(c) whether t 15 a fact that he ex-
pressed  dissatisfaction  at the sad
conterenec over the prevalling law
and order situation in the capital; and

(d) if =0, what measures are being
taken by Government to improve the
situoton and what steps were  sug-
gestod an this  1egard 2t the sad
conference?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (d) Yes.
Sir. A meeting was taken by the
Home Minister on 16-3-1979 to dis-
cuss the law and order situation in
Delhi. A copy of the minutes 1s laid
on the Table of the House [Placed
in Ltbrary. See No LT-4282/79]

The police organisation in Delhi, has
taken and 1s taking a number of steps
to improve its efficiency and function-
ing. These include creation of a new
police district called West Delhi, set-
ting up of 8 new police stations and
12 police posts, increasing the number
of CRP Bns. from 4 to 6, intensifying
patrolling with the help of CRP and
Home Guards, launching special drive
against bad characters (233 persons
have been externed between 1-8-1978
and 5-3-1978) and setting up of a
special centralised squad for dealing
with important cases and for improv-
ing the intelligence gystem. The

Police Commissioner keeps close con-
tact with his senior officers, meeting
them everyday to review the situa-
tion in varioug parts of the city. The
Lt. Governor also periodically re-
views the situation,

Development of Sericuliure Industry

6628. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

ta) whether Government have
diawn up definile programme for
wide;y development of Sericulture
industry in the country, if so, what
are the details;

{h) how  many silk Roesearch
Centres arc operating in Madhya Pra-
desh; and

(c) whether Government propose
to encourage development of Sericul-
ture in Mulberry and Won-mulberry
backward areas of Madhyg Pradesh,
if so0. the details of such plans?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEI PRASAD YADAV): (a)
Yes, Sir The Central Silk Board has
drawn up programmes for the deve-
lopment of sericulture industry in the
couniry during the Sixth Plan period
with the following objectives.

(i) Doubling the production of
raw silk in the country to 75 lakh

Kgs.,

(ii) Trebling the exports of silk
goods to Rs. 100 crores per annum;
and

(iii) Providing additional employ-
ment to 10 lakh persons.

(b) None at present.

(¢) Particulars of the programmes
drawn up for development of Serieul-
ture in Madhya Pradesh during the
Sixth Plan period are as under:

(i) to establish 92 tasar produc-
tion cenires and a few production-
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cum-training centreg with a view
to increase production of tasar silk
from 51000 Kgs. to 2,34,000 Kgs.

(ii) to expand the area of mul-
berry cultivation to 1000 acres and
achieve a production level of 20,000
Kgs. mulberry raw silk;

(ili) to provide additional em-
ployment to 3700 families.

Representation from Werkers of
Wimco Match Factory

6629. PROF. SAMAR GUHA: Will
the Minister of INDUSTRY be pleas-
ed tp state:

(a) whether the workers of Wimco
Match Factory have made a represen-
tation to Government expressing
their fear that if the jncrease excise
duty on matches is not reduced, the
five units of the company are likely
1o face closure;

(b) if go, facts thereabout; and

(¢) the reaction of Government
about the Memorandum and Vvarious
other appeals made to the Govern-
ment for deduction of taxes on
manufacture of matches by Wimco?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMEBI PRASAD YADAYV): (a)
to (c) The workers of WIMCO Match
Factory have submitted a representa-
tion to Government expressing their
fear that if the increased excise duty
on matcheg produced in the mechanis-
ed sector is mot reduced there is a
likelihood of closure of some of the
units of this company and large scale
retrenchment of its workers. The
rates of duty announced in the Budget
Proposals for the year 1878-80 is a
conscioug decision of the Government
and is expected to accelerate the
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growth of non-mechanised sector in
general and cottage unitgs in particu-
lar. It is hoped that the tax differen-
tial should induce WIMCO to expedite
formulation of its plans for diversifi-
cation of its activities to maintain its
financial liability. Pending sufh
diversification it should be possible
for WIMCO to absorb a substantial
portion of the incidence of enhanced
excise duty. According to the provi-
sions of Industria] Disputes Act
(Amended) unit; cmploying more
than 300 persons are required to
obtain prior permission of the appro-
priate Govt. before any retrenchment
ig effected.
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Textile Machinery Manufacturning
Indusiry

6681 DR P V PERIASAMY Will
the Minister of INDUSTRY be pleased
to state

(a) whether it 13 a fact that out of
the Licensed capacity of Rs 230 crores
and installed capacity of Rs 230 cro-
res 1in the textile machinery manu-
facturing ndustry, the production

-

dunng the current year 1s expected to
be only about R 100 crores,

(b) if so, the reasons for the same;
and

(¢) the steps bemng taken to im-
prove the productivity of the textile
machmery manufacturing industry?

THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MATI) (a) to( (c).
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Because of lack of demand from the
textile industry, the utilisation of
capacity of the textile machinery
industry has not registered apprecia-
ble progress. The industry has been
given facilities for stepping up pro-
duction, modernisation and diversifi-
cation to manufacture machinery of
new types and also exports. Produc-
lion of textile machinery during the
year 1878 has been around Rs. 120
crores, being 42 per cent higher as
compared to the production during
1977. Based on the current pattern of
production, particularly during the
last quarter of 1978, it is expecied that
production during 1979 will be over
Rs. 150 crores.
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Sefting up of a Paper Mill using
Bagasse in Tamil Nada

6633. SHRI R. KOLANTHAIVELU:
Will the Minister of INDUSTRY be
pleased to state:

(a) the policy followed in en-
couraging paper production from ba-
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gasse indicating the quantum of paper
already produced from bagasse;

(b) whether there is a pioposal to
slart such paper mills using bagasse
in Tamil Nadu; and

(e) if so, the names of the mills
provosed to be set up in Tamil Nadu
and their location?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
In order to encourage the utilisation{
of bagasse for manufacture of paper,
Government have decided on a pack-
age of policy measures which include
priority in consideration of such
schemes for institutional assistance
exemption from excise duly for writ-
ing and printing paper made with at-
least 75 per cent bagasse for a period
of three years initially, and priority
in movement of coal by the Railways.

(b) and (¢). An application has
recently been received from the Gov-
ernment of Tami] Nadu for a licence
under Industries (Development and
Regulation) Act, 1951 for selting up
a new unit in the Salem  District
(Tamil Nadu) for the manufaciure
83,000 tonnes/annum of Newsprint
and 17,000 tonnes/annum of writing
and printing paper utilising bagasse
as the main raw material.

Malpractices in Distribution of Inputs

6634. SHRI S, R. DAMANI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government  are
sware of the malpractices in the dis-
tribution of inputs, failure of multi-
agency approach and lack of coordi-
nation which are causing damage to
the rural industrial development, and

(b) if so, the steps being proposed
tc remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b) Rural industrial develap-
ment is primarily the responsibility
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of Siate Governments. The Central
Government has not received any
informatlion or complaint of mal-
practices in the distribution of inputs.
The problems of mulli-agency ap-
proach and lack of coordination
among the various agencies responsi-
ble for rural industria]l development
are sought to be overcome by evolv-
ing closer coordination among the
different agencics, involved in the
rura]l development effort, Guidclines
have been issued by the Department
of Rural Development on inter.action
between District Industries Cen:ires
and Integrated Rural Development
Blocks in regard to assistance pro-
grammes for rural artisans. A (o-
ordination Commuiilee of decentrali ed
sector agencies at the Central level
has been formed, wlich me2ets regu-
larly to review common programmes,
iter-facing of multi.ugency activities
and hnkages. The Distriey Industries
Centres 15 conceived as un adminie-
t1ative mechanism to eoordinite inter-
agency efforts to provide the assistance
and support 1o small entreprencurs
ond rural artisans in a well defined
distriet action plan,

Setting up of Industries in W.B

(3635, SHRI DHIRENDRA NATH
BASU: Will the Minister of INDUS.
TRY be plcased to state:

(a) whether Government are con-
sidering to take up a scheme tor set-
ting up different industrial units in
the Hill district and also backward
vreas of West Bengal through State
Level Corporations;

(h) whcther the Centre have re-
ceived any request or sugnestion
from the State Government in this re-
gard; and

(¢} if so, what are the details of
thc proposed units and the time
lIimits for the implementation of the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEBI PRASAD YA.
DAV): f(a) In the Draft Five Yrar

Plan (1978—83), the Government of
West Bengal have proposed to set up
industrial units through various State
Corporations in hill/backwar4 areas

West Bengal Industrial Infrasiruc-
ture Development Corporation bas
proposed to expand the growth cen.
tres at Kalyani and Haldia and deve.
lop u new one at Siliguri.

West Bengal Sugar Industries Deve-
Jopment Corporation has obtuneg en
windustrial licence for expanding the
capacity of Ahmedpur Sugar Mills
(Birbhum District)) from 600 TCD tn
1250 TCD.

The Wes{ Bengal Tea Development
Coitporation pioposes to ~xpand 1ts
arlivities by developing new gardens
and purchasing 18 gardens in hill
arcias of the State,

In addition to the modernisation of
Kalvam Spinning Mills, a spinning
null with 25,000 spindles is proupnsed
to lre set up at West Dinajpur.

West Bengal Mineral Development
and Tinding Corporation is cuirently
engaged 15 drawing up new schemds
for ecramie  raw materials com-lex
and o pozsolona cement project 1n
Puwrulia/Bankura

The deparimental quinine factory
at Darjeeling 1s proposed to He modrr.
nised and a project for bottling the
theima) spring water at Bakreswar is
under consideration,

(h and (c¢). The suggestions of the
State Government are contained in
the Draft Five Year Plan proposals
which are yet to be finalised.

Expenditure for the modernisation of
the N.T.C.

6636 SHRI KANWAR LAL
GUPTA: Will the Minister of INDUS-
TRY be pleased to state:

(a) ig 1t a faet that Government
propose to spend a large amount of
smoney for the modernisation of the
Notioral Texlile Corporation;



79 Writlen Answers

(b) if so, the details thereof,

(c) how much amouut will be
spent in the next year in the public
sector for 1its modernisation and im.
provement; and

(d) what specific steps Govern-
ment propose to take to improve the
working of the public sector under-
takings?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA.
DAV): (a) and (b). The National
Textile Corporation has prepared a
plan for Rs. 250 crores for moderni.
sation of the textile mills being
managed by it to be implemented by
the end of the Sixth Year Plan. Out
of this amount, modernisation pro-
gramme costing Rs. 130 crores have
already been sanctioned by the Na-
tional Textile Corporation.

(¢) During the financial year 1979.
80, the National Textile Corporation
proposes to spend Rs, 42 crores for
modernisation and improvement of its
units.

(d) The following steps have been
taken and/or being taken to improve
the working results of these mills:

(i) modernisation/renovation of
machinery:

(ii) bulk procurement of raw
material on centralised basis;

(iii) improved marketing stra-
tegy;

(iv) rationalisation of work loads
and labour force;

(v) techno-economic
heavily losing mills,

survey of

Bringing down prices of Non-
controlled Cloth

6637, SHRI M. N. GOVINDAN
NAIR: Will the Minister of INDUS.
TRY be pleased to state:

(a) whether he has asked the cot-
#on textile industry to come out with
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concrete proposals immediately for
bringing down the prices of non-com-
trolled variety of cloth; and

(b) if so, the details and industry's
response thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) Yes, Sir.

(b) The industry has responded
with the [following three alterna-
tives: —

(i) a roll back to the level of
cloth prices prevailing in December
1978;

or

(ii) a price freeze on cotton cloth
at the levels prevailing prior to
16th March, 1979;

or

(1ii) a reduction in ex.mill prices
of cotton cloth to the exient of two
percent of the invoice rateg obtain-
ing prior to 16th March 1979

None of these alternatives has been
acceptable to Government, The Gov-
ernment is presently considering
measures {0 compel the mills to roll
back the prices to a reasonable level

Opposing the Nationalisation of
Industries

6638. SHRT G. Y, KRISHNAN: Will
the Minister of INDUSTRY be pleas.
ed lo state:

(a) whether Government have re-
ceived ‘No' from big business houses
in regard to nationalisation of certain
bringing down the prices of non-con-

(b) if so, the details regarding the
arguments placed by big business in-
terests opposing the Government’s
move in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD YA-
DAV): (a) Government have not so
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far taken any decision in regard to
nationalisation of Industries. Big
business houses who are likely to be
affected would naturally oppose such
proposals,

(b) Does not arise,

Finalisation of Sixth Five Year Plan

6639 SHRI K. GOPAL: Will the
Minmser of PLANNING be pleased to
state:

(a) when the Sixth Plan is ex-
pected to be finalised;

(b) the reasons for delay in the
finalization of the Plan even though
one year of ils implementation 1s al-
ready over, and

(c) whether resources mobilization 1s
one of the facturs standing in the way
of finalizalion of the plan?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a) to
(c¢) As the Hon'ble Member 15 aware
the Draft Five Year Plan for 1978—83
prepared by the Planning Commission
was submitted to the National Deve-
lopment Counci] in March, 1978, The
Council accepted the objectives and
strategy proposed in the Draft Plan
and recommended that the Plan
should be finaliseq in the light of the
decision of the Government of India
on the recommendations of the Se-
venth Finance Commission and deci-
sions to be taken in regard to the
prineiples of distribution of Central
Plan assistance tg the States. These
exercises have since been completed
and approved by the National Deve-
lopment Council in late February,
1979, The work of finalising the Plan
is now under way. There has, there-
fore, been no delay in the finalisation
of the Plan; nor has it been affected by
any difficulties in resource—mobilisa-
tion.

82
Bringing out of a separate Land
Document

6640, SHRI DURGA CHAND: Will
the Minister of PANNING be pleased
to state.

(a) whether there is any proposal
under the consideration of the Plan-
ning Commission 1o bringing out a
separate land document exclusively
for hilly and backward states in the
country in view of their special re-
quirements;

{b) 1f so, the details thereof;

(c) if not, the reasons thereof; and

{d) whether any hilly and back-
ward states have approached the
Planning Commission for the pur-
pose, 1f so, the names of such states?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR] FAZLUR RAHMAN): (a) and
() The meaning of ‘land document'
1» not clear. Perhaps the gquestion
really rifers to a ‘plan document’. It
15 not proposed to bring out such
document,

(c) The National Plan deals with
the «trategy and programmes for
development of backward areas in-
cluding hill areas in different States.
Provision for hill areas and tribal
areas 1s made separately in thz Plans
of the States in which these areas lie,
and special ceniral assistance is ear-
marked for these schemes, It has not
been considered necessary to publish
a separate plan document for hilly
and backward States.

(d) No State hag suggested a sepa.
rate plan document of this nature,

Facilities jn Tihar Jail

6641, SHRI HARI VISHNU XA-
MATH: Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
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Dy. No. 3262 on the 13th December,
1978 angd state:

(a) the details of the remedial
measures taken with a view to re-
moving the deficiencies in regard to
over crowding unhygienic and 1nsani-
fary conditions and inadequate medical
and drinking water facilities in Tihar
Jail; and

(b) what action has been taken
against the officials indicated by the
Baweja Inguiry Commission?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) and (k).
The Delh; Administration have re-
ported that with a view to removing
overcrowding in the Central Jail,
Tihar, one Camp Jail with a capacity
of 500 undertrials was staried on
11-4.1978, Similarly, seven special
jails, each with a capacity of 500,
have been set up. As a lena-term
solution of the problem a proposal
for construction of two Distrie{ Jails
one at Shahdara and the other at
Hyderpur, is under consideration of
the Administration, To remove the
insanitary and unhygenic conditions,
a new sewerage line has already been
laid, A steriliation plant is being in-
stalled for disinfecting the clothes and
the bedding. The water supply from
the Municipal Corporation of Delhi,
has heen supplemented by energising
one extra tube.well The Central
Jail has a 28 bedded-hospital with
four doctors to attend to the patient
prisoners. The serious and emergent
cascs are referred to the Lok Nayak
Jay Prakash Naravan hospital and a
Jail van is carmarked for transporta-
tion of these patients.

2. On the basis of the Baweja In-
quiry Commission Report, seven offi.
vials were found responsible for the
lathi charge in the Central Jail on
2nd October, 1975. Three of {them
were on deputation from different
states. They have been reverted to
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their respective States and the charge-
sheets in respect of them have been
sent to the concerned State Govern-
ments. Disciplinary proceedings have
been initiated against the remaining
four officials by the Delhi Adminis-
tration, Besides the Delhi Adminis.
tration have decided to initiate de.
parimental proceedings against the
then Deputy Inspector General (Pri-
son) against whose conduct, the
Baweja Commission had mae certain
observations,

Licences issued to Entirepreneurs for
setting up industries in Assam and
North Eastern region

(642, SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRRY be
pleased to state:

(a) how many licences auvrl letters
of intent were 1ssued for new indus-
tria] enterprises in the last two com-
pleted years;

(b) in how many cases of these
licenceg and lefters of intent are the
locations specifically ments ed and
approved State-wise;

(c) how many licences and leiters of
{nten{ have been issued tor 1-cations of
industry in Assam and Norih Eastern
area; and

(d) what are the proposed industrial
projects for Assam for which these
licences and letlers of intent have been
issued?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DEV): (a) Under the Industries
(Development and Regulation) Act,
1951, 211 Letters of Intent and 141
Industrial Licences were issu2d during
19877 and 206 Letters of Intent and 83
Industrial Licences were issued during
1878 for setting up a new industrial
undertakings.

(b) The state.wise location has
been indicated specifically in every
Letter of Intent and Industrial Licence
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issued during 1877 and 1978 for the
establishment of new industrial under-
takings.

(c) One Letter of Intent and 2 In-
dustrial Licences during 1877 and 3
Letters of Intent and 1 Industrial
Licence during 1978 were issued for
location of new undertakings in
Assam, Similarly 3 Letters of Inteut
and 2 Industrial Licences during 1277
and 3 Letters of Intent and 1 Indus-
trial Licence during 1978 were 1ssucd
for location of new undertakings in
North Eastern area.

(d) The Letteis of Intent ang In.
dustrial Licenccs issued during the
last two vears for setting up of new
undertakings m Assam are for taking
up the manufacture of items relating
to Chemical industries, Vanaspathi,
Leather Goods, Timber products ard
Paper and Pulp including Paper pro-
ducts, L A

Acguisition of Tribal Lands for
Projects

ti643. SHRI P, K. KODIYAN: Will
the Minister of HOME AFFAIRS he
pleased to state:

(a) whether i{ has come to the no-
tice of Government that although
many big industries and construction
projects have come up in tribal areas,
the Scheduled Tribes are not benefit-
ed from these developments;

(b) whether it hag also come to the
notice of Government that in a num-
ber of cases good agricultural lands
belonging to the tribals were acquired
for projects, but the displaced tribal
were not provided with any alternate
land for rehabilitation;

(e) if so, what steps Government
propose to take to protect the interest
of such displaceg tribal people; and

(d) the steps Government propose to
iake to ensure proper rehabilitation of
tribal people whenever their lands are
arquired for future projects?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK T1.AL MANDAL,:
{a) Government 15 aware that mem-
bers of Scheduled Tribe communitics
have not benefited much from bip in-
dustries and construction projecls
established in tribal areas.

(b) Further, the Government is
also aware thal goods agricultural
land belonging to the tribals was
acquired and n lieu thercof they were
not provided with alternative land for
rchabilitation.

(¢} The Centre has suggested to
the Stale Governmenis that wherever
Jands belonging to tribals have becn
taken away, special area programmes
should be underlaken for their re.
habilitation.

(d) Guidelines have heen issued
that all areas where medium and ma-
jor industries have been established,
or are likely to be establisheq in the
next five or ten years should be identi-
fied, and special area programmes
should be drawn up and implemented
for their development, Further, ad-
vance action should be taken to edu.
cate and train the tribals for itheir
absorption in the projects.
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Promotion case of Delhi Police
Personne]

6645, SHRI C. R. MAHATA: Wil]
the Minister of HOME AFFAIRS be
pleased to state:’

(a) whelher the Government have
ascertained the position in connection
with the promolion case of Delhi Po-
lice Personnel whose promotions have
been held up pending the decision of
the Supreme Court in Criminal Case
No. 86/73 State versus Vijay Pal; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b)
The Government have ascertained the
position in this regard., No promotion
of any personnel of the Delhi Police
has heen held up pending a decision
in the criminal case No. 86/73 State
versus Vijay Pal
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Multinational Companies producing
Consumer Goods

6646. SHRI 8, S. SOMANI: Will the
Mnister of INDUSTRY be pleased to
state:

(a) what are the details regarding
the multinational companies which are
presently engaged in the production
of consume; goods; and

(b) the efforts of Government to €n-
sure that there iy minimum dislocation
in the production of consumer goods
ond that there 1s no adverse effect on
the existing employment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SIIRI JAGDAMEI PRASAD YA-
DAV): (a) This information is not
centrally maintained in the Ministry
of Industry. However, a list of
foreign companies, having 'nore than
40 per cent foreign equity and en-
gaged in the manufacture of certain
consumer goods, 1s given in the
attached statement,

(b) It is presumed that the refer-
cnce 1s to the Government's Industrial
Policy, as laid before the Parliament
on 23rd December, 1977, which pro-
vides that where large scale units are
already engaged in ihe manufacture
of items since reserved for the small
scale sector, the share of these large
units in the lotal capacity for these
items will be steadily reduced and
that of small scale and cottage sector
mcreased. Consistent with  this
policy, a dialogue has been initiated
with the large scale manufacturers of
certain consumer goods to work out
a plan of action by which the orga-
nised sector vacates its manufactur-
ing activities in favour of the small
scale gector, at the same time ensur-
ing that there is minimum dislocation
in the production of these consumer
goods and that there is no adverse
effect on the existing employment.
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Statement

A list of fore'gn conpanies haping more than”§0 per cent foreign equily engaged in the manyfacture of consuma”

S. No. Name of the Company Items of manufacture
1 Mj/s Brooke Bond India Ltd, 2 . . Tea,scafoods etc,
2 Mis Lipton Tea India Lted. , . Tea
9 M/s Dunlop India 1d. . Cycletyres and tules
4 M]/s Goodyear India Ltd, . Do.
5 M/s Ceat Tyres of India Ltd . Do.
6 M/s Hindustan Lever Ltd. | . + Soaps, toothpaste ete.
7 M/s Ciba-Geigy of India Ltd, . . Tootlipaste, cosmetics etc.
8 M/s Hindustan Milkfond Manufacturers Ltd. Do.™
o M/s Geoffiey Manners and Co. Lid. Do.
10 MI's Burroughs Welleome & Co. (I) Pvt. Ltd. Cosmetics, toiletries ete.
11 M/s Glaxo Laboratories (1) Ltd, " + Cosmetics, food items etc.
1z MJs Johnson and Johnson Ltd. . . Cosmirtics, toiletries etc.
13 M's Cadbury Fry (1) Ltd. , . 5 «. Chocolate conlectionery ete.
14 M/« Corn Products Co. (I) Ltd. . . Fond items.
15 M/s Godfrey Philips (), Ltd. . . . Cigarettes,
16 M/s Shalimar Paints Ltd. . . Paints, Enamels etc.
17 Mis Alkali and Chemical Corpn. of India Ltd. Do,
18 M/s Union Carbide Tndia Ltd. . . Flash-light cases, drv cells,
19 M/sElectric Larnp MFfg. (T) Pvt, Lid, | Electric lamp, miniature lamp,
20 M/s Philips India Ltd. . : ” . Do.
a1  M/s Polydor of India Ltd. . Gramophone records etc.
22 M/s G.E.C. (INDTA) Ltd. ., ) . Electric fans.
23 M/s Hooghly Ink Co. Ltd. ., . . . Inksetr.
24 Mj/s Tube Investments of India Ltd. . Cvcleand its parts

25

M/s Sansar Machines Ltd. .

.

Sewing machines,

Nore: This list includes the ¢ » n3anies which have got their schemes for reduction of foreign equity

to 409, approved,
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Survey of Problems of Undeveloped
Areas

6648. SHRI S. R. REDDY: Will the
Minister of PLANNING be pleased to
state:

(a) whether Government have ap-
pointed any commitice to survey and
study problems of undeveloped areas
and {o have views of the various State

Governments and puolic representia-
tives in the matter; and

(b) if so, the detauls?

THE MINISTER OF STATE IN

THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (2}
and (b). A National Committer on
the Development of Backward Areas
has been constituled with the follow-
ing terms of refeience:

1 To examine the vulidity of the
vanous concepts of backwardnoess
underlying the defimtions 1m use or
present policy purpoies and recom-.
mend the criteria by which backward
areas should be identified. '

2. To review the working of:

(a) Existing plans for decaling
with the gencral developmental
problems of backward areas like
tribal sub-Plans, Plans for Hill
Arcas ele., and

(b) Exi:ing schemes for stimu-
lating 1ndustrial dcvelopment 1n
backward areas such as the schemes
for concessional finance, investn:ent
subsidy, tranzport subsidy, sales iax
concessions, etc., similar schemes in
the agricultural and allied fields
like DPAP, and general measurcs
for tackling the problems: of pover-
ty and unemployment with a view
to find out their efficacy in the re-
moval of backwardness; and

3. To recommend an appropriate
strategy or strategies for effectively
tackling the problem of backward
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areas, classified, if necessary, accord-
ing to areas, cauzes for prescribed
remedies.

Collaboralion of Escorts with Yamaha
of Japan for manufacture of Broader
Range of Motor Cycles

6649. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY pe
pleased to state:

(a) whether the Government have
finally opened the doors for foreign col-
laboration in the aulomotive sector,

(b) whether the first such collabora-
tion has been allowed to Escorts with
the world renowned Yamaha of Japan
for the manufacture of a broader range
of motor cycles;

(c) if so, what are the details thereof;
and

(d) the reasons why collaboration
has been allowed in this field particu-
larly when indigenous know-how is
readily available?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Proposals for foreign collaboration in
respect of automotive sector are ap-
proved on merits taking into account
the need for upgradation, technolo-
gical advancements provided by the
foreign collaborator particularly in
respect of fuel efficiency, belter per-
formance, export generation, mate-
rial conservation etc,

(b) and (c). Escorts have been &l-
lowed to make Tumpsum payment to
Yamaha Motor Company Limited,
Japan, for upgradation of the motor-
cycle engine. The amount is US
$ 3,12,000/- subject to the deduction
of applicable Indian taxes, The ar-
rangements with Yamaha were ap-
proved in 1977. Foreign collabora-
tions in the automotive sector have
also been approved earlier.
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(d) Lumpsum payment in this case
would permit the upgradation of the
engine of the motor-cycle for increas-
ed efficiency and low fuel consump-
tion with substantial materinl con-
servation since the weight of the en-
tire motor-cycle dove-tailed to the
engine ot the new version would be
substantially less compared to the
existing motor-cycle. The competi-
tivene.s of the product in the export
markel would also improve

Production of Standard Cloth

6550 SHRI K S VEERABHADRA-
PPA: Will the Minster of INDUS-
TRY he pleased to state

(a) the detalls regarding the produc-
tion of standard cloth 1n the country
durng the last three yeais, Stale-wise,
in lenglh,

(b) tne detuals regarding the produc-
tion of standard cloth in the large scale
and the handloom sectors lor the cur-
1enl year, and

(c¢) whether there has been any dec-
line in the production ot standard cloth
11. the year 1077-T87

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) Information is being col-
lected and will be placed on the
Table of the House.

(b) Production of controlled cloth
during the current year (April—
December, 1978) is as under: —

——— =

Produchon

in Mulion

S Metes,

Mall Sectin . N M 249 00
Handloom Sector - . 88- 66
Tora . . . . 33766

{¢) No, Sir.
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Consumption of lodine Salt

6651. SHRI AMAR ROYPRADIIAN-
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are aware
that only Iodine Salt 1s con:umed by
the North Bengal people:

th) whether 1t 15 a faet that Iodine
Salt ;s procured from other piaceg for
the consumplion of North Bengal
peuple as there 1» no industrv in that
area, and

(¢) if so the details thereof and
whether Government have any inten.'
tion 1o open an Jodine Sall Factory in
Noith Bengal, 1f so, when, and 1f not,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): 1a) to
(c) Iudised Salt 1s supphed to (1s-
tricts of Darjeeling, Jalpaiguri, West
Dinapur, Cooch Behar and Malda in
North Bengal, which have becn dec-
lated as goitre-endemic areas, from
the four 1odi:ation plants installed at
Howrah As salt 1s imported by sea
route at Caleutta, the location of
these 1odisation planis at Howrah en-
sures adequale and repular zupples
of common salt for 1odisation and
facilitates despatch of lodised salt to
the goitre-endemic North Eastern re-
gion of the country. It is not consi-
dered nccessary to install an iodisa-
tion plani in North Bengal exclusive-
ly for meeting the local requiremcnts

Criteria of C.R. for Promotion of S.C.
and S.T, Candidates

6652 SHRI SOMJIBHAI DAMOR-
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Confi-
dential Reports of SC and ST em-
plovers are spoiled without any basis
and sometimes letters are issued high-
lighting even the very small mistakes
of SC and ST employees whereas for a
similar or bigger mistakes of general
candidates, no cognisance is taken;
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(b) what steps Government propose
*to take to remove such disparily: and

(¢) whether Government would
frame some rules whereby the CRs
should not be the only criteria for con-
sidering a SC and ST candidale for
promotion of higher posts?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL). (a)
The Department of Personnel and
Administrative Refoims 1s not aware
of such situations.

(b) Doe. not anse.

tc¢) Rules already exist under
which, for ceriain categories of pro-
motion other methods and critera
than mere assessment of ‘past perfor-
mance as relected in the CR eg.
departmental examination, interviews
etc. are re.oried to for all classes of
employees, For Scheduled Caste/
Scheduled Tribe members, in promo-
tion by selection upto the lowest rung
of Group A (Class 1), and in piomo-
tion by seniority, in all Group- of
posts, there i3 reservation, and relax-
ed standards of suitability and asses:-
ment are appled for them—whatlever
be the method of promotion, cither
seniority, or selection through the
CR., limited examination, interview,
ete,

MHD Power Generation

6653, SHRI P. RAJAGOPAL
NAIDU: Will the Minister of ATC-
MIC ENERGY be pleased to state:

(a) whether research on MHD power
generation (power through low fempe-
rature thermal plasma) is being madc;
and

(b) If po, the mesult thereof?

APRIL 11, 1879
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THE MINISTER OF STAT: IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF, SHER SINGH): (a) Yes, Sir.

(b) The first phagse of the pre-
gramme, which comprises some of
the auxiliary laboratoriesz and a 5 MW
(Thermal) R&D Plant, is expected to
be operational by 1982 Results of
this R&D effort would be available
thereafter.
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Allotment of Mutton Tallow to Govt.
Soap Factory, Bangalore

6656. SHRI K. LAKKAPPA: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Governmen{ have stop-
ped the allotment of mutton tallow, an
essential ingredient in the manufacture
of soaps, to the Government Soap Fac-
tory, Bangalore; and

(b) if so, the reasons for the same
and whether Government are aware
that the stoppage of supply of mutton
tallow will adversely affect production
in the factory?

430 LS—4

THE MINISTER OF &TATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) ard (b). The policy is that
units in the organised sector who do
not have hydrogenation facilities
should set up such facilities at the
earliest. Pending establishment of
such taciiities requests for import of
mutton tallow are being considered
by Government.

The Government Soap Factory,
Bangalore, is a unit withoul hydro-
genation facilities and it has been
asked to establish such facilities at
the earliest. Ad-hoc import alloca-
tions of mutton tallow were made to
this unit till 1977. For the licensing .
period 1978-78, the gquestion of allo-
cation of imported mutton tallow has
been taken up with the Ministry of
Commerce.

Issue of Licences

6657. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of IN-
DUSTRY be please to state:

(a) how many new licences and let-
ters of intent have been 1ssued by
Government during the last six
months; and

(b) the ifems for the manufacture of
which the licences and letters of intent
were issued?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGNAMBI PRASAD YAD-
AV): (a) A tota number of 226 Let-
ters of Intent and 192 Industrial
Licences were issued under the In-
dustries (Development and Regula-
tion) Act, 1851 during the last @
months i.e. from 1st September, 1978
to 28th February, 1979.

(b) The Letters of Intent and In-
dustrial Licences were issued for the
manufacture of items falling under
Scheduled industriegs viz. metallur-
gica] industries, electrical equipment
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transportation, industrial machinery,
machine tools, chemicals, textiles,
paper and pulp including paper pro-
ducts, sugar, food processing indus-
tries, vegetable oils and vanaspati,
leather and leather goods, ceramics,
cement, timber products, etc. Details
of all these Letters of Intent and
Industrial Licences including name of
the party, item of manufacture, capa-
city, location of the unit etc. issued
under the Industries (Development
and Regulation) Act, 1951 are pub-
lished in the “Weekly Bulletin of Im-
port Licences, Export Licences and
Industrial Licences” and in the Sup-
plement to the “Monthly News Let-
ter” published by the Indian Invest-
ment Centre. Copies of these publi-
cations are available in the Parlia-
ment Library.

Issue of Identity Cards to Persons of
Non-Indian Origin entering North
Eastern States

6658. SHRI PURNANARAYAN
SINHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether a proposal has bheen re-
ceived to prepare a sort of Nationali-
ties Register for persons of Bangladesh
(former East Bengal/East Pakistan),
Nepal and other non-Indian origin and
issue them with Identity Cards so that
persons illegally entering States of
North Eastern Council area could be
detected;

(b) if so, whether Government pro-
pose to hold a special census in order
to ascertain the national status of all
residents of the States of North East-
ern Council; and

'(c) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) No, Sir.

(b) No, Sir.

(¢) Does not arise.

APRIL 11, 1979
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Appolntment of Managers of District
Industries Centres

6659, SHRI KUMARI ANANTHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Planning Commia-{
sion has questioned the wisdom of ap-
pointing Managers of District Indus
tries cenires without giving them any
statutory powers in the absence of
which they would not be able to dis
burse effectively the financial or other
material help to District Industries
Centres;

(b) whether it is felt that this scheme
of District Industries Centres would
promote multiplicity of development
agencies and create aveidable confus
sion in rural industries department;

(c) whether a high leve] irter min-
isterial workinz group has been set up
to suggest the necessary changes in
the District Industries Centres scheme;
and ' |

(d) if so, whether the expenditure!
on DICs is going to be infructuous till i
the submission of the Report by the
above working Group? I

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD- ‘
AV): (a) No, Sir. However, with a
view to enable the District Industries
Centres to render effective assistance
and support to the Small entrepre-
neurs, a schedule of delegated powers
has been circulated to all State Gov-
ernments. Central and State Gov=_
ernments are progressively delegating
powers at various levels. |

(b) No, Sir. The District Indus-
tries Centre is conceived as an ad-
ministrative machanism to remove
bottlenecks and coordinate the dif-
ferent activities and inter-agency re-
quirements for setting up small and
rural industries.

(e) No, Sir.

(d) Does not arise.
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Investigation Ke Fall in Price of
Cotton

G661, SHRI BALASAHER VIKHE
PATIL: Wil the Minis‘er of INDUS-
TRY be pleaed to state

(a) whelher any investigafion has
been made by Govermmeni regnding
Tall in pr.ce of cotton though there hus
been increase 1n the cwoth price, aud

(b) if so wita what resulls, Indicat-
ing measures ihat have been laken hy
Government 1o ensure that neither tex-
file industry nor the middle men take
additicnal money at the cost of con-
sumers?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) and (b). While no formal
investigation has been made, it is
found that during the period Febru-
ary, 1978 and February, 1879, the
wholesale prices of cottin textiles
have increased marginally by 2.0 per
cent though the wholesale prices of
cotton have fallen by about 9.4 per
cent. The above increase in price of
cotton textiles is attributed to the
termination of sluggish demand for
cloth during the three years 1875,
1976 and 1977 and to the increase in
the cost of other inputs in making
the cloth. The fall in prices of cot- °
ton does not appear to have created
any additional money that could be
taken by the textile industry or the
middle men. Nevertheles: the price
situation was discussed with the cot-
ton textile industry who have been
asked to devise steps to reduce the
prices of cotton cloth.

M/s Porrilts and Spencer (ASia) Lid.

6662 SHRI ANANT DAVE: Wil
the Mini~ter of INDUSTRY be pleas-
ed to give the information asked for
in Unstarred Question No 4147 on
ihe 16th August 1978 1n respect of
M/s Porntts and Spencei  (Asia)
Lt1 TFaridabad?

THE MINIST™RR OF STATE IN
THE MNISTRY OF INDUSTRY
(SHRI JAGDAMEBI PRASAD YAD-
AV) The mformation asked for in
Unstarred Question No. 4147 on 16th
Augurt, 1978 in respect of M/s Por-
ritta and Spencer (Asia) L'd, Fari-
dabad, is as follows'—

(a) and (b) M/ Porritls and
Spencer (Asia) Ltd was given an
Indusimal Licence for setting up a
felt manufacturing umt in collabora=
tion with it; foreign principals The
collaboration agreement approved by
Government in April, 1968 provided
infer-alia that:—

(i) the authorised capital of the
proposed company to be set up at
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Faridabad, Haryana State,
be Rs. 25 crores with an initial
paid up capital of Rs. one crore,
in equity shares of Rs. 10 each at

par,

(iiy 60 per cent of the initial
paid up capilal of Rs. one crore
shall be allotted fo M/s. Porritts
and Spencer, UK. out of which
shares to the extent of [paid up
capital of Rs, 10 lakhs may be al-
lotted for supply of technical
know-how and the balance of Rs. 50
lakhs for the supply of capital
equipment, Not more than 60 per
cent of equity capital shall be held
by non-Indians.

(iii) No royalty will be allowed
to the foreign collaborator. The
firm was issued an import Iicence
on 26th August, 1968 for import of
plant and machinery valued at
Rs, 44,08,300. Major part of the
machinery allowed was second-
hand. Subsequently, the value of
the import licence was enhanced to
Rs. 47,98,300 in July, 1971.

(c) As reiply to (a) and (b) above
would indicate Rs. 50 akhs worth of
share capital was allotted to the
foreign collaborator against import of
capital equipment. The repatriation
of dividends linked with this equity,
however, would be governed by the
provisions of Foreign Exchange Regu-
lation Act, 1973, which is admnis-
tered by the Department of Economic
Affairs.

Crisis faced by Small Scale Wax
Industries, Kot Kapura, Punjab

6663. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister
of INDUSTRY be pleased to slate:

(a) whether the manufacturers of
small scale industry of wax are facing
crisis in Punjab especially i1n Kot
Kapura;

(b) whether the dealers of Kot
Kapura are wandering wilh permits of
wax but they had not got even a klo-
gram till now; and

APFEIL 11, 1979
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fc) whether the dates of getting wax
on permits have expired two to three
times?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) There hag been an overall
short supply of wax against the re-
quirements of units 1 over the

eountry.

(b) No specific instance has come
to notice of Director of Industries,
Punjab.

(c) The validity of all permits is-
sued in the first week of Febru-
ary, 1979 was extended only once im
view of freezing of stocks with the
dealers by the Ministry of Petroleum
through a circular No. 19023 dated
31st January, 1979 pending fixation
and finalisation of new sale price of
wax., Validity of permits wag accor-
dingly extended upto 25th March om
intimation of revised rates from M/s.
Bharat Petroleum in the first week of
March, 1979.
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Automobils Influstry Units

$865. SHRI GANANATH PRADHAN:
‘Will the Minister of INDUSTRY be

Written Answers 106

pleased to state the number of auto-
mobile industry units in the country
and their manufacturing capacity of
of each of them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): The
installed capacities of vehicle manu-
facturing units in the country are
given 1n the statement attached.

Statement
A, Commercral Vahicles:
Sr. Name of the Unit Installed capacity
No. us on 1-4-1979
(Now
1 M/s. Tata Engineering & Locomotive Co. Litd., Bombay/Poona . 36,000
2 M;/s. Ashok Leyland Ltd., Madras . . . . 13,000
3 M/s. Hindustan Motors Ltd., Uttarpara (West Bengal) | 15,000
% M/s. Piemuier Autsmobiles Ltd,, Bombay . . " . 6,000
% M)/s. Mahindra & Mahindra Ltd , Bombay , . . . B 3,000
6 M/s. Bajaj Tempo Ltd., Poona . . - = . . 8,000
7 M)/s, Standard Motor Products of India Ltd., Madias . . 3,000
B. Feeps :
1 M/s. Mahinlira & Mahindra Ltd,, Bombay . . R 14,000
. Passenger Carc:
1 M/s. Hindustan Moters Ltd., Uttarpara (West Bengal) . . 30,000
2 M/s. Premier Automobiles Ltd., Bsmbay . . . . 18,000
3 M/s. Standard Motor Products of India Ltd., Madras 3,400
% M/s. Sunrise Auto Industries Limited, Bangalore : . . 1,000

Utilisatton of Jute Stock

6886, SHRI SUSHIL XKUMAR
DHARA: Will the Minidter of IN-
DUSTRY be pleasel to state:

(a) whether Government have any
plan to utilise the jute-stock produced
4in abundance every year in the coun-
try and has been a waste for iis non-
utilisation;

{b) 11 so, The ‘quantity of jute-stock
rofuced every veur in'fhe country;

(¢) how much not utilised; and

(d) what 13 the reasons for non-
utilisation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) to (d). The normal annual
production of Jute stock 1s estimated
to be three million tonnes. At pre-
sent most of this iz put to use as fuel
and for thatching and fencing
purposes. Jute Technological Re-
search Laboratories are conducting re-
search to determine the feasibility of
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utilising the jute stock for industrial
purposes and they are reported to be
already colaborating with a firm for
manufacture of Iparticle board from
jute stock. Some of the small paper
mills as well as Messrs India Paper
and Pulp Ltd. are utlising jute stocks
along with other raw materials. How-
ever, the exact quantity of jute stocks
being put to such uses is not avail-
able. The main reasons which hin-
der the use of jute stocks for indus-
trial purposes inter alia are difficul-
ties in collection, transport, storage
and its non-availability throughout
the year.

Promotion of a Deputy Director of
LB. as Joint Director

6667. SHRI G. M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a Deputy Director in

the Intelligence Bureau has been pro-
motéd as Joint Director superseding
seven other officers senio_r to him; and

(b) if so, the circumstances under

which Government promoted a junior

officer superseding his seniors?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL  MANDAL):
(a) No, Sir.

(b) Does not arise.

Declaration of Koraput District as
r Hilly and Remote Area

6668. SHRI BAIRAGI JENA: Will
the Minister of PLANNING be pleas-
ed to state whether Government have
considered the proposal of the State
Government of Orissa to categorise
Koraput district ags one of the hilly
and remote areas of the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRT FAZLUR RAHMAN): No
such proposal has been received by
the Planning Commission.

APRIL 11, 1979
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Loss to Cement Factories. for not-
lifting the Cement

6669. SHRI G. NARSIMHA RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether certain factories had to
reduce their production due to their
storing capacity being full as cement
could not be lifted;

(b) if so, the names of such factories
and the loss of total quantity of cement
production in tonnes, factory-wise and
month-wise for last nine months:

(c) what action Government have
taken to see that cement factories do
not suffer production for want of stor-
ing capacity, what are the results;

(d) whether Government are pre-
pared to allow all such cement facto-
ries who are losing production to sell
the cement to persons or dealers who
are prepared to lift cement immediate-
ly at factory upto the quantity which
may create sufficient storing capacity
to continue their full production; and

(e) if so, the details and how it will
be implemented; if not, the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YAD-
AV): (a) and (b). During the year
1978-79, some of the cement produc-
tion units reported that their pro-
duction was affected as their silos re-
mained full due to inadequate avail-
abilty of railway wagons or move-
ment restrictions. Since capacity uti-
lisation is also affected by a number
of other factors including power
restrictions, coal shortage, labour
disputes ete., it is not practicable to
determine the quantity lost due to
silos remaining full.

(¢) Government have taken a
number of steps including liberalisa-
tion of rules for reimbursement of
freight for movement of cement by
road and general permission to the
State Govts. in whose jurisdiction the
concerned production units are situa-
ted  for the immediate lifting of




cement in cases where the units re-
ported that their silos were full. The
Railways have also been requested
in such cases to provide wagons on
priorty basiz to the extent possible.

(d) No, Sir.

(e) Any general permission to the
cement production units to sell
cement to persons or dealers of their
- choice may lead to malpractices and
will not be in accordance with the
policy of the Government for con-
trols on price and distribution of
o ent.
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Inquiry against Director Electromics
Testing and Development Ceatre

6873. SHRI BHAGAT RAM Wil
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No 8259 on 26th
April, 1978 regardmg inqury against
Direetor, Electronicy Testing and De-
velopment Centre angd state:

(a) whether the Enquiry Officer has
submitteg his report;
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(b) what are the findings of the
Enquiry Officer and what action has
been taken on the réport;

(c) whether it is a fact that a com-
mittee hag further been constituted te
look into the same charges; and

(d) what ig the justification for such
a committee and why no action has so
far been taken against the guilty
officer in accordance with the findings
of the enquiry officer?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to (d). An
enquiry was conducted into the alle-
gations levelled against the Director
of Electronicg and Development Cen-
tre, Chandigarh;—

1, The Enquiry Officer in his report
held ag proved the following charges.—

(i) Misuse of Oxygen Gas
Cylinder belonging to Electronics
Testing and Development Corpora-
tion to benefit the industry owned
by his wife.

(ii) Tampering with quotation of
M/ Decent Furnitures in order to
give him pecumiary benefits and
drawing commission on account of
this favour.

(ili) Claiming false T.A.

(iv) Changing of Joining Report
of one Workshop Mechanic {rom
afternoon to forenoon.

(v) Payment of daily wageg to one
Sweeper-cum-Chowkidar for the
period when he wag on leave,

(vi) Compelling a Glass Blower,
A Class III employee to perform
the dutieg of Sweeper-cum-Chowki=
dar

(vii) Termination of the services
of a pumber of employees within
a gpan of two years on account of
thelr refusal to c¢arry out This
" dtders to do hig private work.
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(viil) Vindictive attitude towards
the subordinate staff.

2. According to the report received
from the Chandigarh Administration.
The repori was placed before the Ap-
pointing Authority, the Board of Di-
rectorg of Chandigarh Small Indus-
tries Development Corporation The
Board of Directors decided thal the
enquiry reporf needed further scru-
liny as it lacked clarity on some
points and the Director, Eleciro-
nics Testing and Development Cor-
poration had not been afforded ade-
quate opportunity by the enquiry
officer to explain his position in res-
pect of each charge, Therefore, a
Sub Committee was appointed to
analyse the enquiry report. The re-
port of the Sub Committee is
awaited.

Rise in Cloth Prices

6674. SHRI F. P. GAEKWAD: Will
the Minister of INDUSTRY be pleas-
wed to state:

(a) whether Government are aware
that the Cotton cloth prices last year
had risen in disproportion to the fall
in the cotton prices;

(b) whether the like in prices was
due to the higher cost of inputs;

(c) it so, whether it a fact that
the input cost hmad gone up ranging
from one per cent to ten per cent
whereas the rise in cloth prices at the
consumer and was 25 per cent to 30
per cent; and

(d) in view of (c) above, what
measureg are proposed to be taken to
arrest rise in cottom cloth prices im-
mediately?

THE MINISTER OF STATE IN
"THE MINISTRY OF INDUSTRY
C4HRI JAGDAMBI PRASAD
YADAV): (&) to (d). The whole-

sale priceg of cotton textiles have
increased marginally by 2.9 per cent
between February 1978 and February
1979 though the wholesale prices of
cotton fallean by about 94 per cent
during the game period. The in-
crease of 2.9 per cent ig attributed
to the termination of sluggish de-
mand for cloth during the three
yearg 1975, 1976 and 1977 and to the
increase i the cost of other inputs
in making the cloth,

The cost of other inputg had gone
up differently by 23 per cent to 14.6
per cent in December, 1978 over De-
cember 1977. Government have no
information regarding increase in

the prices of cloth at the consumers
end.

The Mimster of Industry recently
discussed the matter with the indus-
try, who were asked to devise gteps
to reduce prices of cotton cloth and
the industry had responded with cer-
tain suggestiong which are under can-
sideration of Government.
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Reserves of Rock Salt in Mandi

6676, SHRI GANGA SINGH: Wilk
the Ministey of INDUSTRY be
pleased to state:

" (a) the areas and the etlimated
reserveg of Rock Salt in Mandi (Hima-
chaly Salt Mines;

(b) the daily discharge of Saline
Waters from the rivulets of Drang,
Maigal and Guma flowing adjacent to
the Mandi Sait Mincs;

(c¢) whether it is a fact thal the pro-
duction of both cattle lick and potable
salt has fallen down in the above =alt
sources during the last ten years; and

(d) whether Governmeni want to
increase the production of salt and bye
products from the above sourges; if
g0, how?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA  MAITI): (a)
According to the report of the India
Bureau of Miaes, the area of, and
estimated reserves of rock galt in
Mandi Salt Mines are about 29,465
sq. metres and 8.52 million tonnes,
respectively.

(b) While no authentic statistica
are available gbout daily discharge
of saline water from rivulets of
Drang, Maigal and Guma, 5 report
prepared by the National Industrial
Development Corporation had esti-
mated the discharge at 225 cu. metres
of brine of 9 degreeg (Be) per ho‘w-ﬁ..

(e) and (d). The production of rock
salt (cattle-lick) at Mandi hag re-
mained fairly stable around 4000
“onnes during the last ten years.
However, the production of pan and
refined salt, which is produced in
small quantities has declined -due to
unfavourable weather conditions and
shortage of coal The production of
present limited by its
market and can be in-
there is more demand.

i
-



he salt produced at Mandi doeg not
ntain any important by-products
OF economic recovery.

search by Engineers and Architects
of Engineering Unit of CSIR

6677. SHRI T. S. NEGI:
DR. RAMJI SINGH:

Will the Minister of SCIENCE AND
SCHNOLOGY be pleased to refer
the reply given to Unstarred
pstion No. 2326 on Tth March, 1979
 Engineers and Architects of engi-
ing unit of CSIR and state:

a) whether it is a fact that En-
ieers and Architects of Engineering
pit, CSIR are connected with re-
ch as they are implementing the
orks of SERC and CBRI;

{(b) whether by virtue of their
e of job and technical qualifica-
s the Engineers and Architects of
s Unit are not primarily the tech-
;al persons;

¢) whether the persons like plum-
s, masons, mates, polishers etc.
rking under them have been classi-
d as Technical; and

d) if so, how long it will take to
jew these categorisation and put-
s the Engineers and Architects in
achnical Category?
MINISTER OF STATE IN
E MINISTRY OF DEFENCE AND
THE DEPARTMENTS OF ATO-
ENERGY, ELECTRONICS,
CE ANp TECHNOLOGY AND
PACE (PROF SHER SINGH): (a)
2 Engineers and Architecty of the
ineering Unit CSIR are essentially
aged in planning and costrue-
A of buildings and services. In do-
50, they utilise some of the pro-
ts and techniques developed by
and CBRI. They do not carry
any research as such themselves.
[}

p) The Governing Body of the
R felt that ag the Engineering
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and Architectural persomnel of CSIR
are not contributing towardg research
they may be classified 3s ‘Adminis--
trative’. The work they are engaged
in is however technical and they
possesg technical gqualifications.

(c) The Governing Body of the
CSIR took a decision to reclassify the
staff of the CSIR into three catego-
ries namely, Scientific, Technical and
Administrative against four catego-
rieg of Scientific, Technitai, Auxiliary
Technifal and Admiaistratve, exist-
ing earlier. The posts of plumbers,
masons, mates and polisherg earlier
included as ‘Auxiliary  Technical’
have thus beep classifieq ag ‘Techni=-
cal’.

(d) The position is somewhat ano-
malous. The matter is therefore be-
inig reconsidered; no definite time
limit can be given at this stage.

Disposal of Cases of Offences by Police
Personnel in Delhi

6678, SHRI MOHAN AL PIPIL:
Will the Minister of HOME AFFAIRS
be pleased to gtate:

(a) whether Government have car-
ried out any survey regarding the
adequacy of police personne] in the
face of growing cases of offences in
the Union Territory of Delhi;

(b) the total number of cases-
presently under investigation of the
Delhi Police for various offences which
are pending for less fhian (i) one year
(ii) three years (iii) five years (iv)
eight years and (v) ten years;

(c) the total number of Enquiry
Officers handling these cases and the-
average number of cases beir * investi-
gated into by an enquiry officer; and

(d) whether there is any proposal
under Government’s consideration to-
augment the staff strength of police
personnel for speedy disposal gt cases?’
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THE MINISTER OF STATE IN
*THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
.JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) to
(d) The requirementsg of the
Delhi Police are constantly reviewed
and measures pecessary to promote
their efficiency are taken subject to
financial constrarats. Ap Expert
Committee has alsp been get up to
formulate yardsticky for the man-
power, transport and communication
requirements of Delh1 Police

The details of cases, presently, un-
der investigation of the Delhi Police
for the various offenceg are a5 be-
low:—

APRIL 11, 1879

No of

cases

Peniod pending

nvesti-

gation
One vear . i . . 12105
Three years . . . . 650
Five years 5 . . a8
Eight years . . P 2
Ten years . . . Nul
Total . . . . 12795

34 Investigating officers are handl-
ing the above cases. There are ap-
proximatel, 32 cases with ecach in-
vestigating officer.

Trouble in TI. Cycles of Indix

6679, SHRI C. N. VISVANATHAN:
Wiip the Minister of INDUSTRY be
pleaged to state:

(a) whether the factors behing the
trouble in T.I. Cycles of India, Madras
have been studied in depth;

(b) the causes for the trouble and
4he present position; and

{e) the positive steps proposed to
ensure that retrenched emplovees are
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reinstated and the production iy re-
sumed with vigour in the country’s
interest?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). The ma-
nagement of M/s. T.I. Cycles of India
Ltd,, Madras suspended operationg of
the factory in January 1978 on
grounds of labour trouble, Negotia-
{iony were held by the management
and an agreement was reached with
the workers' representatives, with the
assistance of the State Governmeat
of Tarml Nadu. The factory was re-
opened and production commenceq in
October, 1978,

(¢) The State Government of Tamil
Nadu has reported that some of the
workers dismissed have raised indus-
trial disputes which are pending dis-

posal. The State Government has
also reported that there hag been
increase in productivity after the re-
opening of the factory.

Working out of Plan by the Khadi and
Village Industries Commission Re:
Production of Matches

6680. SHRI K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) the detalls of the plan that has
been worked out by the Khadi and
Village Industries Commission at the
instance of the Government which
would enable fhe small and cottage
industry gector to take gver the entire
production of matches in the country;
and

(b) the places in which the new 18
raw material banks have been set up
by the Commission to help the 2700
cottage matzh units?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR! JAGDAMBI PRASAD
YADAV): (a) The Khadl and Village
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Industries Commission’s programme ing outlays (besides institutional
for the rapid development of Cottage finance), production and employment
Match Industry envisages the follow- targeis:—

=

Year Outlay Production Employient
(Grant and  Loan)
Re. 1in Crores Rs. in Crores Persens in Lakhs

1 2 3 4
1978-79 . . . . 6-88 1150 (27
197980 . . . . 1461 21-64 054
198081 . . . . 1B-66 3984 0'91
19%91-Ry . . . . 1150 6o-23 1°49
1982-83 | . . . 14'45 76° 92 1-He

am = a1y

(b) The Commussion has set up the following 16 Raw Material Bnnkl,-'Depc;h —

State Place() where Raw Materiale Number
Banks/Depots set up of Raw
Material

Banks/

Depots

sct up

1. Andhra Pradesh |, q : . . . Hyderalad | . . . 2
2. Haryana . s i . . . Ambala . . . . 2
3. Maharashtra . . . . . . Bombay, : 1
Dabiinn R . 1

4. Tripura . . . . . . . Agartala . . . . 1
5. Tamilnadu , . . s . . . Sattm . . 1
Kovilpatn s . . 1

Sirivithputhw . . . 1

6. Uttar Pradesh | . s . . . Kanpm . s s . 1
Varanasi s . . . 1

Meerut | 1

Chandrawal |, . . : 3
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Working of Hindustan Photo Film
Corporation

6681. SHRI SHYAM SUNDAR
GUPTA:

SHRI G. M. BANATWALLA:
DR. BIJOY MONDAL:

SHRI MUKHTIAR SINGH
MALIK.

Will the Minidter of INDUSTRY
be pleased to state:

(a) whether Government of India
have since inquired into the working
- of the Hindustan Photo Film Corpora-
tion of India since it was set up;

(b) if so, whether any irregularities
have been founq and if so, the nature
- thereof; and

(c) whether any action has been
taken to uplift the working of this
~Corporation and if so, the details
‘ thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b), Based on the
recommendations contained in  the
55th and 70th reports of the Com-
mittee on Public Undertakings which
had gone into the working of Hindus-
ta,, Photo Filmg Mfg Co. Ltd. (HPF)
during 1974-75 and 1975-76, Govern-
ment had appointed twg iaquiry

~Committees:

(i) Committee under the Chair-
manship of Shri Bazle Karim, Ad-
viser, Bureau of Public Enterprises,
to examine the wvarioug lapses on
the part of the management of
HPF pointed out by COPU (in its
70 report) and to fix responsibi-
lity  therefor, The Committee
was also requested to make suit-
able recommendations for stream-
lining the administrative procedure
so ag to avoid recurrence of simi-
lar lapses.

(ii) A High Level Committee un-
~der the Chairmanship of Prof.
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K. V. Subramanyam Chairman-
cum-Managing Director of Bhar
Gold Mines, to investigate the en-
tire matter of gilver losseg and fo
pin-point lapses on the part of the
management of HPF and  others
concerned (i termg of COPU’g 70th
report).

The reports of both the Committees
have been received, The findings
and recommendations (summary
attached herewith) of the Bazle
Karim Committee have been accept-
ed by the Government. The report
of the Subramanyam Committee i8
still under examination,

(c) During the first 8 yearg of ils
working, HPF wag incurring losses
and did mnot achieve its rated capa-
city of 61.5 lakh sq m. However,
‘with improvements in its technologi-
cal and managerial gkills, the com-
pany has gince turned the corner gnd
for the first time in 1975-76 exceed-
ed its rated capacity ag well as made
a profit of Rs. 16.06 lakhs. Since
then, the company has been main-
taining steady progress ag is seen
from the daty given below:—

lakhs sq.m,

Production , 1975-76 - . 7017
1976-77 : : 91+80
1977-78 : . 92+238%
Rs. lakhs S
Sales . 1975-76 222" 80
1976-77 312°00
1077-78 35670
Profits 1075-76 3 3 16+ 06
1976-77 142°63
1977-78 164-10

During the year 1978-79 the com-
pany is expected to achieve a pro-
duction of 94 lakhs gq. m. sales of
Rs. 394 lakhs ang profit of Rs. 21
lakhs.
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SUMMARY OF CONCLUSIONS/RE-
COMMENDATIONS MADE BY THE
COMMITTEE CONSTITUTED UN-
DER THE CHAIRMANSHIP OF
SHRI BAZLE KARIM, ADVISER,
BUREAU OF PUBLIC ENTER-
PRISES

CONCLUSIONS

1. The present location and site
were chosen with due care and atten-
tion. Excellent atmospheric condi-
tions, availability of good water and
other favourable factorg tended to
favour Ootacamund as the location.
Before choosing the site, soil and
water analyseg and trial borings
were done by appropriate agencies.

2. The delay in commissioning the
project was duc to multiphatly, of
factors The management of HPF
were operating under highly trying
situation., due lo construction delay,
claim for compensation from foreign
collahorator, for delay in construction,
vhange in management of col'aboraf-
ing firm and inadequacies in the col-
labnration apreement leading to pro-
tructed negoliations

3 The manogement could not In-
voke penalty clauses for non-fulfil-
ment of cerfain  obligatious by the
foreign pariy due fn various reasons
Invoking penally clause wou'd have
Ird 1o litigalion to be carried through
Fronch courts adding furthee delay
and uncertainly

4 The eollehoration pereement was
not of 5 turnv-kev nalure whereby
responsibility could Le pm-pointed
on the collaboralors,

5 The Compary mAanagement were
constantly seized of the problem of
dela,; and -ought directions from the
Board of Directors from lime to time
1o overcome difficulties.

8. The collaboratorg had no mana-
gerial control and holding them rrs=
ponsible for achieving o, mo.-achiev-
Ing a certain production level would
not have been of much help in such
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a highly sophisticated industry as
manufacture of photo films. With
the rapid charge in demand for types
of photo filmg, incorporation of capa-
city build-up would hardly have
served ag a useful guidance to HPF
management for watching progress,

T. There was tacit understanding
between MACC and HPF {for sup-
ply of cellulose triacetate for manu-
facture of photo films MACC, which
is g semi-Government Company pro-
moted by Mysore sugar Co, (Karna-
taka State Government Company)
was headed by a genior officer of IAS
from Karnatakas State Cadre. The
question of geeking compensation
from MACC was considered by the
Board of Directors of HPF, which
decided to drop the issue.

MACC was 1tself 1n a difficult
financial situatio, due to poor off
take of itg product and wag not in
a position to mec! loan commitments
entered into with IDBI ICICI, etc.
In such circumstances, the question
of recovering any portion of the cost
of modificationg would ot have been
of help.

8 The problem of losses of solvent
and the need for desigming 5 system
to tmprove the efliency of gerovery
engaged the attenton of HPF ma-
nagement sufficiently early The ser-
viceg of Iadvin  comultnm y  firm
(Dastirco) were ergared by the ma-
naesment 1 April, 1970 to ctudy ne
1¢r ala {the «olvent rerovery svsiem.
olal tender, were floated by the
mansgement n November, 1971, an
offer  received 1 response from a
Diufeh firm was accepted v 1972 and
the recovery plant reccived in June,
1973 e commn ssioned in August,
1973 There has beernt no lapce of
management n thig reytrd

9. It iy, g commendable effort on
the part of HPF that they on their
nown efforts without the benefit of
foreign tollaboiators, developed pro-
cesg technology for manufacture of
silver nitrate. The design of the
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plant wag provided by HPF techni-
cians and the plant totally fabricated
in India i operating since 1888-70
with very liitle modifications,

10, The assumption at the time of
setting up Silver Nitrate Plant that
all the silver used in process could
be recovered was an unrealistic esti-
mate, according to Bauchot and Co.,
the average yield of recovery was
not more than 50 per cent of silver
used in preparation section,

11, Silver loss accounting ig suited
only to Accounty Department, in as
much as theoretically there should
be no silver loss in the Emulsion and
Coating Section ,as all Waste mate-
rial is gent to silver recovery system;
yet in reality there is loss,

12. Silver from all gilver bearing
materials, except samples drawn for
quality control and slag arising dur-
ing conversion of sludge intg gilver
and photographic clippings gnd waste
paper was being recovered on a regu-
lar basis from January, 1071. Upto
December, 1870, the quantity of sil-
ver recovered was about 1000 kgs.
reckoning the first year of operation
of the plant as 1968-89

13. Slag arisings are being sent to
BGML from Oclober, 1972 due to
lack of facility within HPF, Earlier
to this period, the slag wag allowed
to accumulate with the expectation
that HPF technicians themselves
would find a solution,

14. Transporation of bulk quantity
of slag to a distance of about 250 km.
away from Coty and traversing back
the same gistance the recovered sil-
ver with all the gecurity precaulions
necessary in one of the less frequent-
ed yoads, is not a yery satisfactory
arrangement.

15. The rejection levely of main
film products were in such a high
range ag 835 per cent to 152 per cent
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for cine film (positive) 176 per cent
to 444 per cent for X-ray, between
the years 1868-69 to 1871-72. In such
a gpituation, the natural concern of
management would be to contain
these rejections and make attempts
to turn out geceptable quality of pro-
ducts. The question of recycling of
watcheg is of secondary importance;
nevertheless, considerable attention
had been paid by management to the
aspects of recovery of gilver within
the constraintg of available know-how,
There was, however, gcope for im=-
provements,

16. With know-how maturity, pro-
duction stabilisation capital improve-
mentg made in the manufacturing
sections, and in silver recovery plant
and improved management practices,
there has been improvement in the
recovery of silver from 1971-72. Over
the last few years, there has been

substantial increage in output of
photo-sensitised materials,
Recommendations :

1. HPF is in a unique position

holding monopoly in the manufac-
ture of photographic goodg in the
whole of Asia, barring Japan. A
special responsibility is cast on jt {o
keep g careful watch on the improve-
ments/developments in technology/
know-how taking place in the lead-
ing countries of photographic manu-
facture go pg to avail of improved
facilities through fresh collaboration
schemes.

2. The role of foreign collaborator
should be clearly spelt out to avoid
any ambiquities in the interpretation
of agreements with foreign parties.

3. In photographic goods, leading
manufacturers have specislised i
different t'rpeg of producty (X-ray,
Roll film, Colour Film, etc.). Future
agreementg should be split up into
separate gchemes for individual pro-
ducts so 8g to ensure that the mot
suitable manufacturer is chosen for
collaboration, Such agreéements



129 Written Answers CHAITRA 21, 1801 (SAKA)

should incorporate classeg insisting
on foreign partieg to supply detailed
design, sheets anq specificationg in
time.

4. Any future agreemeni should
provide for preshipment inspection/
testing by independent inspection
agencies before ghipment of equip-
ment and materials for use in HPF
factory,

5. Further agreement should glso
ensure that before accepting any
equipment or provegy from abroad,
its performance ghould be thoroughly
tested regarding capacity, quality
and suitability of process. Any per-
formancie guarantee should cover
performance over a fairly long pe-
riod.

6. The collaboratin, agreement
should jnclude provision for arbitra-
tion 1n cage of dispute between the
Indian party and foreign collabora-
tor to be settled in India, ag far as
possible,

7, Slag arisings in the procegg of
conversion of sludge into qlver are
sent to a distance of 250 kms. io
Bharat Gold Mines, with all secunty
risk, for recycling. HPF has also
no arrangement for recovery of sil-
ver from photographic paper clippings
and wastes. Silver from waste water
drawn for lahoratory purposes is also
not recovered. HPF management
shou'd, therefore make a study of
practiceg abroad ip all the ahove
three areas and come forward 1o
Government with proposals for creat-
ing suitable facilities.

8. Silver losg accounting should be
in the form of material balance after
establishing input-output relationships
at various stages of recovery,

9. With product stabilisation know-
how maturity and improved manage-
ment practices, the HPF plant is pow
polsed for product diversification and
growth. The photographic plant has
withstood many vicissitudes, The
430 LS—5.

Written Answers 130

scientisty and engineery of HPF have
by their own efforts, golved many of
their problems. The peed for coati-
nuous upgradation of knowledge and
techniques in photo film manufacture
is born out by our gtudy.

Sale of Bajaj and Priya Scooters

6682, SHRI SHRIKRISHNA SINGH:
Will the Minister of INDUSTRY be
pleased to state:

(a) the total number of various
types of scooters, such as Bajaj 150 ard
Priya, etc, sold by M/s. Bajaj Auto
Ltd. to the persons registered im
genera] and against Government
quota, separately, in the country and
Delhi/New Delhi in particular imme-
diately preceding one year (month—
wise) of decontrol of scooters by Gov-
ernment and the number of scooters
sold 1n the corresponding months
thercafter against general list and
others separately;

(b) whether there has been any fall
in the number of scooters sold after
decontrol; if so, the reasons therefor
with reference to their manufacturing
capacity; and

(¢) the total number of persons in
general waiting list for Bajaj 150 and
Priya Scooters and the approximate
time to pe taken to meet the require~

ment?

THY MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHHIMATI ABHA MAITD" (a)
M/s. Baja1 Auto Lomited, Poona are
muaufacturing Baja) Super and Bajaj
Chetak scooters. ‘Priyla’  scooters
are being manufactured by M/s
Maharashtra Scooters Limited, Satara,
under sub-licensing arrangements
with M/s, Bajaj Auto Limited, Bajaj
Chetak scooterg are being allotted
against inward remittances of foreign
exchange, The Statutory Control on
distirbution and gale of all makes
of scooters, which wag last applicabler
only to Bajaj and Priva makes of
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scooters, was rescinded on 1st Janu-
ary, 1978. There are, therefore now
no quotas for pllotment of scooters
a1 the disposal of Government autho-
rities. Deliveries, however, in 1978
were made against quotas during the
period of control. On the basis of
the mformation reported (which 1s
not available month-wise) the data
in respect of saleg of scouters during
‘the year 1977 and 1978 15 given in the
statement attached.

\b) Supplies effected in 1978 were
less than in 1877, mainly becausc of
disruplion in productio, due io gtrike
in the unit of M/s. Baja) ,Aulo Lid.
for about 1} months,

APEIL 11, 1979

Written Answers 132

(c¢) The total number of orders
booked with various dealers in the
country for Bajaj-150/Bajaj Super
and Priya scooters gtood gt 3.70 lakhs
and 1.14 lakhs respectively as on 1st
January, 1979. The manufacturing
capacity of M/s. Bajaj Aulo Limited
is beiug increased. The industry, as
a whole, including the public sector
organisation—Scooters India Limited—
15 also being developed so that con-
sumer demand for gccooterg is met
buth qualitutively and quantitatively.
It i= expected that with this develop-
ment in the industry, imbalanced
preferences for a paiticular brand of
srooter would be corrected expedi-
tioushy.

Statement
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Strike in Cement Companies

€683 SHR1 NIHAR LASKAR-

SHRI M. V. CIIANDRA-
SHEKHARA MURTHY:

Will the Minister of
be pleased 1o state:

INDUSTRY

(a) whether the Associated cement
company is facing an indefiniie strike
from 20th March following failure of
talks of Bonus for 1977-78 with the
Indian National cement and allied
workers federation;

(b) if so, whether there will be a
great, loss due to strike; and

(c¢) whether Union Government
bhave intervened in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(STIRT JAGDAMBI PRA&SAD
YADAV)- (a) to (¢) The Indian
National Cement and Allied Workers'
Federation hagd givea notice of strike
to the Associated Cement Companies
from 20th Maurch, 1979 on the bonus
1ssue  The (trike wag averted as
both the parties reached a setilement
on the 19th March, 1979. The gtrike
notice was consequently withdrawn.

Concessions to SC & ST In
Lakshadweep

6684. SHRI P. M. SAYEED: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether concessions granteg to
the Scheduled Castes and Scheduled
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Tries in Lakshadweep by the Union
Qoysrnment have not been imple-
i by the Administration of the
Union Territory so far;

(b) it so, whether the periodic ins-
tructions from the Depariment of
Personnel and Administrative Reforms,
Cabinet Secretariat to the Laksha-
dweep administration for the speedy
implementation of the concessions and
relaxations had no effect on them;

(c) if so, how many of the conces-
giong have so far been implemented in
the Union Territory with details there-
of and how many are still left, and

11} SUOISSOILDD Puk E3WAYIS Y} (p)

iS3QEL PaMpagos Ayl Jo  dwmpam Ayl
pajuswaidwr  oq 03 posodosd 8IC
Joj dg9A [BIOUBUY jJULIND 3} Funnp

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI pHANIK LAL MANDAL):
(a) ‘There are no Scheduled Castes
#n Lakshadweep Alk prders relatng
to Concessions to Scheduled Tribes
i gervice matlterg are implemented
by the Lakshadwecp Administration

(b) and (c). Does not arise.
{d) A statement 13 attached.

Statement

The entire plan fundg of the terri-
tory are for the benefil of the local
inhabitants who are Scheduled Tribes.
Some of the important concessions/
schemes being implemented under
the current Annual Plan are:—

1. Free distribution of coconut
seedlings to farmerg affected by the
cyclone.

2. Distribution of fertiliserg with
50 pér cent subsidy.

?. Distribution of power tillers
with 50 per cent gubsidy.

4. Distribution of milch cows
with 50 per cent subsidy.

5: Supply of seeds aud plants,
agricultural implements, cattlefeed,
sgtwing machiney ete. ur:der commu-
nity, development programmg with
50 per cent gubsidy.

6. Subsidised issuc of mechanised
fishing boatg with 50 per cent sub.-
sidy on engine aad 25 per cent
subsidy op hull. :

7 Issue of fishing gear with 33-1/3
per cent gubsidy.

8. Issue of subsidy at the rate
of Rs. 1875/- per dwelling unit.
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Strength of SC/ST Officers in Central
Police Organisationg -

6687. SHRI R. L, KUREEL: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) what is the total strength of the
following categories of officers in the
Central Police Organisations and
Union Territorieg separately (i) Direc-
tor Generals (ii) Inspector Generals
of Police (iii) Deputy Inspector Ge-
neralg of Police (iv) Superintendents
of Police (v) Commandantg (vi) De-
puty Supdts./A.S P./Assistant Com-
mandantg (vii) Police Officerg posted
in the Central Secretariat or other
allied organisations in the above men-
tioned ranks, and

(b) what jg the percentage of S.C.
and S.T. in cach rank?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL) : (a) uand (b). The information
is being collected and will be laid
on the Table of the House on receipt.

Amount sanctioneg to National Fede-
ration of Indusirial Cooperatives
Limited by Minisiry of Finance

6688. SHRI BIRENDRA PRASAD:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that g large
amount has been sanctioned to the
National Federation of Industrig] Co-
operatives Limited, New Delhi by his
Ministry from time {o time during the
last four years;

(b) has the objectives stipulated in
the Grants been fully achieved;

(c) what iz the maintenance expen-
diture of the N.FIC. on Salaries,
Rentg and also TA/DA of the Chalr-
man for the last three years;

(d) whether it is a fact that N.F.I.
has failed to submit the Audited Re-
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portg of Accountant General as per
conditions of Grants sanctioned for the
last several years; and

(e) if so, how Government nomi-
nated Directors kept proper watch
over the Government fundg entrusted
to thig orgamisation and how further
funds are peing released to it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) Durmng the last four
years following amounts {Share
capital investments and grants) were
released to National Federation of In-
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approved schemes by the Ministry of
Industry,

Yeat Gramts Share

(Rs. 1 Capital

lakhs) Invest-

ment

(Rs. 1

lakhs)
197576 . . . 962 .
1976-77 . . . 5776 600
1977-78 . ) . . 407 5'00

1978-79 . . . 2*22

(b) The Federation has helped in
marketing the goods produced by the
Industrial Cooperatives which com-
prise the weaker sections of the so-

dustrial Cooperatives for different ciety.
(¢) The yearwisq details are given
below :
Heads 1975-76 1976-77 1977-78
(1) Salary . 3.43.979-5¢  452,314'69  5,23,164'46
{n) Rent . 74,235740  2,33,630°23  8,00,034' 71
(ni) TA & DA to Chaiiman 11, 310000 177400 | PArS PR

(d) The Statutory Auditors have
completeq the audit for the year
1974-75 but the audit report is await-
ed, Statutory Auditors for conducting
the audit for subsequent vears have
vet to be appointed.

(e) An enquiry into the working of
the Federation was conducted A
time-bound programme is being tfor-
mulated for implementition bv the
Federation so that it is revitalised
and is able to serve the objects fnr
which it has been established In the
meanwhile funds were released onlv
1o meet committeq expenditure.

Cars in American (ell of the C1IB

6689. SHRI RAJ NARAIN: Wil
Minister of HOME AFFAIRS
be pleased 1o state:

(8) whether there are 6 cars In
American Cell of the Central/Intelli-
gence Bureau (1B.);

(b) if o0, the purpose for which

these carg are used;

(c) whether it is a fact that g car
of I.B. was stolen from the residence
of the chauffeur; ang

(d) if so, the reasons for which this
car wag taken to Driver's house in-
stead of being parked in the garage
{or staff cars?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIE LAL MAN-
DAL) : (a) and (b, It would not be
in public interest ty disclose any in-
formation on this matter.

(¢) and (d). A car was stolen from
the residence of a driver on 10-9-78
and was recovered five days later.
Disciplinary action has been initisted
against the driver for lapses on his
part,
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Promotion Opportunilies to Upper
Division Clerks

6690. SHRI SUKHENDRA SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether certain Upper Division
Clerks of Cenlial Secretarnat Service
have been stagnating tor a number of
years for lack of promotion opportuni-
ties;

(b) whether they have not been
promofed despite the fact that (ney
have rendered over 25 years of ser-
vice;

(c) whether Central Secretarial Ser-
vice rules provide a small percentage
for inclusion of Upper Division Clerks
to grade of Assistants; and

(d) what gtcps are being taken to
provide (i) incentiveg and (il) relieve
stagnation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
{SHR] S. D. PATIL) : (a) and (b).
The Cenfral Secretariat Clerical Ser-
vice is a decentralised service, cach
Ministry/Departmen® administering
its own cadre Howcevey, in order to
remove imbalance; in promotion as
between the cadres the Department
of Personnel and Administrative Re-
forms flxes annually zones i.e. range
of seniority for promotion from the
grade of Upper Division Clerk to that
of Assistant. In accordance with the
zone now prescribed, U.D. Cs. with
approximately 9 yearg of service in
the grade are within the 2zone for
promotion. According to the Cuntruc
Secretariat  Service Rules, 1862,
U.D.Cs, with 5 years of approved
service in thg grade arc eligible for
promotion to the A-sistanis’ urade.
There is hardly any UDC. with 25
years scrvice in the grade who has
still not beep promoteg to the Assis-
tants’ grade.

(¢) Percentage of posts for pro-
motion of Upper Division Clerks to
Assistants’ Grade is not smal] because

APRiL 11, 1979
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50 per cent of permanent vacancies
and all temporary vacancies in the
grade of Assistant are available for
promotion of Upper Division Clerks.

(d) In view of the position ex-
plained above, the quertion of pro-
viding incentives and relieving stage
nation does mnot arise.
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Puting Hindustan Levers “Lifebuoy”
in Category of Carbolic

6692. DR, BAPU KALDATE: Will
the Minwster of INDUSTRY be pleas-
ed to state:

(a) whether IDR Act has classified
soaps ;n threc different categories;

(b) whether Life Buoy a product pf
Hindustan Lever has been put jn the
category of “Carbolic”; b

(c) the reasons for putting m
Buoy a pard washing soap in
category of “carbolic”;
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(d) whether Government are aware
of the faci that Hindustan Lever has
changed the chemical composition to
swt the calegory of carbolic; angd

(e) whether Government propose
to examine this issue?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI! PRASAD YA-
DAV) : (a) No, Sir.

(b) and (c). There is no separate
Indian standard specilication for Car-
bolic soap. A Carbolic soap should
tomply with the specifications {ov
Jaundry soap if it is meant to be used
as laundry soap or with the specifica-
tions for toilet soap if it is to be used
¢, a toilet soap.

(d) and (e), M/s. Hindustan Lever
1.id. have not applied to ISl for giant
of a licence for their brand of car-
bolic soap. Government is, therefore,
not aware of any change in the che-
mical compositioin of Life Buoy by
the Company,

g wa | afy

, 6693, ot gt WY gEA : WY Gror
W o N g o fe

(%) a% 1976-77, 1977-78 W7
1978-79 ® oA wafeaw gew & wEe
T ¥R ¥ awl § FgAw oy o fewd
4 ; e .

(@) wv w0 forll ofim wiw @A
T oW g7

dtwn swrem § oo sAY (s Swe
M (v) 8k (=), ad 1976-777
1977-78 % fog safre =i & e
T Ul W KWW 66561 WO¥ v
T 73157 wU§ WE WA K ot
Fwd 1978-79 ® fWg 9% § ey
wdt dmre fed Wit )

)

Synthetjs Detergents

6694. DR. BAPU KALDATE : Will
the Minister of INDUSTRY be pleas-
ed to state:;

(a) whether jt is g fact that synthe-
tic detergents were classified as a core
sector industry in the initia] stages;

(b) whether there is any proposal tos
declare the field of synthetic deter~
gents as reserved for small scale sec-
tor and to take synthetic detergents
out of the core sector; and

(c) if so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA~
DAYV) : (a) Synthetic detergents are
included in Appendix I to the Indus-
trial Policy Statement of 2-2-1973,

(b) and (c). The question of re-—
servation of manulaciure of detergents
for the small scale sector 1s under
consideration.

Memorandum from Nagrik Sangha-
rasha Samiti, Gangtok

6695. SHRI AMAR ROY PRA-
DHAN :

SHRI HUKAM CHAND
KACHWALI:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it ig a fact that Gov-
ernment haye receivedq a Memoran-
dum from the Nagrik Sangharsha
Samiti, Gangtok, on denial of full
citizenship rightz tn {he non-Sikkimite
Indiang in Sikkim jn 1977; and

(b) if so, the details therent and
action taken fo far in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS: (SHRI DHANIK LAL
MANDAL) : (a) Yes Sir.
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(b) The Samiti mentioned that all
the seats in the 32-member lLegisla-
dive Assembly of Sikkim werp reserv-
ed for Bhutia-Lepcha communities,
Nepalis of Sikkimese origin, Sche-
duled Casteg and Sanghas of monas-
iries and conseqguently Indian citizens
not belonging tp the above mention-
ed four categories were not entitled
1o contesty elections to the Legislative
Assembly ‘The demand of the Samati
was that every Indian citizen in Sik-
kim, who had the rght to vote, should
also have the right to contest elec-
fion to the Assembly

The matter has been under the
active consideration of the Govern-
ment and appropriate legislation in
dhis regard is likely tp be introduced
in Parhament before long for con-
sideration,
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Setting up of Paper Milly in
Hoshiarpur

6697 CHOWDHRY BALBIR
SINGH: Will the Mmuster of IN-
DUSTRY be pleased to state:

(a) whether two paper mills have
since been sanclioned in the Tlosmar-
pur District;

(b) the total production target per
montih lkely to be done by these
muills; and

(c) when these mills will start pro-
duction of paper?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV} : (a) Approval has been given
to three units for setting up paper
mulls 1n Hoshiarpur District,

(b) The total installed capacity of
those umitg is about 2800 tonnes per
month,

(c) One of the units is likely to
commence production by the middle of
1978 The other twp units are ex-
pected to commence preduction in 1980,

Los, to Jute Mills in Public Sector

6698 CHOWDHRY BALBIR
SINGH: Wil] the Mimster of IMN-
DUSTRY be pleased to state:

(a) whether it jg a fact that the
almost all the Jute Mills %1 Public
Sector gre going in loss since long;

(b) if so, the total Josg suffered by
aM the jute mills in the country dur-
ing 1078-79; and

(c) the stepg Governmeni have
taken o0 stop thijg loss ang the plan-
ning for future to stop such loss?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) No jute mill has been
commussioned in public sector so fal.



145 Wuitten Answers CHAITRA 21, 1801 (SAKA) Written An.wers 146

(b) The figure of profit/loss of all
the jute mills in the country during
1978-79 is not available ag the year
has just ended.

(c) The following are the important
steps taken to restore the viability
of jute industry:—

(1) To promote cxports, wlich
camg down drastically, export duty
on all jute products has been abo-
lished.

(2) Cash Compensatory Support
hag been given on export of select-
ed jute goods

(3) Cess has been levied oun jute
manufactures to finance R&D arti-
vities through the Development
Council constituteq for the jutg in-
dustry.

(4) A soft loan schemec has heen
introduced to enably the industry
to modernise the nlants and machi-
nery at a concessional rate of inte-
rest elc., so as to improve produc-
tivity and make their products com-
petitive,

Subversive activities by Chinese train-
ed Nagag coming to Nagaland from
Burma

6689. SHRIMATI MOHSINA KID-
WAI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Chinese trained Nagas
who have sneaked into the State of
Nagaland from the Burma border in
large numberg have indulged in blow-
ing up of a power station and other
serloug worles of sabolage; and

(b) if so, the number of arresis
made in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANADL):
(a) and (b). Recently, some viclent
incidents have taken place in Mon

and Tuensang Districts of Nagaland
These include an attack on the power
house at Mon by some unknown mis=-
creants. Ny damage was caused to
the power house, Although the iden-
tity of tie persons inveolved in the
atlack has not yet been cstablished,
it is however suspecled that members
of the China-returned gang who are
staying acrosg the border may be be-
hind the incidents. No arrests have
been made so far in thiz regard,

Increase in Central Plan Ald

6700. SHRI M, RAM GOPAL RED-
DY : Will the Minister of PLANNING
be pleased to state:

(a) whether many State Govern-
ments have gsked for increase in the
Central Plan Aid; and

(b) if so, the names of these States
and additional amount asked for
each State?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN) : (a) and
(b). The National Development
Coucil in its meeting held on Febru-
ary 24 and 25, 1979 has determined
the quantum of Central assistance for
State Plans for 1979-—83 and decided
t1e principles on which this should be
distributed among the States.  The
State-wise allocationg are yet to be
finalised, The question of any State
asking for increase in the Central
Plan aid, thercfore, docs not arise.

Cases of Murder angd Rape in Delhi

6701, SHRT M. RAM GOPAL RED-
DY : Will the Mimister of HOME
AFFAIRS be pleased tp state:

(a) the number of cases of murder
and rape rcported in Delhi during
1978; and

(b) the number of cases that have
been solved and the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
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(SHRI S, D. PATIL): (a) and (b).
The details of the number of cascg of
murder and rape reported in Delhi
during the year 1978 are as under--

Reported  Caneelled Adniitted Solved
Murder 185 4 (LT 135
Rape o 4 76 7
Recruitment of SC/ST Members to (11) Where neressary and n0s-

Junior Posts in Ceniral and State
Services

6702, SHRI MADHAVRAO SCIN-

sible, additional examination cen-
tres may be set up in areag where
Scheduled Castes and Scheduled
Tribes population is concentrated.

DIA) : Will the Minister of HOME .
AFFAIRS be pleased to state: (ui) Adequate number of pre-
examination training centres may
(a) whether a two days conference be se{ up tor providing coaching

of the officialg of U.P.S.C,, State P.S.C,,
Ministry of Educalion, Social Welfarc
ang Culture and hi, Ministry and
Labour was to be held during the last
week of March, 1979 to discuss 1he
matter with regard fo promotion re-
cruitment of SC/ST members to junim
postg in the Central and Staty gervices;
and

(b) if so, outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOML; AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMIPANY AFFAIRS
(SHRI § D. PATIL): (a) Yers Sir
A 1wo-day conference of Recruiting
Agencieg likp State Publiy Service
Commissions etc. was oigamsed by
Staflf Selection Commission on 24ih
and 26th March, 1979.

(b) The conference concluded with
several recommendations, Same of
the main recommendations of the
conference are as follows:--

(i) to make up the shortfall in

facilities to candidates helonging to
Scheduled Castes and Scheduled
Tribes.

(iv) Facilitics like hostel accom-
modation, typewriters ete. should
alsgp be made available.

(v) Extensive publicily may be
given about cxaminations and re-
ctuitments 1n  which rescrvalicns
for Scheduled Castes/Tribes exist.

(v1) Recluiting agencies may he
vested with the discretion of re-
laxing to the extent necessary.
qualifications relating to experience
prescribed for recruilment to vari-
nus posts and services reserved for
Scheduled Castes/Tribes.

Meeting of National Productivity
Counel]

f703. SHRI MADHAVRAO SCIN-
DIA : Wil] the Minister of INDUS-
TRY be pleased to state:

(a) whether it i a fact that a

recriitment agoinst vacancies re- A : vity
served for Scheduled Castes and mecting  of Nationalu ngglh_
Scheduled Tribes, special recruit- Council was held recently in '

ment may be held exelusively for
them,

(b) if so, whether Government
have advised the Committee to reorient
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itg activities to new economic and
industrial policy;

(¢) if so, details
therein; and

, (d) outcome thereof?

of discussions

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) : (a) and (b). Yes, Sir

(c) The  National Productivity
Council at itg meeting held at New
Delh: on 15th March, 1979, identified
the following areas for 1mmediate
action :—

(1) Development of soap and
match industries in collaboration
wity Khadi and Village Industries
Commuission, Development Commis~
‘sioner for Small Scale Indusiries
ang others.

(1) Development of small-scale
sector-productivity i1mprovemmert in
the existing umis and promoting
growth of small scale units for the

reserved items in collaboration ‘with
DCSSI.

(iis) Productivity improvement in
public sector arganisations where
productivity is low or are consider-
ed sick, Some ,f the units/areas
identified for immediate studies are
State Eleetricity Boards, sick units
of the Nationa] Textile Corporation
and Engineering Industry, Bombay,

Port, Railway Yard in Muyalsaiai,
etc.

(iv) Promoting appropriate
schemes for securing involvement
of Trade Uniong to enable them to
adopt productivity as an integral
part of their movement.

(d) The National Dioductivity
Council hag already worked out de-
tailed proposals for devclopment of
scap and match industries in the cot-
tage/small sector. Proposals in res-
pect of other areas are being worked
out by the Council

wras fom gro aegsl €1 fawd
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Formation of Reception Commitiees to
Freedom Fighters at Port Blair

6705 SHRI MANORANJAN
BHAKTA: Will the Minister of IIOME
AFFAIRS be pleased to state:

(a) whether it is a fact that during
the inauguration of Cellular Jail ag &
National Memorial at Port Rl i by the
Piime Minister of India when large
number of freedom fighlers weie pre
sent two reception commiilecs te i=ee
dom fighters. one official cominiflee a.
other citizens committee weC ¢ tormea
if s0, the defails thereof, and



151 Written Answers

(b) whether the Chief Commis-
sioner, Andaman and Nicobar Islands,
Shri S. M. Krishnatry had issued
special instructions n spile of the
request made by ex-Andaman Political
Prisoners Fraternity Circle, to have a
official, non-official joint reception
cummittee, to keep away the non-
officials 1f s0, the delails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL) . (a) In conuection with the
inauguration ceremony of the Cellu-
lar Jail Memorial at tort Blau hell
in February, 1979, the Andaman and
Nicobar Admnmistration had corsti-
tuted a Reception Commitiea consist-
ing of both officials and non-officials
It 1s learnt that the local political
parties, ecultural nstitutions and
other organisations had alsp formed
a Citizens Committee, the details of
which are not available with the
Andaman and Nicobar Administia-
tion

(b) No such instructions were issu-
ed,

Schemes for Rural Development in
Andaman and Nicobar Islands

6706 SHRI MANORANJAN
BHAKTA: Will the Ministey of
PLANNING be pleased to state:

(a) whether the Planning Commis-
s10n has gone through the details of
Sixth Five Year Plan Schemes of
Andaman and Nicobar Islands; if so,
detailg of the schemes of rural deve-
lopment and thy tolal percentage of
plan outlay;

(b) whether it is fact that there is
a huge cut in the rural roag sector
which shall cause setback in the rural
development in  the outlying and
remote areas if so the details thereof;
and

(¢) whether the Planning Commis-
gion will reconsider the urgent need
for construction of rural roads in the
Union Territory of Andaman and

APRIL 11, 1979
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Nicobar Island; if so, whether Goyern-
ment will like to send a senior per-
sonnel to cxamine the whole case?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN) (a) to
(c). The Sixth Five Year Plan 1878-
83 of Andaman ang Nicobar Islands
15 under finalisation,

Production of Keyboard for Hini
Typewriterg

6707 SHRI VASANT SATHE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
taken a decision to encourage produc-
fion of indigenous Iiinay typcvrriters
in ihp country as part of the pro-
gramme for popularising the use of
Hindt iIn Government and semi-
Government organisation;

(b) if so. the preseni annual pro-
duction of the Hindi-typewriters in
the country, production unit-wise for
the last three years year-wise;

(¢) whether Government  have
reccived a proposal sometime back
from Shri S. N. Nilakhe of Akola, a
World Typewriting Wizard and
Rescarch  Scholar regarding  his
improved keyboard of Devnagri seript
and details of the proposal made by
him for production of his keyboard as
a media for popularising Hindi; and

(d) what action Government have
taken to provide incentives to the said
scholar and small scale ebntre-reneur
like Mr. Nilakhe to manufacture his
keyboard on a larger scale and the
reaction of Government to the koy-
bourd devised by him?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIE TLAL MANDAL):
(a) and (b). The Government are
making efforts for the prouurtion of
more Devnagri Typewriiers than
the requirement. The varlous compa-
nics have produced the Devanagri
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Typewriters in the following number
during the last three years,

1g7b 1977 1978

Godrcj, Domhay, 2723 2360 g1og

Remington Rand

Calcutta . 3019 5311 4720
Remungton Rand

Fandabad . o 1059 1302
Royala, Madras , 1115 792 1060

6857 Qib2 10192

(¢) and (d) Some time back Sh.
Nilakhe suggested for manufacturing
a key board for Devnayr script
Typewriter based on the Key Board
of Roman script Typewriter, He was
requested to make pvailable his ma-
chine for some time for trial. He did
not do so. Under these mireainstances

it is not possible for Government to
frame any opinion about the said Key
Board without making a thorough
trial,

Study of Labour Intensive Nafture
Schemes

6708. SHRI VIJAY XUMAR X
PATIL : Wil] the Minister of PLAN-
NING be pleased to state:

(a) whether the Planning Commis-
sgion have carried out some studies of
the job oriented centrally sponsored
central sector schemes of labour inten-
sive nature during the 5th plan period
and important findings regarding the
programme Planning, programme con-
tent, administrative and other arrange-
ments made at the Central/State and
field level in the project areas, techni-
cal viability of the schemeg executed
and the results achieved on completion
of schemes vis-a-viz the targetg set;
and

(b) it so, important findings there>t
and how far these observations/find-

ings have been taken into account for
formulation of new schemes?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI FAZLUR RAHMAN): (a}
and (b). The Programme Evaluation
Organisation of the Commission has
carried out evaluation studies of the
Crash Scheme for Rural Employment
and the Special Employment Pro-
gramme for the Educated Unemploy-
ed implemented during the Fifth Plan
preriod. Summaries ot the findings of
these studies are laid on the Table of
the House. |Placed 1n  Library. Sece
No LT-4283]79] No such scheme
15 either in operation or under the
consideration of tha Government at
present,

Specia] Assistance to Artisans, and
Small Scaleg Industries

6700 SHRI NATIU SINGH: will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is proposed to pro-
vide specia] assistance to the artisans,
village ang cottage industries and
small scale indusiries and reduce the
rateg of interest in the backward dis-
tricts, and

(b) if so, the details therecof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI DPRASAD YA-
DAV) : (a) Yes, Sir

(b) According to the instruclions
issued by the Reserve Bank of India
to all commercial banks on the 12th
December, 1978, bank credit for arli-
sans and village and cottage indus-
tries and small scale industries in the
tiny sector would be treated as com-
posite term loan for equipment fin-
ance or working capital or both upto
Rs 25000/-. In respect of credit
limits for working capital above
Rs. 25000/~ but less than Rs. 1 lakh
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granted to artisans, village and cot-
tage industries ang small scale indus-
iries in the tiny sector, bank may
chatge at a rate not exceeding 12}
per cont per annum (except for small
banks with aggregata demand and
time hability of less than Rs. 25 cto-
res, it may charge interest at a rate
not oxn-et'dn'ng 13} per cent per mnam)

The Reserve Bank of India has also
1s;ued puidehnes to all scheduled
barks on the 12th Decembor, i977
advising the banks to charge rate of
anicrest not exceeding 11 per vent to
smal] scale umts covered under the
Credit Guarantee Scheme and units
piomoted by technical entrepreneurs
in order to stimulat, capital invest-
meng in the small scale sector.

For promoting the development of
industries in backward areas. the
stheme of charping low rate of inte-
rest as also extending longer amorti-
sabion facilities in respect of projects
lorated there wall continue, The Dis-
trict Industries Centres which mnelude
all erstwhile areas Jeclared indus-
tnally backward wil] continue {o
oprate these schemes The mawimum
rate of interest on loans refinanced by
IDBL 1n backwa-d Jdistricts 1s 8y jor
¢t ai per annum for primary lenders

Setling up of a Mini Ccment Factory
in Orissa

6710. SHR] D AMAT. Will the

Minister of INDUSTRY be pleased to
ntate:

(a) whether the Minister of Indus.
try. Government of Orssa has pro.-
poced that a mini coment factory
should be set up in Sundergarh dis-
trict of Orissa under the expansion
programme of Industrial Develop.
ment Corporation; and

(b) if so, in which particular place
it will be set up and by when the
work of construction will start and
at what cost?

AFPRIL 11, 197¢%
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) : (a) and (b), A scheme of the
State Industriaj Development Corpo-
ralion of Orissa Lid. (Bhubaneswar)
has been regisiered on 23rq August,
1978 with D.G.TD, for setting up of a
mini-vement plant with a capacity of
33,000 tonnes per annmn at Kiring-
sera, District Sundergarh, at a cost of
Rs_ 172 lakhs (cstimated): It s too’
earlv tp state when the work of con-
structien will start.

Reservation of Posts for SC'ST im
CS10, Chandigarh

6711 DR SARADISH ROY: Wil
the Mimster of SCIENCE AN[ZII
TECHNOLOGY be pleused to slate:

(2) how many posts have been
filled up in the Central Scientifie In-
struments Organisation (CSIO)
Chandigarh duting the last five years
{vacancies and newly cieated posts)
category-wise;

(b) how many of the » posts were
reserved for the Scheduled Castes
and Scheduled Tribes, category-wise;

(¢) how many Scheduled Castes
and Scheduled Tribeg candidates
applied and how many of them were
selected; and

td) how many Scheduled Castes/
Scheduleg Tribes employees are
working in CBIO at present in Class,
I. Clasg II, Class TiI and Class IV
categories and what is the total
strengih of staff in cuch category of
stafl?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF AT0-
MIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH) : (a)'
to (d). The information is being
collected and will be laid on the Table
of the House.
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gerscms Working Under Enginecrs
-ang Architects of C.8.LR:

6712. SHRI RAM VILAS PASWAN:

SHRI SHYAMLAT
DHURVE :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to refor to
the reply given to Unstarred Ques-
tion Nos 2326 and 2346 on 7th March,
1979 and state:

(a) whether persons like plumbers,
masons, welders, waorking directly
under Engineers and Architects of
CSIR have been declavei as ‘Techni-
cal’ and the later catzgory have been
singled out;

(b) if so, the reasons thereof;

{c) whether by virtue of their
qualifications and nature of work, the
Engineers and Architects of CSIR are
technical persons;

(d) whether it is a fact that Engi.
neers and Architects of Headquarters
are implemenling rescarch works of
CBRI and SERC in planning and exe-
cution and as such are a coordinating
link;

(e) whether Vardarajan Commitiee
report on staff categorisation was
based on some inbuilt prejudices to
deprive Architectural and Engineer-
ing personnel of some conscquential
benefits like 5 years assessment and
retirement age; and

(f) if so, by when these anomalies
are likely to be removed?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
‘MIC ENERGY, ELECTRONICS,
‘SCIENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH) :
¢a) to (c). The Governing Body of
the CSIR tpok a decision to reclassify
the staff of the CSIR nts three
categories namely,  Scieotific. Tech=
nical - ang Admistrative against

four categories of Scientific, Techni-
cal, Auxiliary Techmeal ang Admi-
nistrative existing earlier. The posts
of plumbers, masons, welders earlier
included as ‘Auxiliary Technical’
have thus been classifieq as *‘Techni-
cal’, At the same time, the Govern-
ing Body of CSIR felt that as Engi-
neers and Architects of the CSIR are
not contiibuting towards research,
they may be classified as ‘Adminis-
trative’. It is true lhat the Engineers
and Architects of the CSIR are en«
gaged on technica] work and possess
technical qualifications.

() The Engineers and Architests
of the Engineering Tnit, CSIR are
essentially engaged in planning and
construction of bui'dings ang services,
In doing so, taey utilise some of the
produets and techniques developed by
SERC and CBRI

(e) No, Sir.

(f) The position is somewhat ano-
malous and the matter is therefore
being reconsidered; no definite 1ime
Jimit ean be given at this stage.

Import of Computer by Glaxo In-
dustries

6713. SHRI A, K. RDY: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether permission has been
given to a multi_national pharmaceu-
tical company Glaxo Laboratorieg
(India) Lid. Bombay to import a
giant compuler throttling the employ.
ment potential in the indusiry; if so,
facts in detail;

(b) whether thigs is against the
policy of job oriented industrialisa.
tion of the country declared by Gov.
ernment; and

(e) if so, whether Govertment pro-
pose to withdraw perraussion; :f not,
the reasons therefoc?
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) : (a) to (¢). The information
is being collected and will be laid on
the Tablg of the House.

Senior Executives of Ceniral Govern-
ment Serving in Private Enterprises
after Retirements

6714. SHRI A, K. ROY: Will the
Minister of HOME AFFAIRS be
pleased to state the number ot Senior
Executives of the Central Govein-
ment now serving the privete enter-
prises aftep retirement?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY Or
LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRI S. D. PATIL): This
information is not momtomed by the
Department of Personnel and Admi-
nistrative Reforms.

Finding of the Study Group

6715. SHRI A. K. ROY: Wil the
Mimsier off INDUSTRY be pleased
to state:

(a) whether his attention has bteen
drawn to the findings of the Study
Group of the Ministry of Indusiry that
Senmor Exccutives of Ceniral Govern-
ment serving the private enterprises
after retirement are often wused for
their old contacts to take undue bene-
fit from Government machinery; and

(b) if so, steps taken thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV): (a) The Study Group of
the Ministry of Industry on Indus-
trial Regulations and Procedures has
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made a number of recommendations.
However, this Group has not given
any finding about the employment of
senior officers of the Central Govern-
ment after retirement by private en-
terprises and the uvse of thcir old
contacts for undue benefits.

(b) Does not arise.

Trade Fair in Purnea Distt. (Bihar)
for Development of Jute Producls

6716 SHR] HALIMUDDIN AH-
MED -+ Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Governmenty propose
to arrange any trade fair in the
Purnea District of Bihar for the
development of Jute and its products;

(b) if so, the details thereof; and

(c) if not, the reasons thercfor and
the steps proposed {0 be taken by
Government to promote Jute Produc.
tion there?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSIRY
(SHRI JAGDAMEI PRASAD YA-
DAV): (a) to (¢). Government of
India have no proposal to hold any
trade fair in Purnea District of Itihar
for the development of jute and its
products. However, a Centrally
Sponsored Scheme of Intensive Jute
District Programme was initiated in
1872-73 in that district to raise the
unit yield and production, This
soheme is being continued during
1979-80 also, Under the scheme, the
Government of India is providing
cent per cent financial assistance for
the development of jute in Purnea
District. 80,000 hectares of the dis-
trict have been covered by IJD pro-
gramme and the production of jute in
Bihar has increased from 546,000 bales
in 1974-75 to 881000 bales in 1978-79.
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\ Import of Biveltine Silk

6717, SURI A. R. BADRI
NARAYAN:

SHRI M. V. CHANDRA
SHEKHARA MURTIIY:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that Union
Government have decided to import
100 tonnes of Bivolline silk which is
roughly equal to the entire Bivoeltine
production in Karnataka:

(b) if so, whether this import of
Bivoltine silk will reduce the prices
of Karnataka's Bivoltine silk;

(c) if go, to what extent the prices
will be reduced;

(d) whether the price decrease will
result in Karnataka Growers conti.
nuing to produce low quality multi-
voltine only;

(e) it so, whether KXarnataka
growers have objected to the import
of 100 tonnes of Bivoltine silk; and

(f) if so, the reaction of the Gov.
ernment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAYV) : (a) No, Siy, Import of bivol-
tine raw silk is, however allowed
undey replenishment scheme against
export of natural gilk goods as an ex-
port promotion measure.  There is
also a provigion for import of a very
limited quantity of raw silk for ope-
rating the mulberry price stabilisa-
tiia1 scheme.

(b) No, Sir.

(c) to (P), Dp mot arise.
430 LS—8
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Use of Max Factor Trade Mark
in India

6718. SHRI DHARMASINHBHAI
PATEL: Will the Minister of INDUS-
TRY be pleased to state.

(a) whether Government are aware
that Max Factor trade mark is used
in India;

(b) the basis under which the trade
Mark is permitted to be uged; and

(¢) whether Government have
checked if there is an indirect con.
sideration?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMB] PRASAD YA-
DAV) : (a) Yes, Sir.

(b) “Max Factor” irade mark is
being used in India by M/s. Swastik
Household and Industrial Products
{Division of Ambalal Sarabhai En-
terprises Pvt, Ltd.) on the basis of
the Registered User Agreement with
M/s Max Factor & Co., US.A,

(c) The Reserve Bank of India
has undertaken an investigation to
check if the use of Max Factor trade
mark involves any indirect consider-
ation,

uwegm § wifieareiia st & frere & fog
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Cooperation agreement with Yugylavia
for peaceful mses of Atomic Energy

6720. SHRI NATHU SINGH;

SHRI SHANKER SINHJI
VAGHELA:

SHRI MUKHTIAR SINGH
MALIK:

SHRI G, M. BANATWALLA:

DR. BIJOY MONDAL:

SHRI BAGUN SUMBRUI:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether it is a fact that India
and Yugoslavia had entered into an
agreement for cooperation in the
utilisation of atomic energy for peace-
tul purposes; and

(b) if so, the details thereof?

THE MINISiER GF S141E 1IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTHMENIS GF ATOMIC
ENERGY, ELECTRONICS, SCIEMNCE
AND TECHNOLOGY AND SPATE
(PROF. SHER SIN=ID, (a) and (9).
An agreement between India and
Yugoslavia on cooperation regarding
the utilization of atomic <nergy for
peaceful purposes wag signed in Bom-
bay on March 18, 187¢. Tn¢ Agreement
provides for fellowships for *raining of
scientists, exchange of unclassified in-
formation, exchange of scientifi: visii8,
lease or sale of ma‘er.al and equip-
ment ang carrying out of collaborative
programmes gs may be mutually
agreed upon from time to time, Work
programmes for carrying out joint asti-
vities uder the agreement are being
drawn up.

Growth rate of varionsg Industries

8721. SHRI DHARMAVIR VASI-
SHT: Will the Minister of INDUSTEY
be pleased to state:

(a) the overall performance ol
Heavy Industries ang Engineering In-
dustrieg during 1978-78;

(b) the production and growth rate
achieved in Industrigl Machine boil
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“ers, cement machinery, tractors,
cranes, machine tools, motor cars,
commercial vehicles, motor cycles
electrical equipment and drycells; and

(c) the exportable gurpluses, if any?

THE MINISTER 0OF OLTATE IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMRL PRASAD ' ADAV):
(a):- The rate of growth ot industries
which can be classified as ‘Engincer-
ing Industries’ (whuch covecs industry
groups such as basic metal industries,
metal products non-electrical rachi-
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nery, electrical machiner tr.nsport
equipment, efc.) during the first n'ne
months (April-December) of 1975-79
wag 7.2 per cent aceording to the gene-
ral index compiled by the CSO. Ne
comparable estimate for “Heavy In=
dusfries” is available.

(b) A statement ig attached.

(¢) For most of wne eugineering
industries, export targets arn fixed by
Export Promotion Council/Ministry of
Commerce, No estimates (f cxpor-
table surpluses as such, are iyailable.

Statement

Production and growlh rales of selected Engineering Indusiries during April, 1978~ january 1979.

- |

—

Industry (Alc Unit) April, Apr, 78 Rate of
1977— Growth
Jan' 1978 Jan'se %

1. Boilers: . = : . Ra. crores 156°6 170°8 491
2. Cement Machinery Do. 16+88 31°69  +B3%
3. Tractors Th. Nos. 31-8 “o +41-2
4. Cranes . . Th. Tonnes 146 151 +3°4
5. Machine tools . . . Ra, crores 81+ 100*9 4241
6. Cars , . R . Th. Nos. g0°2 29'8 -1+
7. Commercial vehicless Do. g2:7 45'8 +40°1
8. Motor cycles i . Do. 55'2 %9 +35.7
9 Dryeells . ., [ . . Mil Nos 522 684 +31°0

Note:—Figures are provisional.
Ban on Expansion of Multinationals

6722. SHR] DHARMAVIR VASISHT:
Will the Minister of INDUSTRY be
pleased to state:

(a) the steps taken to limit the
activity of large industrial houseg and
to bring them In line with the coun-
try's gocio-economic goals; and

{b) in what specific areas, with
detaily the large houses had been
prevented from expansion and with
what results?

r—

THE MINISTER OF FTATE IN
THE MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
and (b). Gove:iment have ir th: In-
dustrial Policy Stefement (I December,
1977 stated that where large scale units
are already engiged in the manufaclure
of items reservad for small scale gector,
there will be no expansion in their
capacity, On the other hand, the share
of these units in the total capacity for
these items will be steadily reduced
ang that of the small scale anc coltage
sector increased, This policy iy being
strictly enforced.
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Reduction of Import Duty on Leather
Chemicals and Footwear Accessorles

6723 SHR] DHARMAVIR VASISHT:
Will the Miniiter of INDUSTRY be
pleased to state;

(a) whether the reduction of
import duty on certain leather chemi-
cals and footwear accessories has
achieved the objects in view;

(b) the detaileq list of the identi-
fied chemicals; and

(c) the expe tad target dun~g the
Sixth Plan of finished leather goods
export?

THE MINISTER OF STATE IN
THE MINISTER OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (n)
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Since the reduction in Customs du
on certain leather chemicals snd fool-
wear accessories/Components has been
notified only on 10th Feb, 1878, it is
too early to assess whether it has
achievedq the desired objective.

(b) A statement containing the list
of chemicals for leather industry and
the componenfs/accessories for foot-
wear industry where reduction in Cus-
tomg Duty has been effected, is attach.
ed.

(c) The value of exports of f.n.shed
leather and leather goods by 1982-83 is
expected to be of the order of Rs 423
croreg at curreni prices.

Statement

S, No. Description

t Sulphonated cod oil or sulphated cod oil or oxidised cod oil or chlorinated cod ocilor sulpho-
nated neatsfoot oil or sulphated neats foot oil or oxidised neats foot oil or chlorinated neats
foot il or sulphonated fish oil of sulphated fish oil or oxidised fish oil or chlorinated fish oil
or mixtures thereof.

2 Syntans.
3 Pigment finishes for leather.

4 Synthetic fat liquors (with or without hydrocarbons) Non-ionic fat liquors and mixture

5 S:If buriifying chron: tanning agents, Aluminium tanning agents, Oil tanning agents,” resin
tanning ageats, zirconium tanning ageats,

6 Sole Leather fron ox hides and cut soles and units thereof.
7 Polyurethane Soles cut to size.

8 Steel reinforced in soles,

9 Leather and Plastic Heels

160 Thermoplastic toe capa and counters,

tr Welts made from leather or plastic.
12 Buckles and other emblishments for footwear.

13 Bhoc eyelets.
14 Shas faishing polishes in solution or in blocks.
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15. The following solvent soluble dyes:—
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Number

Dyes

Hue No.

Colour

Number

(1) Direct brown
(2) Acid Brown
(3) Ac[tiﬂrown
{4) Acid Brown
(5) Acid Brown
(6) Acid Brown
(7) Acid Brown
(8) Acid Brown
(9) Acid Brown
(10) Acid Brown
(r1) Acid Brown
{12) "Acid Brown
(13) Acid Brown
(14) Acid Black
(15) Acid Black
(16) Acid Black
(17) Acid Brown
(18) Direct Blue
(19) "Acid Brown
(20) Acid Brown
(21) Acid Brown
(22) Acid Green
(23) Acid Brown
(24) Acid Black
(28) Acid Brown
(26) Acid Brown
(27) Acid Green
(28) Acid Black

214
150
52
238
151
239
147
188

314
235
191
192

67

169
143

127

145
abs

g 3

20265
20260
18230
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Number Dyes Hue No. Ctilodu::
n
Nunber
(20) Acid Brown . . . . . 144 14205
(30) Acid Brown . . . 146 26531
{31) Acid Yellow e e . 86 23310
(32) Acid Blue . . 193 .
(33) Acid Red . . 294 -
{34) Acid Red ’ . 235 ..
(35) Acid Red « e . 236 s
(36) Acid Brown . e s . 159
(37) Acid Brown e . 160 e
(38) Acid Brown . . . B 161 :
(39) Acid Brown . . 162
(40) Acid Brown 163 )
(41) Acid Green . . . 48 —
(42) Acid Brown . 311 "
(43) Acid Brown . . 126
(44) Acid Brown z . 236
(45) Acid Brown . . 276 -
(46) AcilBrown . . . . 188 .
(4") Acd Brown . . 277 ..
(48) Acid Brown . ; 130 e
(49) Acd Brown . 303 .
(50) Acid Brown . . . - 297 -
(z1) Acid Black . . . . . 76 i
) AdiDieck S . 94 30336
{53) Acid Brown . . s . . 279
{54) Acid Brown .. .. . 165 .
(53) Acid Blue . N s 134 .
(36) Acil Green

4
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K Colour
Number Dyes Hue No. Index
Number
(37) Acid Orange . 78 5
(58) Acid Violet . R . R . " 8o
(39) Acid Yellow . 96
(60) Direct Brown . . . . . . . 206 23010
(61) Acid Black N 84 17560
{62) Acid Brown . . . . R " . ros 10415
(68) Acid Brown . 75 84905
(64) Acid Brown . . . 8s 84900
(65) Acid Brown . . . % 84 20255
(66) Acid Brown . 825
(67) Acid Black . . . 173 .
(68) Acid Brown . . . . i g2 g6020
(69) Acid Brown . . . . . 324 e
(70) Acid Brown = . " . 86 17595
(71) Acid Brown . 2 : g 8y 17596
(72) Acid Brown - . . . 92 sbozo
(78) Acid Brown S 86  ggg00
(74) Acid Black . . . . . . €g goafo
(75) Acid Blue . . . . . . g6 29115

Recommendations of Comumittee on
Eanjhawale Land Dispute

6724, SHRI DHARMAVIR VASISHT:
Will the Minister of HOME AF-
FAIRS be pleased to state the detail-
ed recornmendations of the nine-
Member Committee constituted in
September, 1978 by the Delhi Armini-
stration to go into dispute and
suggest a solution to the Kanjha-
wala land dispute between villagers
and allottees?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI S. D. PATIL):
Delhi Administration have reported
tha; np such Committee wag constitu-
ted by them,

Charging of High Rates on Papers by
Shopkeepers ..

6725. SHRI SHANKERSINHJI
VAGHELA;

SHRI MUKHTIAR
MALIK:

DR, BIJOY MONDAL:

Will the Minister of INDUSTRY be
pleased to state.

(a) what are the rateg at which the
various kindg of paper ig supplied to
the shopkeepers by the mills in the
country;

(b) whether it hag come to the
notice of Government that shop-
keeperg have been selling the paper
by charging Rs. 150]- to 200]- per

SINGH
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quintal over and above the rates
specified by Government for which
they do not issue any receipt; and

(c) whether Government propose
to set up an inquiry committee or get
it probed through C.B.I. ag to why
the paper is sold in the black market
in such a manner and action taken or
proposed to be taken in the matter?

THE MINISTZe COF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAYV): (a). There is a chain of in-
termediaries in the paper trade, and
the retail price takes into account the
ex-mill rate, ecxelsy duty, fre.ght,
loca] taxes and distributors’ margin.
As there are also a large number of
varieties and qualities of paper, the
rates are not uniform.

(b) and (c). As there is no statutory
control on prices of paper, the ques-
tion of legal action does not arise.
Govt. are however taking wvarious
steps to increase production and are
algp planning to import paper to en-
sure that the marginal imbalance
between demand and surply does not
result in specula.ive increase 1n pilce
of paper,

Report on Institute of Applied Man-
power Research

6726. SHRI SHANKERSINHJI
VAGHELA:

SHRI G. M. BANATWALLA:
DR. BIJOY MONDAL;

Will the Minister of SCIENCE AND
TECHNOLOGY he pleased to stete:

(a) whether Government have
since received the report of Professor
P. R. Sengupta on the Institute of
Applied Manpower Research;

(b) it so, the recommendations
made;
(c) whether Government haveé

since contemplated any action to
implement the recommendations; and
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(d) if so, the details thereof?

I
L

THE WMINISTER OF STATE IN
THE MINISTRY OF LEFENCE AND
IN THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes,
Sir. The Report has been prepared by
the Institute of Applied Man Power
Research in response to g rpequest
made by the Nationg] Commitiee on
Science ang Technology.

(b) The salient featureg of the re-
commendations are glevn in the en-
closed statem2at,

(c) and (d). The rerorts ;re under
study.

STATEMENT

The report brings out the pattern °
of employment and characterstics of
scientiic manpower, and also a norm
for assessing future requirement of
manpower for R&D on the basis of
proposed outlay.

Although the report is mainly in the
form of a status report, there are few
general recommendations. The Report
covers (1) the Institutional Sector
covering the CSIR chaln and a few
large public sector industries such as
FCI; (i) Industrial Sector covering
R&D labs. in the public ard private
sector on & sampling basis; and (iif)
Univérsity Seetor (of some Universi-
ties and IITs) but largely based on the
IIT system.

The main recommendations are.
1. Industridl Sector.

(1) In a free market situation,
every industry has to take enough pre-
caution against obsolasence, so that it
may not suffer in nrompetition against
more sophisticated technology or by the
introduction of a more attractive pro-
duct.

(2) As regards functional distribu-
tion of S&T personnel, it is stated
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that, as the purpose of R&D in the io-
dlstrial sector is to develop market-
able technology and technical innova-
tion, R&D programme in the industry
should be design oni development
oriented. An overall functional ratio
of 1:1 of the R&D and Auxiliary per-
sonnel, is fairly reasonable.

(3). The poor utilisalion pattern of
post-graduates in Science & Techno-
logy in industrial R&D is a matter of
great concern, and calls for in-depth
:;l;dy for asecrtaining the reasons for

s.

(4) R&D in the industrial Sector
nclude mainly (a) design and
development and (b) .narketing.

For every rupee spent on the R&D
part, the economy should be prepared
to invest five to ten limes as much,
depending on the nature of the indus-
try, for successfully marketing the
product or innovation,

(5) The manufacturing industries
should spend matching amount to uti-
lise the R&D results of the various
Institutions, on developmental or tech=
nical R&D. Industry should be com-
mijtted to industrial growth through
technological development,

II, Industrial Sector

(1) There should be an interdisci-
plinary approach with regard to tech-
nology and better utilisation of pro-
fessionals,

(2) The pattern of distribution of
S&T personnel, by sslary, needs to be
examined thoroughly in order to make
R&D more productive gnd to draw
more young brilliant scholars to it.
A cylindericel pattern is prefered to a
pyramidal pattern.

(8) Technical services should con-
stitule a more important wing of R&D
than administration and clerical func-
tions.

Increase in Price of Cloth

6727, SHR]I SHANKERSINHJI
VAGHELA;

DR. BIJOY MONDAL:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether there has been cone
siderable increase in the prices of
cloth in the country after the presen=
tation of Finance Budget and if so0,
to what extent;

" (b) whether it ig also a fact that
the prices of cotton have gone down
by 13.8 per cent at present ag com-~
pared to the last year; and

(c) whether any stepg have been
taken by Government to check the
pricegs of cloth in the country and if
so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
No, Sir. In fact, the wholesale price
index for cotton textiles has fallen from
185.7 for the week eonding 24-2-1979
to 1854 for the week ending
24-3-1979.

(b) The wholesale prices of cotton
decreased by about Y4 per cent be-
tween February, 1978 and February,
1979.

(c) There is no statutory control on
the prices of cloth. The price movement
is conditioned by a multiplicity of
factors, important of which are pro-
duction costs and demmnd and supply.
Nevertheless, the Minister of Industry
has recently discussed the matfer with
the industry, who have been askeq to
devise steps to reduce priceg of cotton
cloth.
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THE MINISTRY OF INDUSTRY

PRASAD

(a) and (b). Centra] assis-

tance is given according lo prescribed

JAGDAMBI
pattern for projects. For the Ilkal in-

(b) it so, the district-wise details

thereof?
(covering parts of Bihar, Gulbarga and

Bijapur districts), a sum of Rs, 2250
lacs was released by the Central Gov-

tensive handloom development project
ernment during 1978-79,

THE MINISTER OF STATE

YADAV):

(SHRI

wal dhe 29 wr s
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Indo-Soviet Cooperation in Fast
. ' Neutron Broeders

6731, SHRI EDUARDO FALEIRO:
Will the Minister of ATOMIC ENER-
. GY be pleased to state:

(a) whether Government have
taken steps towards Indo-Soviet Co-
operation in the field of “fast neutron
breeders” for operating the next gene-
ration of nuclear power plants; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS, SCI-
ENCE AND TECHNOLOGY AND
SPACE (PROF. SHER SINGH): (a)
and (b). A new agreement between
India end USSR has been signed on
January 22, 1979 which inter alia in-
cludeg cooperation in the fleld of fast
breeder reactors, Work programmes
for carrying out joint activities in ac-
cordance with the new agreement are
being worked out.

Resumption of Dialogue with Naga
Rebels

6732. SHRI CHITTA BASU: Will the
Minister of HOME AFFAIKS be pleas-
ed to state:

(a) whether Government contem-

| plate any possibility in near future to

resume dialogue with the rebel Nagas

and adopt a policy of conciliation
rather than confrontatlion;

(by whether there are some moves
to arrange for a fresh dialogue bet-
ween Government and Naga rchals;
and

(c) if so, the reaction and attitude
of the Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). Government have all
along been following, and continue to
follow a policy of reconciliation. It
Wwas in pursuance of tnis policy that
the talks were held with the ex-under-
Bround Nagas and an Agreement

reached in November, 1875, Represen-
tatives of the ex-undergrounj who wele
signatories to this Agreement nave
been in contact with underground
Nagas staying wucross our border
in Burma with g view to per-
suading them to accept the Shil-
long Agreement. Talks between
tehm are to centinue. Besides, at pre-
sent there is no other proposal for any
dialogue between the Government and
undesground Nagas.

Meeting of D.I.G.s of Police in Delhi

37_33. SHR]I K, A. RAJAN; Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether a meeting of Deputy
Inspectors General of Police was held
in Delhi on 8th March, 1978;

(b) if so, the detail; and where the
meeting was held;

(c) total amount

spent for the
meeting;

(d) whether it is a fact that Rs.
6600/- was spent on dinney wttend-
ed by these 120 D,I1.Gs.; and

(e) if so, whether thig is in keeping
with the policy of Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRI DHANIK LAL MANDAL);
(a) Yes Sir

(b) This is an Annual Conference
which 1s held at New Delhi and was
attended by DIG’s and other senior
police officers from all State Govern-
ments and Union Territories.

(e) A sum of Rs, 33,124.70 was spent
in connection with the Conference.

(d) An expenditure of Rs. 12,358/~
was incurred on the dinner which was

attended by these delegates and some
other officers,

(e) It is a usual practice to host
dinner on such occasions to provide
an opportunity to the delegates for
greater informal discussions.
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Criminal Cases Filed for Demonsira-
tion againat Simis Pact

6734, SHRI RASHEED MASOOD:
Will the Minister of HOME AFFAIRS
be pieased to state:

(a) whether certain crimina] cases
were filed against some persons when
they demonstratedq in Delhi against
Simla Pact with Pakistan; and

(b) it s0, what has happened to
those cases?

THE MINISTER OF STATE IN
THE: MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
Delhi Administration have reported
that eight cases were registered in
connection with the demonstration
held in Delhi against Simla Pact. Out
of these, 5 cases were decided by the
Court. The accused were sentenced
till rising of the Court in 4 of these
cagses and discharged in the 5th case,
The other cases were withdrawn by
the Delhi Administration.
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Group on Autemelive Indusiry

6736, SHRI SUBHASH CHANDER
BOSE ALLURI:

SHRI K. RAMAMURTHY:

Will the Minister of INDUSTRY be
plesaed to state:

(a) whether jt is a fact that a high
level working group appointed by Gov-
ernment on the automotive industry
hag submitted its report to Govern-
ment;

(b) if so, what are the main recom.
mendations of the group; and

{¢) whether Government have
examineq the report, what are tha re-
commendations that Government have
accepted and implemented?

THE MINISTER OF STATE TN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI). (a) and
(b), The Working Group on Trans-
port, Earth Moving Equipment and
Apgricultural Machinery set up to for-
mulate programmes of development
for the Five Year Plan Period 1878—
83 has submitted its report recently
The recommendationg cover the maln
sectors of the Automotive Industry
comprising commerical  vehicles,
jeeps, cars, 2-wheelers, agricultural
tractors, earth-moving equipment,
diesel engines, automotive ancillarles
and railway equipment. ‘The main
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recommendations relate ty augment-
ing amd upgrading, where necessary,
productive capacities and capabllities
in the country for meeting the de-
mand, particularly with reference to
mational priorities, concerning in-
creased employment opportunities,
public transporation, movement of
goods and capital inputs for projects
concerning power, mining, rural de-
velopment, etc. Begideg outlining the
industry status and future trends of
each of these sectors of automotive
industry, the report of the Working
Group also indicates long-term pro-
duction projections, investments re-
quired to achieve the projecteq pro-
duction employment potential, ratio-
nalisation and technological upgrada-
{ion.

(c) The main thrust of the report
has been accepted by the Govern-
ment, The modalities, direction and
progress of implementation will de-
pend on several factors including the
response of the Industry, the actual
growth of damand and resources
available,

Inquiry jnto Alleged Atrocities on
Harijans in Muzaffar Nagar

6737, SHRI CHITTA BASU. Will
the Minister of HOME AFFAIRS be
pleased to state;

(a) whether the Scheduled Castes
ang Scheduled Tribes Commission
have enquired into the alleged atroci-
ties on the Harijans in Muzaffar Nagar
recently;

(b) whether the commission has since
submitted its report; and

(c) it so, the essential findings of
the Commission and their specific re-
commendations on this particuler
lssue?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI DHANIK LAL MAN-
DAL). (a). Yes, Sir.

(b). No, Sir.
(e). Doeg not arise,
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§742. SHRI R. KOLANTHAIVELD:
Will the Minister of INDUSTRY be
pleased tp state:

(a) the quantity of coir fibre pro-
duced in Coimbatore and Salem dis-
tricts of Tamil Nadu;
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(b) whether Government have stu-
died the feasibility of starting a rub-
berised coir unit in Tamil Nadu mak-
ing use of the immense quantity of
coir fibre available there; and

{(c) if so, the results of the study
and the further steps proposed to be
taken for developing the industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY .
(SHRI JAGDAMBI PRASAD
YADAV). (a). The estimated pro-
duction of fibre during 1977-78 is 880
tonnes in Coimbatore and 350 tonnes
in Salem districts of Tamil Naduy,

(b) ang (¢c). The Government of

Tamil Nadu have prepared a scheme
for seiting up of a rubberized coir
unit in Thanjavoor district for thea
consideration of the Coir Board, The
Coir Board after due consideration will
send a viability report to the Govern=
ment of Tamil Nadu taking into ac-
count the existing installed capacity
of the rubberized coir manufacturing
units. The actual implementation of
developmental programmes in respect
of coir industry the responsibility of
the State Governments wunder their
respective Plan Schemes.

Launching of Geosynchronous
Batellity

6743. SHR1 R, KOLANTHAIVELU:

Will the Minister of SPACE
be pleased to state:

(a) whether Government propose
to launch geosynchronous satellite in
1861;

(b) if so, the particulars thereof;
and

(c¢) whether such p satellite is con-
sidered to be of great importance for
Tamil Nadu which has to depend
mostly on monsoon rains?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF ATO-
MIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND .
SPACE (PROF. SHER SINGH). (a)
Yes, Sir.
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(b) The geosynchronous satellite, (a) whether Government have is-
[ the INSAT-I is a multi-puropse sued fresh licences or allowed to
domestic satellite system for tele- increase the production capacity with
communications, TV anq Meteorology. regard to the production of ilems re-
Its telecommunications and TV cove- served for small scale sector on the
rageg are designed for national cove- consideration of 100 per cent exports
rage. However, its Very High Reso- on a continued basis, during the
lution  Radiometer (VHRR) for course of the year;
meterological earth imaging is de-
signed to cover about 25 per cent of (b) if so, the names of the com-
the world area directly below the panies who were allowed to increase
satellite. the production capacity or given fresh

licences in this regard; and

(¢) The satellite will be of prime
importance to the whole country, as
the meteorology components of
INSAT-I system  wil] significantly
improve the country's weather fore-
casting capability which will benefit, THE MINISTER OF INDUSTRY

in particular, sgricultural operations, ;i?néirGEORGE FERNANDES): (a).
aviation, port and shipping opera- ' &

tions, hydro-electric power genera-
tion planning, and cyclone and fload

(c) the items for which the fresh
licences were issued or allowed to 1n-
crease the production capacity?

(b) and (c). Under the Industries

(Development and Regulation) Act,

disaster warning, 1951, the following 2 Industrial Licen-
in ces and 5 Letters of Intent were is-

:::t.io:t olil’“:"“’ :::e“m‘mln sueq during 1978 for the manufacture
msule Industries of items reserved for the Small Scale

Sector subject to the conditions that
6744. SHRI S, R. DAMANI. Will they would export 100 per cent of

the Minister of INDUSTRY be pleas- their annual production on g conti-
ed to state; nuing basis,
Name of the Company and Location of the Itrm of Manufacture
Undertaking

A. Industrial Licences

1, M/s. Anspa-Knit (Pvt) Lid., (Kandla Free Pulovers, Cardigans, Ladics Blouses.
e 2o Ganhidhars, Kuch, Gujarat) (New Undertaking)

2. M/s. Pentagon Screws & Fasteners Ltd, Wood Screws, M.S. Screws etc.

(Sahibabad, Ghaziabad, U.P.) ( New Undertaking)
B. Lstters of Inlenl
1. Shri Darshanjit Smgh . . . . M.S Screws, Wood Screws, ete,
(Ghaziabad—U.P.) (New Undertaking)
2, M/s. Britania Biscuit Co. Ltd. . : + Leather Footwear
(Nadia —West Bengal) (New Article)
. Shri M. Syed Mohomed . . . . Shoe Uppers
3 (l:lﬂukﬂﬂli——T.N . {New Undertaking)
M|/s. Farida Shoes Pvt. Ltd. ) . . Leather Shoe U ., Leather Footweary
+ (North Arcot—T.N.} (New Untleﬂﬂnea
5 M/s Gedore Tools India Pvt, Ltd.,, . . Cast Tools—Vices of different sizes

(Maharashtra) {New Articles)
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Beduction In Capacity of Maoliina-
tionals Man items Reser-
ved fop Samall Scale Indusiries

6745. SHRI 5. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have re-
duced the capacity of production
while fixing capacities in the C.O.B.
licences with regard to the Multina-
tional Companies which are manufac-
turing consumer goods which have
been reserved for small scale sector
during the course of the year;

(b) if so, the names of the compan-
ies ang items thereof; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) to (¢). Following criteria are taken
into account while fixing capacities in
COB licences.

(i) Where production has been
established and reported for a period
of more than one year prior to the
specified date, the capacify may be
fixed at the level corresponding to
the highest annual production, sub-
ject to a minimum economic capa-
cily to be determined in respect of
the concerned industries/products,

whichever is higher, There may, how-
ever, be cases where it may not be
practicable to fix a minimum econo-
mic capacity. In such cases, the
capacity will be fixed provisionally
on the basis of peak production in
any of the previous years.

(ii) Where production had com-
menced within less than one year
before the specified date or the
undertaking has not yet gome into
production, the capacity may be pro-
visionally determined on the basis
of the minimum economic capacity.
But in cases where it is not practi-
cable to fix the minimum economic
capacity, the capacity may be provi-
sionally determined on the basis of
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the capacily claimed or the computa-
tion based on plant and equipmént
installed.

(iil) Where a minimum economic
capacity or a provisional capacity is
fixed, this capacity will have to be
fixed finally on the basis of the
highest annual production, after the
unit has been in production for a
period of three years.

The above criteria are wuniformly
applieq in all caseg including mullina-
tionals.

Policy to Attract Invesiment and Fore-
ign Entreprencuria] Talent

6747, DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government of India
announced a policy to attract invest-
meny and  foreign  entrepreneurial
talent from non-resident industri-
alists willing to set up industries in
the country;

(b) if so, how many applications and
for what type of industries have been
received so far and out of which how
many have been cleared;

(c) how many applications are
pending for impori of texturising and
crimping machines; and

(d) what decision Government had
taken in the above applications?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) to (d). The information is being
collected and will be laid on the Table
of the House.

Permity for Sod and Oil Used in Soap
Manufacture

6748. S8HRI G. Y. KRISHNAN: will
the Minister of INDUSTRY be pleased
to state:

(2) what sre the detaily regarding
the big chunk of quotag and permits
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for scda and oil used in soap manu-
facture and imported from foreign
countries granied to the large houses;

tb) whether Government are aware
that small scale soap industry is fac-
ing hardship ag a result thereof;

(c) whethey Government have recei-
ved complaints in this regard and if
so, the details thereof; and

(d) the stepg Government propose
to take to help the small scale soap

industry?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI1 JAGDAMBI PRASAD YADAV):
(a) Nong of the large industrial houseg
was recommended for grant of gquota
and licence for soda and oil for pre-
paration of soap. In 1978, release
orders were issued for about 10,000
tonnes of mutton tallow to DGTD re-
gistered users for the manufacture of
fatty acids used in soap menufacture.
At present, import of soda is under
open general licence and import of oil
is canalised through STC. Details of
licences granted are published in
Weekly Bulleiins issued by the Chief
Controller of Imports and Exports,
copies of which are available in the
Parliament Library.

(b) During the calendar year 1878,
against an allocation of 20,158 tonnes
of imported tallow/fatty acids, only
12,416 tonnes had been lifted. It would,
therefore appear that small scale units
are able to get their requirements of
oil for soap manufacture Soda ash is
used in the manufacture of soap to a
small extent. Due to scarcity of in-
digenous soda ash, however, some units
did experience difficulties,

(c) Some complaints have been re-
ceived in regard to supplies of soda
ash and they are from units who are
not eligible for supplies of indigenous
soda ash according fo the guidelines of
the Department of Chemicals and Fer-
tilizers, These guidelines state fhat
indigenous soda is to be supplied on
the basis of off-take of 1977.

430 L8—7

(d) It has beep decided to supply
18,000 tonnes of tallow/fatty acids to
small scale soap industries during the
year 1079 through State Governments,
Keeping the 1978 performance in view
it is considered that this quantity would
be adequate to meet anticipated de-
mand.

Government have recently issued
guidelines to all manufacturers to sup-
ply soda ash to individual units based
on off-take, Further, imports of soda
ash are allowed under open General
Licence and import duty has also been
reduced.

Percentage of Population engaged in
Industry

6749. SHRI DURGA CHAND: Wwill
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have
made any survey regarding the per-
centage of population engaged in
industry in the country at present;

(b) if so, what is the percentage;

(c) what is the percentage of peo-
ple engaged in industry in each
state;

(d) whether Government have for-
mulated any schemre to shift people
from agriculture to non-agricul-
tural occuptions;

(e) if so, what are the detalls
thereof; and

() whether the State Government
and voluntary organisations are con-
sulted in this regard; if so, what are
the details and what is the response
of the State Governments and volun-
tary agencies in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) and (b). While comprehensive data
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on employment in factories covered by
the Factories Act, 1948 are available
from year to year on the basis of
Annusl Survey of Industries no such
data are, however, available in respect
of non-factory manufacturing sector ag
a whole. The National Sample Survey
Organisation in its 20th Round cover-
ing the period July 1874—June 19875
undertook a household enguiry of self
employment in non-agricultural enter-
prises which inter alia included the
non-factory manufacturing sector also.
The sample number of non-household
non-factory reporting units was, how-
ever, so small that no analysis of thesq
data have been carried out. Recenily
in 1977 the Central Statistical Orga-
nisation had conducted an Economic
Census of all establishments employ-
ing at least one hired worker on a
fairly regular basis in the non-agricul-
tural sector of the economy, including,
inter alia, the manufacturing sector.
The data collected in the course of the
Census is under tabulation. In addi-
tion to the above, presently the Na-
tional Sample Survey Organisation and
the CSO are also conducting surveys
on non-factory manufacturing sector.
The surveys are in progress.

(c) Information on persons returned
as workers for their main activity and
classifled into nine broad industrial
categories as per 1871 Population
Census is given in the statement laid
on the Table of the House, [Placed in
Library. See No, LT-4284/78].

(d) to (f). In pursuance of the policy
of Government to promote the develop-
ment of rural areas licences for new
undertakings or for substantial expan-
sions would not be given for industries
in standard urban areas of metropolitan
cities and industries within the muni-
cipal limits of cities with a population
of § lakhs or more. The only excep-
tion would be in the case of sick units
which cannot be revived except through
expansion and diversification and in
the case of uneconomic units which
needed expansion or diversification to
avoid sickness,
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The Distriet Indusfries Centre pro-
gramme is a tofally new effort n pro-
moting rural industriglisation and tak-
ing industry to rural areas. Periodie
review meetings are being held with
the State Governments to clarify doubts
remove impediments and generally to
speed up the implementation of the
programme,

Ex-Factory Price of Car

6750. SHRI DURGA CHAND: Will
the Minister of INDUSTRY be pleased
to state:

(a) what is the ex-factory pricc of
car of each make separately manu-
factured in the country;

(b) what is the amount of excise
duty and other taxes on car of each
make separately;

(c) what is the progress so far
made in the manufacture of small
car; and

(d) by when the small car will
come in the market?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MALII), (a) and (h). A
statement is aftached indicating the
prices ag reported by manufacturers.

(c) and (d). In comparison to the
wide-range conflguration of passenger
cars manufacturéd in developed coun-
tries, the passenger cars manufactured
in India are considered small cars. The
objectives are to upgrade the Auto-
mobile Industry particularly in the
interest of improving fuel efficiency and
reliability for the end users. Govern-
ment are presently considering various
proposals, including the participation
of the Public Sector for upgradation of
the passenger car industiry.
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Statement
Sl.  Nane of the manufacturer Make of Car Ex-factory/ Excise duty
No. Net Dealer
price of Car
(Ra.) (Rs.)
1. M/s. Hindustan Motors Ltd., Ut- (a) Ambassador Mark-4 30,362° co 7.590° 00
tarpara (W.B.) (Petrol)
(b) Ambassador Mark-
4" (Diesel) 41.362°no 10,341 00
2. M/s. Premier Automobiles Lid.,, Premier 126,991 00 6,747° 75
Bombay. '
3. M/s. Standard Motor Praducts of Standard Gaz, 19,727 00 3,744 28
India Ltd,, Madras, (As in Feb.,
1979)
15,500° 00 3,100° 00

4. M/s. Sunrise Auto Industries Ltd,, BADAL
Bangalore. ;

Note: The actual price to be paid by the customer will include dealer's margin. It will also include
Sales Tax, Octroi Duty, Transportation Charges, etc., which differ from State to State,

Nomber of cars in the Minisiry and
Attached and Subordinaie Offices

6751. SHRI DURGA CHAND: Wil
the Minister of INDUSTRY be pleased
to state:

(a) what is the number of cars
of each make in the Ministry of indus-
try, attached and subordinate offi-
ces and public undertakings under
the Ministry, separately;

(b) whether there is any proposal
to reduce the number of cars in the
Ministry and other offices;

(c) if so, the details therecf, and

(d) what is the expenditure on
maintenance of these cars during the
last 3 years year-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) to (d). The information is being
collected and will be placed on the
Table of the House.

Nuclear Power Plani in Coasial
Region of West Bengal

6752. PROF. SAMAR GUHA: Wwill
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether the question of set-
ting up a Nuclear Plant in the coas-
tal region of West Bengal was under
consideration of the earlier Gov-
ernment;

(b) whether the matter was dis-
cussed earlier with the representa-
tives of the West Bengal Govern-
ment and the Atomic Energy Com-
mission several times; and

(c) if so, the latest position in re-
gard to-finalisation of the plan for
setting up a Nuclear Power Plant
in the coastal region of West Ben-
gal?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENT OF ATOMIC
ENERGY, ZELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) No Sir.
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(b) and {(c). Yes Sir. The question
of setting up a nuclear power plant in
Eastern Region was raised during dis-
cussions held in November 1874 with
the West Bengal State Planning Board.
The Board was advised that a detailed
study may be conducted to determine
the most desirable and optimal mix of
thermal hydel and nuclear power to
cater to the demands of the Region in
the context of the overall regional and
national energy policy and to approach
the Ministry of Energy in case the
study revealed that a nuclear power
stalion was economically viable in the
Eastern Region.

Supply of Uraninm by USA for
TAPS.

6753. PROF. SAMAR GUHA: Will the
Minister of ATOMIC ENERGY be
pleased io state;

(r) whether the issuy’ ¢f supply
of uranium by USA for Tarapur
Atomic Power Plant hgs been finalis-
ed;

(b) whether Government  have
received any communication from
the Government of USA in  this re-
gard; and

(¢) if s0, factg thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENTS OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) One of The
pending export licence applicalions for
16.8 tonnes of enriched uranium for
the Tarapur Atomic Power Station has
been cleared by the U.S. Nuclear Regu-
latory Commission on March 28, 1070

(b) and (¢). The U.S. Authorifies
have informed Government of the re-
commendation of the Executive Branch
of the U.S. Governmyent to the US.
Nuclear Regulatory Commission re-
garding the pending export licence ap-
plication for 10.8 tonnes of enriched
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uranium for the Tarapur Atomic Power
Station. This application is presently
under the consideration of the U.S.
Nuclear Regulatory Commission,

Production of Cement in Bokajan
Factory, Assam |

6754. SHRI BEDABRATA BARUA:
Will the Minister of INDUSTRY be
pleased to siate:

(a) what is the total quota of
cement gllotted to Assam in one
Yyear;

(b) what is the total cement pro-
duced in the Bokajan Cement Fac-
tory in Assam;

(e) what is the full capacity of the
Bokajan Factory; and

(d) what are the reasons for the
Boksjan factory not producing upto
full capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) The state of Assam was allotted
2.35 lakh tonne of cetment during the
year 1978.

(b) The production of the Bokajan
Cement Factory was 1.23 lakh tonnes
during 1978-79,

(c) The annual installed capacity of
Bokajan Cement Factory iz 2 1lakh
tonnes,

(d) The capacity utilisation at
Bokajan was about 61.5 per cent dur-
ing the year 1978-79 mainly due to
constraints on limestone raising and
transport.

Central Assistance for Rural Roads in
N.E. Begion

8755. SHRI AHMED HUSSAIN: will
the Minister of PLANNING be pleased
to state:

(a) the quantum of Central assis-
tance/loans/grants given by the Cen-
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tre and allotted to each State each THE MINISTER OF STATE IN THE
year during the last five years end- MINISTRY OF PLANNING (SHRI
ing* 81st March, 1079 and earmarked FAZLUR RAHMAN): (a) Central

for 1979-80 for the purpose of pro- assistance for State Plan outlays is
viding Rural Roads/Rura] Link Roads given in the shape of block loans and
in the N.E. Region; grants and is not linked to specific

projects. The allocations earmarked
(b) whether any specific proposal for rural roads under the Minimum
request has been received from the Needs Programme in the N.E. Region
Government of Assam vunder the for 1974—1979 and proposed for 1979-80
minimum needs programme 10 assist are given in the Statement enclosed.
in § &nd Iepeinng rurel (b) No proposal has been recejved
roade/link roads in Assam; and from the Government of Assam for
extra assistance under the minimum
(c) if 8o, the details therefor needs programme.
alongwith the action taken or pro-

posed to be taken thereon? (¢y Does not arise.
Statement

Allocations for Rural Roads under M.N.P. in the N.E.C. Region

(Ra.lakhs)
State 1974-75 1975-76 197677 197798 197819 1
_Prov -
Asam ., . . . 110 1go v 252 350 535 450
Manipur . . . 50 8o ﬂhﬂﬂ 100 130 200
Meghalaya . 30 5 " 85%. 50 55 6o
Nagaland , . ., . 45 6o 70 = T 05 130
Tripua . . . . 40 40 so "7 s 130 180
Arunachal Pradesh . . . . . 2§
Mizoram . & . . 10 30 35 42 46 125
Change of Name of “Bombay” to (b) if so, when such proposal wasz
“Mumbai® recelved and decision taken by Gov-
ernment in this regard?

Minister of HOME AFFAIRS be pleased ~ MINISTRY OF HOME AFFAIRS
to state: (SHRI DHANIK LAL MANDAL): (a)

Yes, Sir,
(a) whether it 1s a fact that the

¢ ba (b) The proposal was received from
Maharashira Government have sub- ihe Government of Maharashtra im

mitted a proposal to change the name December, 1877. It ig still under con-
of Bombay as Mumbai; and sideration,
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Manufacture of Paper by Sebgal
Paper Lid

6758, SHRI JYOTIRMOY BOBU: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Sehgal Papers Litd,
& new company engaged in the mapu-
facture of various kinds of paper,

wre Fomr  grer vy foearelt o g wafty Wy wed

wk fewdy
kg
afaref dewon, wrw
T/ (ATA
iy
freel), woark
T
e / fieeeit

has entered the capital market on
February 5, 1979;

(b) if go, what gre the facts there-

1]

(¢} whether this company  has
Leern allowed to enter intp technical
and financial collaboration agree-
ments with two U.S. multi-nationals;
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(d) if s0, what are the terms of
agreements; and

‘e) the reasons why foreign col-
laboration is being allowed in  the
paper industry?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Yes, Sir. M/s. Sehgal Papers
Ltd. were granted consent on 13-7-77
under the Capital Issues Control Act
1947 for the issue of capital of Rs. 565
lakhs in the form of equity shares cof
Rs. 10 each. Out of this, shares worth
Rs, 839 lakhs were to be offered to the
public by prospectus and the balance
of Rs, 226 lakhg were to be issued to
the promoters, Directors of the com-
pany, their friends and relatives, The
cempany entered the capital market on
5-2-1979 with a public offer of shares
worth Rs. 339 lgkhs and the issue was
closed on 12th February, 1979,

(c) to (e). M/s. Sehgal Papers have
been permitted to enter into g techni-
cal collaboration with an American
firm for the manufacture of Carbonless
Copying Paper. The approval of col-
laboration is for a period of flve years
1and involved the payment of a techni-
cal fee of US $400,000 and royalty at
the rate of 3 per cent of net ex-factory
sale price on internal sale and § per
cent of net ex-factory sale price on
exports. Foreign technical collabora-
tio nis permissible on merits for the
manufacture of special grades of
paper.

Subsidy Grant to Jhalawar District
of Rajasthan

6759. SHRI CHATURBHUJ: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government propose
to formulate a definite jshort term
plen for bringing about faster eco-
nomic development of the most back-
ward district of Jhalawar in Rajasthan
without involving heavy capital out-
lay;
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(b) whitthér' thé 'Dential Gevern-
ment propboe 'té' grant all facilities
including loans and subsidies for
such a plan and would advise the
St;te Government to do the same!
an

(c) it so, the details thergof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) There is no proposal with the
Ministry of Industry io formulate any
separate plan for the faster economic
development of Jhalawar district in
Rajasthan. However, as part of a na-
tional scheme to set yp District Indus-
tries Centres to provide all service and
support required by the small and
village entrepreneurs under one roof,
one such DIC has been set up at
Jhalawar. The Centre has so far
identified 334 entrepreneurs and have
assisted 148 artisans/small scale units.

(b) and (c). Jhalawar District has
already been identified as an industri-
ally backward district making it eligi-
ble for the following incentives for
eligible entrepreneurs, who desire to
set up industries there:

(i) concessional finance facilities
by All India Term Lending institu-
tions

(i) tax concessions

(ili) bire purchase of machinery of
small scale units

(iv) consultancy for technical ser-
vice

(v) interest subsidy

(vi) special facilities for lmport of
raw-matexials.

This scheme 18 operated in assocla-
tion with State Government,
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Production of Contirelled cloth for the
) Poor

6760. SHRL K. S. VEERABHADR-
APPA: Will the Minister of INDUSTRY
be pleased to state:

(a) what are the details regarding
the quantity and value of controlled
cloth for the poor produced in the
Mills controlled by the Nationa] Tex-
tile Corporation during the last two
years; and

(b) the reasong for the shortfall in
the production of cloth during the
ewrent year and what measures
Government have taken to improve
the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YADAV):
(a) Production and value of controlled
cloth produced in mills wunder the
management of National Textile Cor-
poration is as under;—

Quantity  Value
YR fa Metee) Groven

(1) (2) (3%
977-78 . i " 64- 02 11-84*
1978-19 20400 37 74*

*Thesc are calculated at the ex-mill price at
consumer level,

(b) There has been no short fall in
production in the current year.

News ilem *Tarapur Killing Softly”

6761. SHRI VASANT SATHE: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether attentlon of Gov-
ernment has been drawn to the ex-
cluslve investigative story on the total

criminality involved in all aspects of
Tarapur Atomic Plant appearing in
“This Fortnight” news magazine dated
March, 8—March 21, 1979 under the
Caption “Tarapur Killing softly”;

(b) if so, the reaction of Govern-
ment to the variouy observations of
serious nature, observation-wise made
therein; and

(cy the details regarding facts of
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE AND IN
THE DEPARTMENT OF ATOMIC
ENERGY, ELECTRONICS, SCIENCE
AND TECHNOLOGY AND SPACE
(PROF. SHER SINGH): (a) Yes, Bir.

(b) and {(c¢). The main sallegations
made in the article of dangerous over
exposure to personnel at Tarapur is
incorrect. While thig reactor built on
e turn-key basis and commissioned in
1969, has given rise to problems like
other reactors of this design and vint-
age, these problems have been success-
fully tackled and the reactor has been
operated in complete consonance with
international safety regulations. There
is an integrated system of comprehen-
sive radiation protection for the work-
ers at Tarapur which is in line with
the accepted international standards
and it is as a part of this integrated
system thmt workers from outside
Tarapur have been drafted for occa-
sional jobs in 'arapur, However, all
appropriate records of radiation ex-
posure in respect of thege workers in-
cluding casual workers have been *
maintained and there has not been
even a single case of radiation sick-
ness,

Functioning of Artificial Limbs Manu-
facturing Corporation

6762. SHRI P. RAJAGOPALA
NAIDU: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether artificial limbs manu-

() the work done by it till now?
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THE MINISTER OF STATE, IN
THE MINISTRY OF INDUSTRY
(SHR] JAGDAMBI PRASAD
YADAY): (a) Yes, Sir.

(b) The Artificial Limbs Manufac-
turing Corporation of India, ¥anpur
was for the setting up of a modern
The main objective of the company
was for the setting up of a modern
plant for the manufacture of a wide
range of Orthotics, Prosthetics and
Rehabilitation Aids.

With  the commissioning  of
ALIMCO, a wide range of Artificjal
Limbs etc., have been introduced into
the Indian Market for the first time.

The production and sales of the
Corporgtion has so far been as fol-
lows:-

Production  Sales

e BBy

(Figures 1in Rupees lakhs)
(i) 1976-77 (six mon-

ths operation) . 13°58 498
(ii) 197998 . . 40° g8 1536
(iii) 1978-79  (upto

Jan. 1979} . . 37793 1697

Considering that the nature of the
products ig such that these cannot be
brought and fitted by the patient him-
self ALIMCO has undertaken to
establish a chain of limb fitting cen-
tres all over the couniry in collabo-
ration with the respective State Gov-
ernments, At present five Regional
Limb Fitting Centres and 12 Peri-
pheral Limb Fitting Centreg are func-
tioning in our country.

Demang for Demoeratic get up Ia
Andaman ang Nicohat ¥slands

6763. SHRI MANORANJAN
BHAKTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government of India
are aware of continudbus demand by
the people of Andaman and Nicobar
Islinds for providing them  demo-
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cratic set up in thp Union Terrilory
of Andaman and Nicobar Islands on
the pattern of Arunachal Pradesh
and whether any agit.'ion  was
launched in the territory

(b) if so, details thereo;

(¢) whether Governmen:  have
agreed to have a democratic set up
there in the near future; if so, when;
and

(d) what shall be the pattern of
Government in the Union Terri-
tory of Andamap and Nicobar Islands
in the new system?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (d). A demand for providing
democratic set up 1n the Union Terri-
tory of Andaman and Nicobar Islands
has been raised both in the Parlia-
ment and outside, Meetings and nro-
cessions in support of these demands
were organised during the month of
February, 1979. The Government
have decided to constitule a Pradesh
Council in t Islands and to ap-
point 3 Counsellors from among the
members of the Council, whom the
Administrator may consult on any
matter The pattern is similay to
the one that obtaimned m Arunachal
Pradesh before a Legislative Assem-
bly was constituted in that Uniqn
Territory. The detailsy of the pro-
posal were announced n the Lok
Sabha by the Minister of Home
Affairs on 6.4.1979 during his reply
to the debate on the demands for
grants of the Ministry of Home Aff-
airs, A Regulation to give effect to
this decision will ke promulgated
under article 240 of the Constitution.

Indusirially backward Taluks in Tamil
Nadu, Andhra Pradesh ang Earma-
taka

6764. SHRI K. LAKKAPPA: Wil
the Minister of INDUSTRY be pleased
to slate:

(a) whether Government have ye-
ceived any proposals from Tamil
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‘Nadu, Andhra Pradesh and Karna-
taka to declare specific taluks as
;mdustna]ly backward, instead of con-
gidering entire districts as industrially
backward so that the objective of
spreading industries could be better
achieved; and

(b) if so, whether those proposals
have been agreed to and grants/sub-
sidies have been given for new indus-
{ries to be set up in these taluks?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) Yes, Sir,

- (b) The proposals were examined
consuitation with the Planning
‘Commission. The schemes of back-
ward area development and the selec-
tion of districts/areas, both for con-
gessional finance and capital invest-
ment subsidy were formulated and
finalised in accordance with the norm_
aid down by the NDC Committee and
in consultation with the State Gov-
ernments concerned. Ag the proposals
received from the State Governments
0f Andhra Pradeh, Tamil Nadu and
Karnataka were in respect of districts/
areas Wwhich had not been selected
earlier under accepted identified
porms, it has not been possible to ac-
tede to their request,

- Gevernment have recently consti-
futed a National Committee on Back-
ward Areas under the Chairmanship
' Shri B. Shivaraman former Mem-
Planning Commission to examine

'_. ons in use for present policy purpo-
ses and recommend the criteria by
which backward areas should be zden-
lified.

.-‘I‘he Committee is expected to sub-
mit its Final Report by 31st December
979.

A view on the modification of the
resent subsidy schéme would be tak-
after the recommendations of this
0] mlttee become available.
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Issue of Licences for Cement Indus-
tries

6765. SHRI K. LAKKAPPA: Will
the Minister of INDUSTRY be pleased
to state:

(a) how many letters of intent and
Industrial licences were issued for
expansion of or starting new cement
projects from 1974-75 upto March,
1977 and for what capacity; and

(b) how many letters of intent and

Industrial licences were issued since
April, 1977 and for what capacity?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHR1 JAGDAMBI PRASAD
YADAV): (a) Seven Letters of In-

tent and eleven Industrial Licences
for a tota] capacity of 84.60 lakh ton-
ne; were issued from 1st April 1974
upto 31st March, 1977,

(b) Thirty-five letters of intent and
seven industrial licences for a total
capacity of 150.50 lakh tonnes were
issued from 1st April, 1977 upto the
Tth April, 1979. .

Capital Cost ang Number of Emplo-
yees of mini Cement Plants

6766. SHRI K. LAKKAPPA: Wil:
the Minister of INDUSTRY be pleased
to state:

(a) what is the capita]l cost per
tonne of a minj cement plant as com-
pared with that of g bigger plant; and

(b) what ig the number of persons
employed for the same unit of invest-
ment between mini cemen{ plants and
bigger cement plants?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHEI JAGDAMBI PRASAD
YADAV): (a) According to the Ce-
ment Research Institute, the fixed
capital cost of a mini cement plant
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based on vertical shaft kiln techno-
logy with a capacity of 100 tonneg per
day would be about Rs. 420 per ton-
ne of installed annual capacity as
against the standard cost of Rs, 650
per tonne for a larger sized cement
plant with a capacity of 1,200 tonnes

per day.

(b) The estimated employment po-
tential in different sizes of cement
plants is given below:-

APRIL 11, 1879

Size of Plants (tonnes per Manpower per
day) tonne of cement

Up to 100 4—4'55
101—1300 5 . . I—4'5

So1—1,000 0-29—2' 32
above 1,000 0" 18226

Schemes for utilisaiion of Indian .
Sclentisty Trained Abroad

6767, PROF. P, G. MAVLANKAR:
SHRI CHITTA BASU:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have one
or more schemes for utilising the
talents of young Indian Sclentists who
have had &n experience of training
and laboratory work abroad for some
Years,

(b) ¥ go, broad details thereof;

(¢) how are the said young scien-
tists attracted, employed and absorbed
in various departments/laboratories
in the country; and

(d) whether Government's steps in
this regard so far have been found
adequate and helpful, and if not, why
nei?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE AND
IN THE DEPARTMENTS OF AMO--
MIC ENERGY, ELECTRONICS,
SCIENCE AND TECHNOLOGY AND
gPACéF (PROF, SHER SINGH): (a)

€8, oIr.

(b) and (c). Measures undertaken
for utilising the talents of young
Indian Scientists trained abroad and
to attract and employ them in the
country are ag under:

(i) A special section titled
“Indians Abroad” section of the Na-
tional Register is maintained for
enrolment of Indiap Scientists and
Technologists abroad; and for the
circulation of their particulars, in
the form of classified directors, to
all Ministries/Departments of the
Government of India, State Gov-
ernments, Union and State Public
Service Commissions, Public Sector
Industries and large private sector
establishments. Particulars of such
personne. are also published in the
monthly “Technical Manpower” Bul-
letin (CSIR), which ig distributed
free to about 2,500 organisations all
over India.

(ii) The Union Public Service
Commission and some of the State
Public Service Commissions have
agreed to treat scientiic and
technical personne], whose par-
ticulars are in the Indiang Abroad
section of the National Register, as
‘Personal Contact' candidates for
posts advertised by them,

(iii) The Scientists’ Pool opera-
ted by CSIR, provides temporary
placement for well-qualified Indian
Scientific and Technica® personnel
who return from abroad without an
assured job.

(iv) Supernumerary posts can be
created in approved scientific insti-
tutions, to which temporary appoint-
ments can be made quickly from
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[ ]
among the scientists working and
studying abroad,

(v) A ‘Package Scheme’ has been
approved to attract Indin Scientists
working in production wunits
abroad to come back and start
their own industries in this country,
particularly in spheres where they
may have acquired skills in produc-
tion technology.

(vi) CSIR have introduced a sch-
eme for appointment of Research
Associates’ or ‘Visiting Scientists’
under which Indian Scientists. ete,
vigiting India for a short period, can
be offered such appomntments in
CSIR Organisations, in cases where
their background fits the require-
mentg of the organisation.

(vii) The University Grants Com-
mission has introduced a scheme
under which Indian scholarg ab-
road can be offered shortterm ap-
pointment jn Indian Universities
during their sabbatical leave,

(viii) A scheme for utilisation of
talented Indian Scientists and tech-
nologist; settled abroad, for the
development programme of the
country was introduce by the De-
partment of Science and Techno-
logy.

(d) The steps taken by the Govern-
ment (as listed above) mre considered
adequate and have been helpful in
placement of many trained persons.
There hag been a limitatlon in terms
of adequate (appropriate and satisty-
ing employment opportunities to nb-
sorb the large number of Indian
Scientists who are produced by our
educational system as well as those
returning from abroad; the best
amongst the later have to be persuad-
ed to return to work in India by their
friends in the scientific community al-
ready working in India with some
degree of success and satisfaction,

Steps taken to Improve Police-Com-
munity Relations

6768. PROF. P. G. MAVALAN-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government take any
concrete and continuous steps at im-
proving the Police-community rela-
tions in the country;

(b) if so, what are these and how
are these productive;

(c) whether any studies cum re-
search take place in this regard; and

(d) if so, broad outling thereof?

'qlﬂ': MINISTER QF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI DHANIK LAL
MANDAL): (a) and (b). From time to
time State Governments have been
issuing instructiong to its distriet and
lower police officials in this regard,
The subejct have been given more
and more importance in the training
programmes for the police officials in
most of the states. This subject also
forms a part under item 11 of the
Terms of Reference given to National
Police Commission who will deal with
this item in great depth and detail
while forwarding their, report, The
said Term of Reference under NPC
reads as follows.

“Examine the manner and extent
to which police can enlist ready
and willing co-operation of the
public in the discharge of their so-
cial defence and law enforcement
duties and suggest measureg regard-
ing the institutiona] arrangements
to secure such co-operation and
measure for the growth of healthy
and friendly public-police relation-
ship.”

(¢) and (d). Bureau ¢f Police Re-
search and Development had under-
taken a study in 1878 on the subject
“Reluctance of the Public to Ald the
Police in the Detection of Crime and
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Crime Reporting at Poiice Stations”.
They have also another study in hand
entitled “Image of the Police in
India”. Parts of this subject are be-
ing covered in these studies undertak-
en by the BPR&D.
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Request from West Bengal Jute
Industry

6770. SHRI' BALASAHEB VIKHE
PATIL : Will the Minister of INDUS-
TRY be pleased ot state:

(a) whether he hag received recently
any request by the West Bengal Gov-
ernment for paying more attention to
the R and D efforts in the Jute Indus-
try; and

(b) if so, what are the suggestions
of the State Government in this
regard and what is the reaction of the
Central Government to those sugges-
tions?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) No, Sir.

(b) Does not arise,

Big Houses taking smaller shapes

6772. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) based on a news item publjshed
in Economic Times, New Delhi, dated
March 10, 1979, is it a fact that big
industria] houses of the couniry are
splitting and taking shapes of several
smaller houses as a reaction to “Janata
Government’s” declaration to disallow
concentration of economic power in
few hands of the country;

(b) if so, which major houses have
so far splitted inlo several groups and
how; and

(c) whether such splitting of big |
houses will lead to any problems in
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managing these industriaj  houses have been received in the Department

oy normalacy will prevail ang whether of Company Affars in recent months.
the Government is keeping an eye on

such activities by big houses?

THE MINISTER OF STATE IN ewdam At W Jam
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-

DAYV) : (2) to (c). In the news jtem 6773. Wt Wrewt Wik : w@r oy W
appearing in the Economic Times, qg wara ®r gw w4 fim -

New Delhi dated 10th March, 1979,

reference has been made to the split- (%) 2w & T @ AWl 7 TR,
ting up of the industrial houses of fowdt feed eriwan] donfrt W dw7 A9z
Jaipurias, Mafatla] and Rohitt. Ih L B i d

the context of the MRTP Act, infor-
mation about any splitting up of a
large industrial house is likely 10
come to the notice of the De-
partment of Company Aflairs only
when an application is made by an

]
i
5
3
i
i

undertaking which has already re- m“f 1 (%) wifea gum & faer
gistered under section 26 of the MRTP g &

Act as one to which section 20(a) of

the Act is applicable, for cancellation (w) a7 gwmr ¥ dwy T & owife
of its registration on the grounds of a ary A ® R e wghat i
split up of the concerned house and gra T geRet AT ST %I 9T
consequent inapplicability of the pro- wrafor f1Y fow ® armen ) wviy wifow
visions of Section 20(a) of tha under- ®q Ay fear wr & waorjwewm faw #
taking, No such indication is seen in wrel # avw woerd Wy fafosr fawfod
the appleations for cancellation which wra wf gk ¥

frodt" fim a5t wwiq 1976-77, 1977-78 AT 1978-79 ¥ FTT IA sufiwa] ¥ wwar

[

oy T s @ af ¥, @ frrowr (TwER) )
o

1976-77 1877-78 1978-79

s S freYare - - -
WP N 3s 1007 723
wYMWE N3W - - -
m‘ 8 11 35
fmre 49 129 870
wérmy _— —_ 2
firesfy 1 3 20
oy 1 28 30
v 1 18 184
whmn —_ r2 7
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1977-78 1978~79

uw 1876-77
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WH ¥ W — 2 45
L2 31 86 205
waies 99 290
e ANy 8 18 as
wgrag 23 202 587
aforge — — 1
vy — — —
oy —_ — —
arriE —_ —_ —
afrar 11 6 22
afe¥dy — 4 21
gy f1a 16 120
TweTY — 7 12
aftrers, 22 30 83
faga 1 2 15
T AN 8 34 245
afeers drer 181 370 870
W wagaar davir 402 20486 4235
ey wray figre o & o f207 171 1347
o oy 699 2217 5609

Setting up of HLM.T. Unit in THE MINISTER OF STATE IN

Hoslarpur

68774 CHOWDHRY BALBIR
SINGH: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether there ig an outstanding
demand since long by the masses of
Punjap that g H.M.T. Unit be installed
at the backward district of Hoshiarpur

(Punjab);

(b) if so, the action taken by Gov-
ernment s0 far;

(¢) keeping in view the cheap
labour and other facilitieg there,
whether Government wil] open a
HMT Unit there; ang

(d) if so, when and if not, the
reasons therefor?

THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(d). It is not possible gor HMT to
set up units in several backward dis-
tricts of the country, However within
the constraints of finances and the
production lines of HMT, HMT have
to the extent possible been develop-
ing linked production lines in several
parts of the country., In so far as
Punjab is concerned, HMT is assist-
ing towards the establishment of a
watch assembly unit at a location de-
cided in consultation with the Gev-
ernment of Punjab. Thiy location is
at Sahibzada Ajit Singh Nagar near
Chandigarh.
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ot Applied Economic Research in its
recent study; and

(b) steps taken to remove the _daﬂ-
ciencies so that there is full utilisa-
tion of the Plan Outlay in future?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLA.‘NNINQ
(SHRI FAZLUR RAHMAN) : (a)
and (b), The NCAER study refers to
the shortfall of Rs. 280 crores in the
Revised Estimates for the Central
Plan outlay for 1977-78 as compared
with the Budget Estimates for that
year The statement annexed indi-
cates the Budget Estimates and the
Revised Estimates of plan outlay for
1977-78 Ministrywise, The Finance
Minister while presenting the Budget
for 1878-79 on February 28, 1978 re-
ferred to this shortfall and stated that
the Plan expenditure on petroleum,
fertilizers, steel and telecommunica-
tions would be substantially less
mainly due to slippages in delivery
schedules of machinery and equip-
ment and civil construction. Also
some public sector undertakings had
been able to generate more internal
resources than  anticipated earlier
and, therefore, needed less budgetary
support for financing their Plan out-
lays.

Steps have been taken tp improve
the system of monitoring of plan
schemes at all levels by the imple-
menting agencies, the Mirustries and
the Planning Commission

Budgetary support for Central plon by Munistries| Departments

(Rs, crores)

S. Ministry/Department Budget  Revised
No. Estimates Fstimates
1977-78 197778

1 2 3 4

1 Agriculture | . . . . . . . . 19826  r5gom

2 TFood = w g = . s s a 4576 40°53

g Rural Development . . . . . . 168-47 198 44

4 Agricultural Rescarch & Education - . . 3674 98- 6o
5 Irrigation , ) ) . . . 2416 21+ 8a

6 Commerce . . . . . 814 769

*ad® off wiwwolt & figey # yw sag Wt oy 639, wm § 0
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1 : 2 ] 4

7 Civil Supplies & Cooperation . . . . . . .  3rgh agsB
8 Commnunication (excluding P&1') . . . . . . 20" 87 20'39
9 Posts& Telegraphs . . . . . . . . . 42°35  25'7t
10 Education . . . . N . . . . . 8567 82-01
11 Social Wellare , . . . ., . . . . . 12287 12°R¢

D 190-58  113°9f
13 Coal . i . e s w e i .. . o666 240705
14 Economic Affain . . . . . & i . 119" g1 135°24

15 Revenue . . . . . . . . . . . o 62 020
% Halh ., . . . . . . . . . . B3'14  gb-o2
17 Family Welfare C e e e e e 98-61 g0* 38
18 Home Affairs . . . . . " i . . 2488 24" 79
19 Personnel & Administrative Reforms " . . . . o' 20 0°20
20 Industrial Development ., . . . . ., . ., 233z a2:672
a1 Heavy Industry e 56181 61°10
22 Information & Broadcasting 5 . . . . . . 24 62 21'07
23 Labour . . . .. . e .. 4'65 364
24 Petroleum, Chemicals & Fertilieen , ., , ., , ., 713'380 59008
25 Planning . .. . . 739 610
26 Shipping & Transport . . . . . . . .  goy3 29758

27 Steel # ' N 5 . ' . . . N . 510°85 453" 04
28 Mines . : . . . . . . . . %9°63 B4 05

29 Supply . . . . . . . B . . . o* 6o 028
30 Rehabilitaion ., ., ., . ., . . . . . 21°23  25'6¢
41 Tourism & CivilAviation ., . , . ., . . 36+ 04 30°77
32 Works & Homing . . . . 5 . . ) p 11514 110°QI
33 AtomicEnergy . . . . . . . . . . 17 1e1°85
34 Culture s . . . . . , . . . 597 4'45

35 Electronies i i . . . e s . . 1064 10°49
% Space . . . .. L. go'zo  28-65
37 Science & Technology i R . . " . . . 35'00 3363
98 Railways ., . . . . . . . . . . 802°15  g§oo" 10

?‘om - - . ¥ . . - - - . . 3!9??. B’ 3!?48‘ [7
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Scheme to produce Salt

6776. SHRI K. T. KOSALRAM :
Will the Minister of INDUSTRY be
pleased to state:

(¢) whether any scheme has been
fornialateg to utilise coolant water
from Kalpakkam Atomic Energy Plant
for producing salt, instead of letting
the water intp the sea and if go, the
salient features of the scheme;

(b) whether it is being implement-
ed now and if so, the detailg of the
same; and

(c) if not, the reasons for the delay
in 1mplementing it?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
{c). The Government of Tamil Nadu
have formulated a scheme for divert-
ing 50 cusecs of discharged coolant
water from the Atomic Power Plant
at Kalapakkam to the Buckingham
Canal in order tg ensure adeguate
availability of brine in the Canal for
salt production, The scheme will be

by the Central Advisory
‘Board for Salt at its next meeting for
grant of assistance out of the salt cess
Proceeds,

Setting up of a Cement Factory at
Koraput, Orissa

6780, SHRI BAIRAGI JENA: Will
the Minister of INDUSTRY be pleased
1o state;

(a) whether the Cement Corporation
of India has reviewed the position for
getting up the Cement Plant in the
district of Koraput, Orissa, which was
proposeq to be Joint Venture Project
between Cement Corporation of India
and Industria] Development Corpora-
tion, Orissa Ltd.; and

(b) a detailed report thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SBHRI JAGDAMBI PRASAD YA-
DAV): (a) and (b). The Cement

APRIL 11, 1079
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Corporation of India Ltd, had exa-
mined the feasibility of setting up of
a cement plant in District Koraput
in Orissa. This site is connected by
the Kottayalasa-Kirandul broad-
guage railway line, which is exclu-
»sively reserved for transportation of
iron ore from Bailadila ts Visakha-
patnam and is not open to other
goods traffic. This project is there-
fore not feasible till either Dante-
wada-Sukhma-Rajmundry rail line
comes up or Kottavalse-Kirundal
railway line is thrown open tp gene-
ral goods traffic,

Promotions in Palm Gur Industry

6781. SHRI K. A. RAJAN: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether it is a fact that under
the Palm Gur Industry, Khadi and
Village Industry Commission, except
for few cases of promotions, no pro-
motion of the staff has been made
during the last ten years;

(b) if so, the reasons therefor; and

(c) the details of the posts either
surrendered or allowed to lapse gince
19677

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI FPRASAD YA-
DAV) : (a) to (¢). The information
is being collected and will bp laid
on the Table of the House.

Functiong of Central Palm Gur and
Palm Products Enstitute, Madras

6782. SHRI K. A. RAJAN: Wik
the Minister of INDUSTRY b pleas-
ed to state:

(a) the objectives and functions of
the Central Palm Gur and Palm Pro-
ducts Institute, Madras of the Khadi
and Village Industry Commission;

(b) its achievements, if any; and
(c) tuture programme?
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THE MINISTER OF STATE IN
THE ' MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD YA-
DAV) : (a) The objectives and func-
tions of the Central Palm Gur and
Palm Products Institute, Madras are
as follows:—

(1) To conduct field trials, un-
dertaken research and experiments
for technical problems faced in
development programme of the
Industry and improvement in
equipment to raise productivity.

(2) To undertake extension aecti-
vities, to study cost structure of
various Palm Products, {p organise
demonstration and cxhibition to
disseminate Terhnical and Organi-
sational progress, io render on the
spot Technical puidance to imple-
menting agencies and to do inoni-
toring work in respect of develop-
ment schemes as and when requir-

ed.

(3) To impart specialised irain-
ing to supervisory and technical
staff,

(4) To undertake working of
model trading activity for assess-
ment of economic viability of the
Schemes/Projects.

(b) (1) The Institute is in a
position to standardise recipe:/for-
mulae for certain palm sweets and
other edible producis under its re-
search and experimentation pro-
gramme,

(2) A process for making palm
sugar using simple appropriate
technology has been evolved.

(3) Simple manually operated
equipment have been evolved for
cutting of palm leaves and weaving
the same.

(4) New designs for plam lcaf
and palm fibre utility articles have
betn worked out

(5) Use of simple «limbing tools

have been experimented amd opti-
mum condition worked out.

(6) A scheme on palm candy
manufacture under NCST pro-

gramime is in progress at the Insti-
tute,

(7) Cost structure of wvarious
palm-products from differeni parts
of the country have been studied
under extension programme Model
Training-cum-Demonstration cen=
tres are in operation, introduction
of improved furnances and pans at
selected societies has heen wunder-
taken.

{8) A specialised training course
in sugar making is in progress

(9) The Institute runs a mcdel
trading operation dealing with

various edible and non-edible pro-
duc i~

(¢) The future programme of the
Institute envisages: —

(1) Intensification of tramming

programme and extension activity.
T -

(2) Introduction of regular
couwrse in palm gur technology for
the benefit of supervisory staff
under implementing agencies.

(3) Rendering promotional as-
sistance through spot issessiment of
various schemes in operation by
implementing agencies,

(4) Intensification, of research
and experiment work under NCST
programme,

Totroduction of selection Grade in the
Khadi and Village Industry
Commission

6783. SHRI K. A RAJAN: Wwill
the Minister of INDUSTRY be pleas-
ed to state:

(a) whother the Khadi and Village
Industry Commission has decideq to
iniroduce Selection Grade for all the
posts;

(b) if so, the details of the scheme;
and
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(¢) the probable date by which the
Selection Grade system j3 to be im-
plemented and completed?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI JAGDAMEBI FPRASAD YA-
DAV): (a) to (c). No, Sir, In
conformity with the guidelines ijssu-
ed by the Government from time to
time Khadi and Village Industries
Commission is introducing Selection
Grade for Group ‘D’ posts with effect
from the 1st April, 1878, Orders are
under issue, For other categories of
postg a Committee constituted by the
Khadi and Village Industries Com-
mission has recommended that in all
groups of posts where there is acute
stagnation, 10 per cent of the total
number of posts may be converted
inty selection grade posts, The re-
commendations of the Committee are
being processed further.

~

Entry of Multinational into SoyabeAn
Industry

6784. SHRI VIJAY EKUMAR N.
PATIL : Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have
received a memorandum from small
Soya Processors Assoclatio, Nagpur
regarding the reported back door
entry of multinationals/large house
in the field of Soyabean Processing;

(b) ir so, the important details of
the memorandum and allegations
made therein; and

(c) what is the reaction of Gov.
ernment thereto and action taken in
the matter? Loy

THE MINISTER OF INDUSTRY
(SHR[ GEORGE FERNANDES): (a)
and (b), Government have received
a memorandum from Small Soya Pro-
cessors Association, Nagpur, against
the entry of large houseg and multi-
nationals in the field of soyabean pro-
cessing on the ground that the ex-
isting small-scale units would not be
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able tp withstand competition from
large houses/multinationals. It has
also been stated in the meraorandum
that there is no need for foreign col«
laboration and/for import of capital
goods for the manufacture of soya
products.

(c¢) Government have decided to
permit the entry of large houses in
the soyabean industry as the manu-
facture of textured protein, isolates
and concentrates cannot be under-
taken economically in the small scale
sector and most of the entrepreneurs
in the medium sector rould not im-
plement the Letters of Intent given to
them, Prohibition of entry of large
houses in this industry would cost
considerable distress to the growers
of soyabean.
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Scheme foy Development of Adivasl
areas in Bihar

6786. SHRI BAGUN SUMBRUI: Will
the Muimster of HOME AFFAIRS be
pleased to state

(a) the details of the scheme for-
mulated for bringing improvement in
the position of Adivasi ang for the
development of Adivas: area in Bihar;
and

(b) the names of the areag to be
covered by this scheme and the
amount of expenditure to be incurred
thereon during the Sixth Five Year
Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). A sub-Plan has been
drawn up for areas having 50 per cent
or more tribal population. The areas
covered by the Trbal sub-Plan in the
State of Bihar are given in the An-
nexure.

The schemes for these areas include
all sectorg of development viz. (1) Ag-
riculture and Allied sectors (2) Co-
operation (3) Waler and Power De-
velopment (4) Industries and Minerals
(5) Communication (6) Social and

Community Services (7) Economic Ser-
vices and (8) General Services.

The Medium Term Plan (1978—83)
has not so far been finalised.

Statement

STATEMENT SHOWING THE AREAS
UNDER TRIBAL SUB PLAN IN
BIIIAR,

1. RANCHI disirict.
2 SINGHBHUM district.

3 Latehar sub-division, and Bhane
dara block of Garhwa sub-division,
in PALAMAU dastrict.

4 Dumka, Pakur, Rajmahal and
Jamtara sub-division, and Sundar
Pahari and Boarj or blocks of Godda
sub-division 1n SANTHAL PAR-
GANAS district,

Salt cess proceeds from Gujarat’

6787. SHRI F. P. GAEKWAD: Wil
the Mimster of INDUSTRY be pleased
to state

(a) the amount the Centre had
been collecting from Gujarat by way
of salt cess during the last three
years;

(b) whether it is a fact that Guja-
rat js a major contributor to this fund;

(¢c) if g0, how this fund is being
utilised at present;

(d) whether it is a fact that the
Gujarat Chamber of Commerce re-
cently complained before the Salt En-
quiry Committee gbout effective steps
not being taken to utilise the fund
either for devolepment of salt indus.
try or for welfare of labour; and

(e) if yes, steps
taken in the matter?

proposed to be

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI) (a) The amounts
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of salt cess collected from Gujarat
State during the last three years were:

(In lakhs ui rupees)

toys-76 . . . . . 78+ 20

617 L . . . ) 75'99

b L 83: 97
(b) Yes. Sir.

(c) The proceeds of salt cess reduced
by the cost of colleclion are to be
utilised on all or any of the following
objects as provided in section 4 of the
Salt Cess Act, 1953:—

(1) meeting the expenditure ine
curred in connection with the salt
organisation maintained by the Cen-
iral Government,

(2) meeting the cest of measures
taken in connection with the manu-
facture, supply and distribution of
salt by Union agencies and the regu-
lation and control of the manufac-
ture, supply and distribution of salt
by other agencies; and in particular,
measures for—

(1) the establishment and main-
tenance of research stations and
model salt farms;

(ii) the establishment, mainten-
ance and expansion of salt fae-
tories;

(1ii) fixing the grades of salt;

(iv) promoting and encouraging
co-operative effort among manu-
facturers of salt; and

(v) promoting the welfare of
labour employed in the salt in-
dustry.

(@) and (e). The Gujaral Chamber
of Commerce presented a memorandum
10 the Salt Enquiry Committee sug-
gesting several measures for the better
utilisatien of Salt Cess proceeds and
for the development of Salt Industry
and welfare of labour employed in the
Industry These suggestions would be
considered by the Salt Enquiry Com-
mittee,
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Memorandum regarding growth of
small scale Industries ¢

6788. SHRI VIJAY KUMAR N
PATIL: Will the Minister of INDUSTRY
be pleased to state:

(8) whether Government have
received any memorandum from Shri
Prahm Vasudeva, President Small
and Developing Industries Associa~
tion of India P.O. Box 1542 Bombay
regarding growth of smal] scale in-
dustries;

(b) if so, important details there-
of; and

(¢) the reaction of
thereto?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir

(b) The representation has referred
to the criteria announced through
Press Notes of 3rd and 5th Jan. 1979
regarding endorsement of capacity on
registration certificates of underiakings
pertaining to all industries included in
the first schedule of the IDR Act. It
has also been pleaded in the represen-
tation that small scale units which have
crossed investment limit of Rs, 10 lakhs
in plant and machinery may be allowed
te grow atleast upto Rs. 3 crores invest-
ment which is the current level for
general exemption in the industrial
Licensing Policy.

(¢) The Govermment has stipulated
in the above meniioned Press Notes
that in respect of itoms reserved for
the small scale sector. the production
capacity for the non-small scale units
producing these 1tems would be deter-
mined with espect to the highest pro-
duction achleved by the undertakings
in the three vears prior to the date of
reservation of the item for production
in the small scale sector or the level
of production existing on 29th August.



241 Wniten Angwerg CHAITRA 21, 1001 (SAKA) Written Answers 242

1973, whichever is earlier, subject to a
few additional conditions. This stipula-
tion has been made applicable to all
units which are not in the small scale
sector. While it has been stipulaled
that no undertaking should exceed the
maximum production levels achieved
prior to 31-12-1978, it has been provided
that where an undertaking 1s producing
1n excess of the capacity as determined
above, it would bring down its pro-
duction 1o the registered capacity as
endorsed on the regisiration cerfificotes
within a period of two years {rom
1-1-1979. However, if the undertaking
agrees to buy and market the same or
similar products of small secale ndus-
tries, its capacity delermined according
io the above criteria will be enhanced
to that extent. However, the represen-
{ation is receiving further attention.

Production of Bread and Biscuits
Industries

6789. SHRI VIJAY KUMAR N.
PATIL; Will the Mimnister of INDUS-
TRY be pleased to state:

(a) whether Government have
decided to allow bread and biscuits
production to Small Scale Industries;
and

(b) if so, what measures will be
taken to ensure hygienic production
of these articles as is done in Britania
or Modern Bakeries?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir Manufacture of bread and
hiscuits has been carried on in  the
small scale sector for a long fime. In
December 1977 bakery products, includ-
ing bread smd biscwits, were reserved
tor exclusive development in the small
scale sector.

(b) Small scple indusiries engaged
m the production of bread and bis-
tuits are subject to the mnorms of

hygenic production prescribed by the
health authorities in the same way as
the units in the organised sector.
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News-item eaptioned “Giant's Threat”

6791. SHRI VASANT SATHE: Will
the Minister of INDUSTRY be pleased
1o state:

(a) whether attention of Govern-
ment has been drawn to the news re-
port appearing in the Economic Times
dated the 21st March, 1879 at page 4
under the captiop “Giant’s threat”;

(b) if so, what is the reaction of
Government to the various observa-
tiong of serious nature made therein;
and

(¢) details of action taken/proposed
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Yes, Sir,

(b) and (c). The decision to permit
the entry ¢f the large umits in the
Soyabean processing indusiry has been
mainly based on fhe following con-
siderations:

(i) Most of the medium entre-
preneurs who had been given letters
of intent in the past had not yet
implemented those lefters of intent.

(1i) The manufacture of textured
protein, protein isolates and concen-
trates do not generally lend them-
selves to economical processing in
the small scale sector

(1ii) It also requires market pro-
motional effort on a large scale, in
which the established market out-
lets of the large units act as an
asset.

(iv) The poor performance of the
small and medium scale entrepren-
eurs, coupled with prohibition of
entry of large units, would have
caused considerable distress to the
growers of Soyabeans. The States
where this crop has been produced
on a big scale are finding it difficult
to ensure raw remunerative prices to
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the farmer. Its cultivation was pro-
moted to strengthen the protein con-
tent in the Indian diet.

(v) It has been made clear in the
Ministry of Industry’s Press Note
dated the 29th January, 1978 that
preference will be given to proposals
reccived from non MRTP and non
FERA compunies. The decision to
permit the entry of large units had
been taken in consultation with the
authorities concerned with protec-
tion of the interest of the small scale
units, including DC(SSI) and CSIR.

The reguests for foreign collabora-
tion would be considere on merits,
and normally it will not be allowed
where the indigenous technology is
available. It would, however, not be
desirable to prohibit foreign collabora-
tion altogether because it may be re-
quired in the manufacture of more
sophisticated products. Similarly where
indigenous machinery was available,
the import of foreign machinery will
not be recommended.

A letter of intent has been issued to
M/s. Modipon Limited, Modi Nagar on
30th June, 1877 for the manufacture
of the following items for the capacity
indicated against each:

Annual

Item of manufacture capacity
(Tonnes)

(1) kdible Suya Flour . . 45,000
{2) Soya T'extured Protein , 30,000

",
(3) Soya Protcin isolates and con-
centrates i 3,000

{4) Soyabean oil (by-product) 16,450
The proposal of M/s. Modipon
Limited envisages import of plant and
equipment to the extent of Rs. 4.34
crores, and this is under examination
of the Ministry from indigenous angle.
A proposal from M/s. Britannia Bis-
cuit Company Limited is also under
consideration of the Government, It
is not a MRTP house, No proposal has
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been received by the Ministry of In-
dustry so far from M/s. Cadbury India
Limited for setling up Soya processing
unit. M/s. Food Specialities Limited,
whose proposal was rejected earlier,
will also be eligible to apply in the
light of the Ministry's Press Note dated
the 28th January, 1979.

Closure of small scale units due to

non-availability of Steel Wires and
Rods

6792. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased 1o state:

(a) whether exactly how many
small scale unitg due {o non-availabi-
lity of steel wire rods have closed
down or are working with unutilised
capacity;

(b) whether it ig a fact that capa-
city of small scale wire drawing uhits
was 26 lakh tonnes in West Bengal:

(c) how many of them sre now nn
the list of the Tron and Steel Control-
ler and what js the quantity of mild
steel black or galvanised wire regis-
tered licenced capacity and puilt in
capacity of such units; and

(d) what ig the capacity which is
lying idle duc to lack of supply of raw
materialy in West Bengal and in other
States?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI FRASAD YADAYV): (a)
Covernment are aware of the difficul-
ties being faced by the small scale
wire drawing units in general in re-
cent months due to the difficulties n
the procurement of adequate guant.ty
of wire reds against their enhanced
demand.

{b) Acecording 1o the information
available the number of active wire
drawing units in West Bengal is 125
and their combined capac.ty is 1,25,000
MT per ammum.
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{(c) Small scale industries are not
required 1o register themselves wi
the Iron and Steel Controller. Only
the large units are required to be re-
gistered with the Iron and Sieel Con-
troller.

(d) In a recent survey conducted,
375 small umits producing MS and GI
wires, in the country, have reperted
the.r capacily and production as fol-
lows:—

Year Capacity  Production
{ Thitker  (Lalh
than 188 T'oumes)
SWia,
(Lakh
Tontes)
1977-78 45 35

Regarding the 125 ynits of West Bengal,
their combined production was 82,350
MT during 1977-78 againsi the total
capacity of 1.25,000 MT.

Inflow of Hippieg in Goa Beaches

6793. SHR1 JYOTIRMOY BOSU:
Will the Mimster c¢f HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that there
is enormous inflow of hippies in the
country specially in Goa beaches;

(b) whether jt is also a fact that
there are npumber of internatiomal
gangsters among them who are want-
ed by interpol: and

(¢) if so, what steps Government
are taking to tackle the situation?

THE MINIST'ER OF STATE IN THE
MINISTRY OF ITOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). In the absence of a pre-
cise definition of a ‘Hippie’, it is diffi-
cult to distinguish such persons as a
category from other tourists. Reliable
information in respect of the inflow
into country or Goa, of such fereigners
is. therefore, not available. It is also
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not, therefore, possible to say whether
such persons Include international
gangsters However, if any foreigner
comes to adverse notice, smtable action
iz taken against um under the rele-
vant law

(c) With a view to limutling the entry
mntlo Ind.a of such foreigners as are
likely o be a social nuisance because
of their indulgence in  narcolics, 1n-
decenl behaviour, vagrancy, begging
etc, suitable instructions huve been
issued to the Indian Missions abroad
to be particularly caulious in granting
fourisi wvisas te such persons State
Governments have also been suitably
adviseu to have the activities of such
foreigners carefully watched and lake
prompt penal action for any infringe-
men! of law

WrH FT 9T Swwdta qiear S e

67 94, »it wr wwe fag : #ar  dyeen
well 47 &9 T 0w fF

(%) = v T 9T o affy g
mgmﬁmmﬂ%ﬁmﬁﬂ

g
i
£
38
i1

E
3
F
|
al

4
3
!
i1

g
3
g
.
]
:
3 a3

-1
et
33°
EE

E
'Mg
i
5
A=
>
4

.6795. SHR1 HALIMUDDIN AIIMED
Will the Minmster of HOME AFFAIRS
be pleased to state:

(a) whether Government have
appointed any authorily for imple-

mentation of foreign contribution act
1976 ang if so, the details thereof;

(b) whether the officials working
for implementation of foreign contri-
bution Act have detected and examin-
ed any case under the rule; and

{c) if so, the number of cases buing
examined and detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
{a) The Foreign Contribution (Regu-
lation) Act, 1976 15 being administered
by the Ministry of Home Aftairs,

{b) and (c) Since the commence-
ment of the Acl, prosecution under
pumitive sections of the Foreign Con-
tribution (Regulation) Act, 1976 has
not been sanctioned in any case so far.
In some cases, pteliminary inguiries
are bemng made regarding alleged
violation of the provisions of the
Foreign Contnbution (Regulation)
Act. 1t will not be in public interest
at this stage to disciose dctails there-
of

Classification of people on socio.
economic basis

6796. SHRI K. MALLANNA.
SHRI S. S. SOMANI:

Wil the Mimster of PLANNING be
pleased to state

{a) whether there is any proposal
under Government's consideration to
make classification of people into
majority and minority communities
on socio-economuc basis instead of on
religious basis and to raise them to
equal level by allowing various classes
to progress on that basis; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF , PLANNING (SHRI
FAZLUR RAHMAN): (a) and (b).
There i no question of classifying the
people mto communities for purpose of
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planning or ecomomic policy. As the
Hon’ble Member is awure, the current
Five Years Plan has the primary ob-
jective of increasing the incomes and
welfare of those sections of the com-
munity which are below the poverty
line, through increased employment
opportunities, higher earnings in agri-
culture and industry and better access
to social services. In that scnse, it
may be deemed to distinguish between
the poor who are in the majonty and
the non-poor who are in the minority.
Success of the Plan would imply a
significant reduction in the present gap
in the conditions of life of these two
Eroups.

Production of cotton in States

6797 SHRI MOTIBHAI R CHAU-

DHARY: Will the Minister of INDUS-
TRY be pleased to state;

(a) the total yearly production of
cotton in Gujarat, Punjeb and Maha-
rashtra; '

(b) the total quantum of cotton to
be purchased on behalf of the Cotton
Corporation from these three States
this year, the quantum of cotton pur-
chased upto 31st March State-wise
and the rates thereof;

(c) the rales at which cotton is pur-
chased in Maharashtra by the State
Cotton Corporation, zone-wise;

(d) the rates at which cotton will
be purchased by the National Textiles
Corporation in case of necessity from
the Cotton Corporation of India and
the Maharashira Cotton Corporation;
and

(e) whether the rates offered by
the Msharahstra Cotton Corporation
are higher than those of the
Cotton Corporation of India; if
80, the reasons for which higher rates
are not offered to the cotton-growers
by the Cotton Corporation of India?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV): (a)
Final State-wise estimates of cotton
production for the current cotlon year
1978-79 have not yet become available.
However, the estimated cotton produc-
tion in Gujarat, Punjab and Maha=
rashtra during the previous year
1977-78 18 given below:—

State Production
(In lakh
hales of
170 ke,
rach)

Gujarat : . . . 19742
Punjab | . . . . 12°24

Maharashtra . . . . 12 69

(by A Stalement 1s ailached.

(¢) The Maharashtra Stale Coopera=-
tive Maketing Federation purchases
kapas at guaranteed prices which are
on an average about 10 per cent to 20
per cent higher than the mnimum
support price announced by the Gov-
ernment for 1978-79 cotton season de-
pending on the variety and grading of
cotton.

(d) The National Textile Corporation
purchases cotton from Cotton Corpora-
tion of India and Maharashtra State
Cooperative Marketing Federation on
negotiation basis from time to time as
per market conditions prevailing at the
time of negotiation.

(e) In so far as Msaharashtra State
is concerned, as the cotton procure-
ment is undertaken exclusively hy
Maharashira State Cooperative Mar-
keting Federation from 16th December
1978, there i3 no basis for comparison
of rates offered by the Cotton Corpors-
tion of India with that of Maharashtra
State Cooperative Marketing Federa-
tion,
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fitatement

Detnils of total quantity of cotton tar

in Gujarat, Punjab and Maharashtra ana

eted to be p

. rates offered by the Curporation are as under:—

1 by the Cotton Corporation of India

the quantaty of cotton purchased in these States and the

/Quantity in lakh halis of 170 has cach)

State Purchase Purchases Rates at which puirhases were made by
target made so  CCI during the second fortight of March
far 1979
Varnety Rate
(Rs. per quintal)
HighfLow
Gujerat . A L Y S-4 516/445
Digvijay . 458/425
CO-2 . . . 482355
=797 347/324
Punjab 2° 50 1°99 J-34 994/267
Maharashtra® 061

With the revival of State cotton procurement scheme in Maharashtra with effcct fiom 16th

December, 1978, the Cotton Corporation of India is not now

oprrating in tra. How-

:\'rﬁn up to 15th December, 1978, the Cotton Corporation of India had purchased about 61.278 bale

cotton in Meaharashtra.

Betting up of Sali Industry in West
Bengal

6798. PROF. SAMAR GUHA: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether the Centra! Govern-

(b) whether the Minister of State
visited the area on several occasions
and had consuliation with the West

posed to set up a salt factory in Contal
Sca Board area in Midnapur District
and lands admeasuring about 1,900
acres are to be handed over by GGovern-
ment of West Bengal to M/s. Hindustan
Balts Lid, (A) Government of India
Undertaking) for undertaking manu-
faciure ol salt in the area.

(b) The Minister of State for Indus-
fry Shrimsti Abha Maiti, visited Contai
on 5th January, 18979 and held discus.
sions in the matter with the Minister
of Industries, Government of West
Bengal and State Government officials,

(c) Some unauthorised salt manufac~
turers on the land have obtained in-
junction from High Court of Calcutta
against allotment of land to M/m
Hindustan Salts Ltd. Further action on
this project will be taken after the
lands are transferred in favour of M/s,
Hindustan Salts Ltd. for which purpase
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State Government are taking suitable
steps.

Nationalisation of Key Industries

6799. SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) latest plan of the Government
of India in respect of nationmlisation
of key industries; and

(b) whether Government propose
to natonalise the synthetic rubber
producing industry of the country in
view of its bemg a monopoly indus-
iry to form & rubber corporation?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI JAGDAMBI PRASAD
YADAV): (a) and (b). Minster

of Industry has on various occasions,
including at a Press Conference on
12th February, 1979, discussed the
question of nationalisation of indus-
tries as part of the programme to
implement the Jgnata Party resolu-
tion on economic policy and in the
context of the debate on the con-
centration of gconomic power. These
issues have also been raised by the
Press during their meetings with
the Minister of Industry. At his
most recent Pregs Conference of 12th
February, 1979 Minister of Industry
spelt out the criteria for {ake over
and nationalisation of industries as
being the extent of concentration of
economic power by large houses, the
extent to which there is need to
regulate the entire spectrum of 1n-
dustrial output and marketing by the
State, and the areas in which the
public sector hgs to make jts presence
felt. These issues are also dealt with
jn the Statement on Industrial
Policy presented to Parliament on
December 28, 1977. The guestion of
nationalisation has been raised at
various forms as a matter of public
interest. Government have not yet
taken any decision jn this regard.

APRH. 11, 1979
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Oonstitution of National Reconstruc-
ton Army .
8800, SHRI R. K. MHALGI: Wil
the Minister of PLANNING be
pleased to state:

(a) whether the group constituted
to examine the possibility of setting
up a Nationa] Reconstruction Army
has submitted its report;

(b) salient features of the scheme;

(c) whether the Planning Com-~-
mission have considercd the scheme
and if o, aclion taken thereon; and

(d) 1if the report has not been sub-
mitted, the date by which it 1s likely
to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
FAZLUR RAHMAN): (a) No, Sir.

(b) and (c): Do not wrise.

(d) No definite date has been set
for the submission of the report The
Working Group has bpeen asked to
report as goon as possible.

———

STATEMENT CORRECTING AN-
SWER TO UNSTARRED QUESTION
NO. 4343 DT. 20-12-78 RE. TRANS-
LATION AND VETTING WORK IN
MINISTRIES

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
In the rteply given to Lok Ssbha
Unstarred Question No. 4343 on
20-12-1978 iy was stated that

“The quota of translation for the
Legislative Department has been
fixed at 1800 words per tramslator
per day and that of vetting
approximetaly double the quota for
translation.” o
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The above sentence may be read as
under: —

“The quota of translation for the
Legislative Department has been
fixeq at 1300 words per translator
per day ang that of vetting appro-
ximately double the quota for
translation.”

Similarly, in ‘Annexure ‘C’ (Hindi
*Version) “1300 words per day” may

be read for “1380 words per day.”
.
This correction has been necessita-

ited due to a typographical mistake.
' The mistake occurred in that part of
the agnswer to the gquestion which
wrelates to another Ministry and it
could not pe noticed earlier.

M2 hrs, s

N Amfwe (A1) HeAH wERT, e
gfaq it § wifer § aga ara &an fam
g1 .. (mFow).. .3 IW vIlEw IEC-
®r| g7 sfreaw qrsies | zra%sr%%as
1 w1 fFam 21 .. (smeMW) ... § 93F
- aER @ R doRomfm Tt A @ g
.. (smam) A fegema A e
LA EERRIeE AEN &
cATEEw) L

#F  FTH-UeTA feat 2, ww W @E
sitfaw 4. . (e@gm) . .

A 3 Fama e R (fa fre)

#3 377 F1Afem fear &, =9 & S QT AT FEAT
a2, ..

f
= g

... (emagm)

MR. SPEAKER: Whatever has
been received, I am dealing with
according to the rules. (Interrup-
tions,) No such caliing attention has
yet come to me. It ig only ncw, today,
it has come. All calling attention
%Jtices will be considered’” So far as
morrow is concerned 1 have given
permission to a calling attention
about power failure in Bengal. I am
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not able to select any other calling
attention for tomorrow. It will be
considered for next week. (Inter-
ruptions). I will certainly consider it
for next week Papers to be laid.

=ft arg fag : a2 9T 3w &7 gRET 1 "war
2| Tg FT AHR qHT 2 |
(Interruptions).

MR. SPEAKER:
(Interruptions) **

SHRI VAYALAR RAVI (Chirayni-
kil): TUnder rule 58, I am raising
a point of order,

MR. SPEAKER: is it about a
matter before me today?

SHRI VAYALAR RAVI: Yes. (In-

terruptions),
-‘b -

Don’t record.

RE. MOTION FOR ADJOURNMENT

SHRI VAYALAR RAVI: I am
raising this matter under rule 58.
Now the Government have permitted
their servants to participate in the
RSS.. ... (Intérruptions) .

MR. SPEAKER: Do not record.
This iz not a point of order

SHRI VAYALAR RAVI. * *
—t—i
12.05 hrs.
PAPERS LAID ON THE TABLE

Deramnep DEMANDS FOR GRaNTs, 1979-80
oF MinistrRYy oF ComMEeRCE, CIviL
StpPPLIES AND COOFERATION

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE,
CIVIL SUPPLIES AND CO-OPERA-
TION (SHRI ARIF BEG): On behalf
cf Shri Mohan Dharia, I beg to lay on
the Table a copy of the Detailed De-
mands for Grants (Hindi and English
versions) of the Ministry of Commerce,
Civil Supplies and Cooperation for
1979-80.. [Placed in Library. See No.
LT-4261/79).

**Not recorded.
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DETAILED, DEMANDs FOR GRANTS,
1979-80 oF MINISTRY OF INDUSTRY

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I beg
1o lay on the Table a copy of the De-
{ailed Demands for Grants (Hindi and
Enghsh versions) of the Ministry of
Industry, for 1979-80. [Placed n
Labrary, See No LT-4262/79].

Sk GURDWARAsS ELECTION ENQUIRIES
(Ampt ) RULES, 1979

THE MINISTER OF STATE IN THE
THE MINISTRY OF IIOME AFFAIRS
(SHRI DHANIK LAL MANDAL) 1
heg 1o lay on the Table a copy of the
Sikh  Gurdwaras Election Enquiries
(Amendment) Rules 1979 (Hind: and
English versions published in Notifica-
tion No. G.S.R 328(E) in Gazette of
India dated the 2nd April, 1979, under
sub-section (3) of section 146 of the
Sikh Gurdwaras Act, 1925, |[Placed in
Library. See No LT-4263/79].

NOTIFICATIONS UNDFR ALL INDIA SER-
vicks Act, 1951

THE MINISTER OF STATE 1IN
THF. MINISTRY OF HOME AFFAIRS
AND THE MINISTRY OF IL.LAW. JUS-
TICE AND COMPANY AFFAIRS
(SHRI S. D PATIL): I beg to lay on
the Table a copy of the following Noti-
ficotions (Hindi and English versions)
under <ub=section (2) of section 3 of
the All India Service Act, 1951:—

(1) G.SR 435 publi~shed 1n Gazette
of India dated the 24th March, 1979
containing rorrigendum {o Notifica-
tion No. G.SR. 160 dated the 3rd
February, 1979

{(2) G SR 436 published in Gazette
of India dated the 24th March, 1979
containing corrigendum ¢o Notifica-
tiop No. GSR 159 dated the 3rd
February, 1979

(3) The Indian Adminisirative
Service (Fixation of Cadre Strength)
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See'rmd  Amendment  Reguliations,
1979, published m Notification No
(3.8.R. 471 in Gazetle of India dated
the 31st March, 1979.

(4, The Indian Administralive
Service (Pay) Second Amendment
Rules, 1979, published in Notification
No GSR 472 in Garette of India
dated the 3i<t March, 1879. [Placed
in Library. See No LT-42064/79).

ANNUAL RFPORT OF NATIONAL INSTRU-
MENTS LiIp.,, CALCUTTA FOR 1977-78

THE MINISTER OF STATE 1N THE
MINISTRY OF INDUSTRY (SHRI
JAGDAMBI PRASAD YADAV) 1 ber
to lav on the Table a copy of the Annu-
al Report (Hind: @version) of 1the Na-
tjonal Instruments Limnted, Calcutta «
for the year 1977-78 along with the
Audited Accountg and 1the commenis of
the Comptroller and  Auditor General
thereon under  sub-wechion (1) of sec-
tion 6184 of the Companieg Act 1956
[ Placed in Labraru. See No. LT-42G5/
791.

Aunprt  RrrOKTS ON THF ACCOUNTS OF

Drisi FiNan(1AL CORIORATION FOR THE

YEARs FROM 1971-78 To 1973-T6 wrTu
STATEMENT FOR DLLAY

THE MINISTER OF STATE IN
THE. MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH)- T beg to lay on |
the Tablc.—

(1) A copy each of the Audit Re-
ports (Hind: and English versions)
on the accounts of the Delhi Finan-
cial Corporation for the yeary, 1971-72,
1972-73, 1873-74, 1974-75 and 1975-T6,
under sub-section (7) of section 37
of the State Financial Corporations
Act, 1951,

(2) A statement (Hindl and Eng-
lish versions) showing reasons for
delay in laying the above Audit Re-
ports. [Placed in Library, See No.
LT-4266/79].

@English version of the Report and Hindi and English versions of Review
by the Government on the workingof the Company, were laid om the Table

on 22nd December, 1978,
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12.07 hrs.

RE. MOTION FOR ADJOURNMENT—
Contd.

SHRI C, M. STEPHEN (Idukki).
Kindly listen 1o us. There is an ad-
journment motion before you

MR. SPEAKER: I have not allowed
it

SHR! C M, STEPHEN: You have
not allowed it. But there is an ad-
journment molinn given notice of The
member 1s  asking (Interruptions)
Under rule 60, when an adjournment
motion comes before you, there are
only ihree courses open to you. You
can either reject 1t ang explain  the
reasons for il, or ask the member for
more information or you can call for
explanation from the Minister concern-
ed Here ig an adjournment motion,
and 1t 1s on the basis of (Interrup-
tions) Under article 309, the condi-
tions of service of Government ser-
vants are to be regulated ... (Inferrup-
fiong)

MR, SPEAKER ‘The adjournment
mction by Shri1 Vayalar Ravi refers to
the decision of the Government to am-
end the service rules, enabling the
Governmeni servants to join RSS a
communal organisation with political
overtones, which is against the secular
characler of the Indian Constilution
and which hag disastrous consequences.
I have rejected it, saying “this is not
a malter for the adjournment of the
legislative business”. There are other
courses open to you; adjournment mo-
iion is not a course open {o you.

SHR1 C. M. STEPHEN: This is a
matter which 1s agitating the whole
country . (Interruptions) Under arti-
cle 309, . (Interruptions) The rules
have statutory force. This House....
(Interruptions)

MR SPEAKER: This is not a point
of order at all. You can have a Calling
Atitention, but it cannot be an ad-
journment motion. You can rawise it
during the Demands,
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SHRI C. M. STEPHEN: We are res-
ponsible people, Kindly listen to us
while we are raising it.

MR. SPEAKER: It is not a mailter
for Adjournmeni motion.

SHR1 C. M, STEPHEN: The paper
has stated that specific permission is
given 1p 1nin the RSS. That impression
is dangerous. This 1s a statutory
matier. We have heard your ruling.
You have said it is not a matter for
adjournment  Kindly listen to us, I
am convincing you that this 15 a matter
for adjournment

THS MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHR1
RAVINDRA VARMA): Is the Leader
of the opposition challenging your rul-
mmg? This will create a present which
you must not allow,

MR SPEAKER There are other
ways of raising it

SHR] C M STEPHEN: It 1s g settl-
ed procedure that your ruling on the
adjournment motion 1s notl final, All
parties have drawn up a procedure
that when you reject an adjournment
motion, 1t 1s open to us to place before
you

MR SPEAKER. My predecessors
have laxd down that during the Budget
session, when the Demands are dis-
cussed, unless it is something very
urgent and exceptional, the Speaker
will not give consent to an adjourn-
meni motion

SHR!1 C. M. STEPHEN: The Home
Ministry's Demands are over.

MR. SPEAKER: There are so many
other ways of raising it. We have to
be a lttle responsible,

SHRI C. M. STEPHEN: This iz a
statutory matter on which the House
has authority, you must understand.
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SHRT C, M. STEPHEN: This quet-
sion is agitating the people of this
country.

THE PRIME MINISTER (SHR1
MORARJI DESAD: 1t is very unfor-
tunate that a discussion is sought to be
raised on  your ruling. However, 1
would hike {o tell the Housc that what
has appeared in  the press is totally
WIOng.

SHRI C. M. STEPHEN: Let me put
one question to the Prime Minister,

MR SPEAKER: The Prime Minis-
ter of the country says that whatl has
appcated 1 the poper 1s totally
wrong What more do you 'want?

SHR1 C. M, STEPHEN: Is it that
the conduct rules have not been am-
ended, or is 1t that the amendment
does nol give permussion to Join the
RSS? What is baseless?

MR, SPEAKER: You van discuss il
with him,

SHR1 C, " STEPHEN- 1 want {2
knuw from him

MR SPEAKER- He says, i1 18
totally baseless.  (Interruptions) New
precedents are bLeing created in  the
Iloure  Shri Paswan,

p—

12.15 hrs,

COMMITTEE ON PRIVATE MEM-
BWERS' BILLS AND RESOLUTIONS

TiRTY-rIRST RIPORT

’SHRI RAM VILAS PASWAN (Ha-
jipur) T beg to ptesent in Thirty-
first Report of the Commitlee on Pri-
wvate Members' Bills and Resolutions.

COMMITTEE ON PAPERS LAID ON
THE TABLE

FIFTEENTH RFFORT
SHRI KANWAR LAL GUPTA
(Dellm Sadar): I beg to present the
Fifteenth Report (Hindi and English
versions) of {the Committee on Papers
Laid on the Table.

APRIL 11, 1979

Adj. M. 264

RE. MOTION FOR ADJOURNMENT
—Contd. &

SHRI C, M. STEPHEN: I want an
explanation from him....

MR, SPEAKER: You cannot cross-
examine him tn the House. I am
surprised {o see that the Leader of
the Opposition is persisting in thir
manner. | had cxpecied better cc
operation {iom him, the Leader
the Opposition. The Prime Minister
saud, this 15 baseless. If there is any=
thing further, you can discuss the
matter with him,

SHRI C M. STEPHEN; When a
statement 15 made by the Prime Min-
ister on the Hocr of the Ilnuse, the
Leader of the Opposition has got a
1ipght to avk what he means by it....
{Interruptwns)

VR SPEAKER: I tannog cumpel

hun 1o answer,

SHR1 C M, STEPHEN: You need
not compel him.  If he 15 not prepared
tu answer, lol him say.

Let me trame my question. There
15 a 1€pot, m the press and the re-
port «ay. that the conduct rules have
teen amended I that report cutrect
or not? It he says, 1t is wmcorrect, 1
wanl to know ‘whether the conduct
rules have been amended or poi, This
is the yuestiun put to him. He says,
it iy bascless. 1 want {o know whal
1s naseless. (Inlerruptions) 1 am not
sh uang, 1 am asking a  question.
What 1= basecless?

MR. SPEAKER.: If he does not ans-
wer you, what can I do? [ cannot com-
pel him. (Interruptions;

SHRI YESHWANTRAQ CHAVAN
(Satara): 7{ i not our intention to
quest.oni yowr  authority, But there
are issues which exercise the minds
not only of the members in this House
but the people at large in the coun-
try (Interrupiions) Even in the
Janata Party, the issue has become
controversial, whether the members
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of the Janata Parly can become the
members of the RSS  ( Interrup-
tions) Now, here is a news which says
that the Government have amended
the conduct rules to allow Govern-
ment employees to become the mem-
bers of the RSS .. (Interruptions)

MR. SPEAKER: The Prime Minis-
ter says, it is baseless.

SHRI YESHWANTRAO CHAVAN:
By disallowing -uch type of discus-
sions and keeping them out of Par-
liamen!, you arc making Parliament
a ‘vegetarian’ Parliaoment (Inter-
ruphions)  You must act n the true
spumit of Parliament and allow discus-
stons on such wvital issues which are
exvrrising the mind, of the members
and the people in the country

SHR1 C M STEPIIEN The state-
ment that he made was thal the re-
port s baseless  The repoit has got
two aspects One 15, whelher the con-
duct rules have been amended and
the other 1s, what 1s the interpretation
of it Thys is an elementary courte.y,
When the Prime Ministt: makes a
statement and the Opposition asks for
an cxplanation, the doubt must be
clearcd It 1S an eclementary courtesy
that he must come out and explamn
what he meant by 1t 1 did not under-
stand, Kindly explain what 15 meant
by it You have sawd that the report
15 baseless, Is 1t your statement that
the Conduct Rules have not been
amended, or, is it your statement that
ihe amendment would not mean that
the government emplovees van join
the RSS? What exactly is meant? I
want an explanation about that.

SHRI MORARJI DESAI: The
Leader of the Opposition wants ele-
mentary courtesies, Is it an elemen-
tary courlesy o shoul at me? Is that
an elementary courtesy? How can 1
respond to that kind of thing? (In-
terruptionsq, Let me tell him that I
have not made the statemeni without

understanding it.

SHRI C, M. STEPHEN: I did not
understand. That is why I asked.
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SHR1 MORARJI DESAI: That is
the pity, You do not understand it.
Government employees are not allow-
ed to take part in the RSS aclivities.
That does nol mean that....

AN HON. MEMBER: That does not
mean that!

MR SPEAKER Mr. H V. Kamath.
(Interruptions)

SHRI C. M. STEPHEN: He is again
misleading the House, He is con-
firming  He says, ‘What 1 did say did
not mean {hat the government em-
plovees cannot participate in the
RSS8' That 1s what he said, Kindly
do not keep the House in the dark-
ness

MR SPEAKER: I will direct him
to place the amendment on the Table
of the House .

SHRI C M STEPHEN No That
15 not the point

MR. SPEAKER’ You cannet
dictate 16 me The Leader of the
Opposition has no right to dictate to
mu

SHRI C M STEPHEN:
diclate

MR SPEAKER® I will ask him to
placg thye amendment on the Table
of the House and, 1f necessary, I will
allow @ debate  (Interruptiong)

SHR] KANWAR LAL GUPTA
(Delhi Sadar): On a point of order.

I do not

" MR SPEAKER What is the point
of order®” About what matter?

SHRI KANWAR LAL GUPTA:
Under rule 184, Sir. You have allow-
¢d them to discuss RSS., I have
nothing to say That is your sweet
will But another matter, which is
the most jmportant and to which Mr.
Chavan has also agreed, is about the
money received by Mrs Gandhi...,
(Interruptions). This is a secrious
matter. The whole country ig agitat-
ed
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MR. SPEAKER: All  serious
matters cannot be discussed i one
day. We must find time for it...

SHRI KANWAR LAL GUPTA: I
am raising a serious matter. ..

MR. SPEAKER: Mr. Kanwar Lal
Gupta, this is an attempt to steal a
march over others, 1 have already
informed you that 1 am allowing =
call-attention on that. ¥You cannot
raise it by a point of order. I am
not allowing you any more. Do not
record,

SHR; C. M, STEPHEN: Sir, I
weant to make it clear on behalf of
my Party and on behalf of the
President of my Party, Mrs. Indira
Gandhi, that the rcport which has
appeared 1, absolutely baseless, Not
a pie has been taken: T want to make
it clear. 1 chall rge, we are pre-
pared for any inquiry. It is
baseless, "1

MR SPEAKER: 1 am allowing
an opporlunity for ditcussion (In~
terruptions) I have said that I am
gwving an opportunity for this.
Nothing more.

SHR] NATHU SINGH (Dausa):
There are CIA agents sitting in
Indian Parliament. This is an insult
to our country.

SHRI C M STEPHEN: You are
the CIA: you have a man, Dr.
Subramaniam Swamy.

MR. SPEAKER'
quits now.

(Interruptions)

1 think you are

SHRI JYOTIRMOY BOSU (Dia-
mand Hurbour): Indira Gandhi
Party took money from everybody.

et e fax (Sfrar) - e
HTEW ¥ T WTK W AT 9 0% AEW gt 9O
et wmfed .. ¥
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MR. SPEAKER: Don't mord_l
Shr1 Har1 Vishnu Kamath
CHOWDHRY BALBIR SINGH: **

MR. SPEAKER: Nothing is record-
ed

Mr. Kamath,

12.25 hrs.
COMMITTEE ON PETITIONS

NintH REPORT

st gfic ooy wo (groemare) o weAw
wgg, & wmwr sqAfa @ @d) A w
arferry afafa w7 A sfadaa (fg aur i)
qEW) SR F@E |

PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND TWENTY-SOCOND REPOR1

SHR] ASOKE XRISHNA DUTT
(Dum Dum): I beg to present the
hundred ang twenty-second Report of
the Public Accounts Commuitee on
Action Taken hy Government on the
recommendations  conlamned in thewr
Fiftecnth Report on Custom Receipts
relating to Ministry of Finance,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY-SCCOND AND THIRTY-THIRD
REPORTS

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg {o present the
following Reports of the Commutiee
on Public Undertakings:—

(1) Thirty-second Report on
Action Taken by Government on the
recommendationg contained in the
Eighth Report of the Committee on
Jute Corporation of India Limited—
Government’s Unfair Pricing Policy
for Raw Jute,

**Not recorded.
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{2) Thirty-third Report on Action
Taken by Government on the re-
commendations contained in the
Third Report of the Committee on
Jute Corporattion of India Limited—
Jute and Exploitation of Jute
Growers.

12.27 hrs.
MATTERS UNDER RULE 377

(i} NFED FOR THE AROLITION oF CAPITAL
PUNISIHMENT

st T Brevg qream (gwige) o wew
weram, frma & fafer ami & woifas o
& arA w1 Yafr g mrafas £ Seea
1 A A a4 & 1 afg @7y v o
& WYwE T AT ST AT | AgeR Jdy
aqT =o T WART Mfam & gamre wed
amen & Pro 25w argm O AraTear & smi
AT ATHA U7 AIIEAT T3 THET FAF AT q19Y
& agt dreaa wrfas 9 w a1 dtvEE e
arare falty @1 et aar A & wfy awE

g1

arw oferr oF gwyar & ofaeiw 2 &
Faar v ety awr wfgamnadt safa
T T @ 2 e A g & A frafagy
& WAIET AT AT WK AT EEATHY A
§ FrEgT MWE ¥ ava &7 A€ AT @A FEAT

HEETT T 97 | I oF wa, 26 fafum
e q9T 105 WA 4 |
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MR. SPEAKER: Prof Mavalankar.
Net here. Shri Rajagopal Naidu.

(ii) AMENITIES TO THE WORKERS OF THE
STEEL Yarp IN MANDI Govinp GARH,
PunJas

SHR]I P. RAJAGOPAL NAIDU
(Caittoor):  Sir, the Steel Yard in
Mandi Goving Garh, Punjab is manag-
ed by Pujab Small Scale Industries
Corporation. It is the consignment
aygent of the Hindustan Steel Ltd.
(SAIL), P.SS.I1C. took contract from
SAIL to loag and unioaq the steel
arriving at the Railway Station in
Mandi Govind Garh and to give
delivery of that steel to the stee] roll-
ing mills in that town. This Corpora-
tion is getting Rs. 26/~ per tonne from
the Steel Authority,

This Corporation instead of employ=
ing the workers directly engaged a
middle-man contractor who is giving
only Rs, 6/- per tonne to the workers
not only that, he has not provided any
facility to the workers as provided in
the Contract Lahour (Regulation and
Abolition) Act, 1870,

As per that Act, canteens, Rest
rooms, first aid facilities, wholesome
drinking water, sufficient number of
latrines and urinals have to be provid-
ed in that establishment. Nothing was
arranged in the Steel Yard, Even the
drinking water is not provded there.

When the representative of the
workers represented to the Union
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(Shr1 P Rajagopal Na.du)

Government about the plight of the
workers, the State Government in-
itormed the Unmn Government that
al] facihities were provided in  the
Steel Yard which was beyond the
truth,

I have wisiled the place personally
and found what the workers were
teling was ttuth I 1ppresented the
fact to the Minister of Stee]l and Mines
twice but he was not able 10 do any-
thing to protect the labourers

A« per the above Act, the PSSIC
which 15 the consignment agent has
to register itvelf ag the prineipal
empioyer and the middle man con-
tractor has {o take the licence They
have not done that 111l now For that
contravention, thev should have been
punished but 1t was not gone or they
were not asked to repister ang to get
heence Theretore, the Labour Depart-
mant 1 not able to apply labour laws
to that Corporation That 1s why no
one wis able to protect th¢ workeis
working under the Corpoiation

The workers desire that the Small
Scale Industries Corporation should
ctance] the middieman rontricior and
dnectly employ the workers or they
have 1o appoint the sorictv of the
workers as the contractor

In other <icel verd> workere are
directly ¢mployed and tnry 1 polting
not less than Rs 14/- to Rs 16/-
whereas thesc workers aie  only
getting Rs 6/- which 1v gquite unjust,
nothing but explotation Thie system
19 comung n the way of getting fair
wages by thy workers

1 therefore requect the (Goveinment
%y compel the Punjab Small Scale
Industries Corporation, to register as
principa] employer and employ wor=
ker- directly and provide all amcni-
tic, to the workers gs provided in the
Act and to pay not less than Rg 15/-
per tonne

I hope that the Minister will not
yicld to political pressures and do
justice to the workers,

APRIL 11, 1979
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MR, SPEAKER: Mr Saugata Roy

(11) REPORTED STRIKE BY THE EMPLO-
YEES OF INDIAN AGRICULTURAL RESEARCH
InsTITUTT, PUSA, NEW DELHI

SHR] SAUGATA ROY (Barrack-
pore) Sir Under Rule 377, I wish
to raise the following matter in the
House for the attention of Mr Barnala

“Stirike and agitalion by the
supporting staff of Indian Agricul-
fural Resecarch Ta tiule Fus)

This 15 to draw the atltcntion of tne
House to the callou. attitude of tnr
Minisiry of Agricullure Government
of India to the low paid ¢mployces of
TARl, Pusa Since OHth Maich 1979
theip has been total strike in the
Pusa Campus by the 2600 upporting
staff workmg thae  Manv of them
have been gn an indefinite  hunge
stitke alst  Th emplovees have tried
all  posable peaeful agitationa
mcthods meloding  holding  mas«
dharna torchlirht proces<ion thiougl -
out the night 1n the campus From the
last week they started courting arresis
befor ¢ the Krishi Bhawan and already
500 of them have bern mrre tud by the
Police  The employeeq have no pol-
tical affihation  Their demands are

1 Supporting staff to be promoted
after gvery five years' assessment as
1n the case of Technical staff,

2 The Grude II of the Supporting
Staff mz. 200-250 to be revised and
raized to Rs 210—290,

3 Selection Grade IV of Support-
int Staff vz, 260—430;

4 Daly wage dismisseg emplo-
yees to be reinstated

I think that the Government should
take immediate steps to resolve the
legihmate demands and bring back
normaley 1 the Pusa campus

MR SPEAKER' Prof Samar Guha
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'(iv) RePORTED Power CRIsts 1Ny Wesr
BENGAL

PROF. SAMAR GUHA (Contai):
The power crisis in West Bengal has
created a near catastrophic situation in
West Bengal leading to closure of in-
dustrial and engineering units. and
educationa] institutions and trade and
business markets, The economic and
social life of Bengal as a result of a
crisis of unprecedented dimension i3
almost on the verge of collapse. This
crisis will spill over into labour
troubles and generate unrest in the
State, causing serious law and order
stuaton.

The Central Government must in-
tervene immediately to, save West
Bengal from the impending chaos and
extend al] assistance for tiding over
the crisis.

MR. SPEAKER: I have fixed a
Calling Attention on this issue tomor-
TOW.

RE, DISCUSSION ON DEMANDS
FOR GRANTS

SHRI HARI VISHNU KAMATH
(Hoshangabad): Sir, as the House is
aware, rather painfully aware, o far
as the Demands discussion is concern-
ed, owing to circumstances mainly or
largely beyond our control we are
very much behind schedule and as the
dreaded doomsday, 23rd April. draws
near, there is growing apprehension
that more and more Ministrics will be
laid low by that lethal weapon—the
guillotine. I think the ministers con-
cerncd will be happy but the House, T
am sure, Wi'l not be happy. So, I
darcsay ths Horg agree that we

must t 7o many Ministries
as po’ st execution— mean
not mi Sut Ministries Demands.

We have.f,:iéés than forty hours....

MR. SPEAKER: To be exact we
have only twenty-five hours snd
fifteen minutes.

CHAITRA 21, 1901 (SAKA)
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Irngoticn

SHRI HARI VISHNU XKAMATH:
In that case it is more dangerous. I
am sure the House will agree with
me, to save as many Ministries as
possible, to sit daily till 7 O'clock in
the evening and also one Saturday.

MR. SPEAKER: I will put it
before the Business Advisory Com-
mittee,

SHRI HARI VISHNU KAMATH: I
would, however, like the Minister of
Affairs Parliamentary and hard Lab-
our—in a genuine democracy like ours
Labour ig not a soft portfolio—to
give a firm and solemn assurance that
the time allocated for the financial
business till the passing of the Fin-
ance Bill will not be mis-appropri-
ated or encroached upon or intruded
into by legislative Business,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
on the first part of the hon'ble Mem-
ber’s suggestion you have been pleas-
ed to say that you will put it before
the Business Advisory Committee. On
the second part where hy has asked
me to give an assurance that no Jegis-
lative business will be introduced till
the Finance Bill is passed, I can say
that Government has no intention of
appropriating any time that has been
allotted for the Demands for Grants.
It any inroads are made intp this time
it will not be by the pgovernment,

12.39 hrs
DEMANDS FOR GRANTS, 1979-80—
Contd.

MINISTRY OF AGRICULTURE & IRRIGATION
—contd.
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Ty arit # fag wa @ §, weArw awee
I E & | B F IR AW AT F X7 AT
TR W T} g e e o
FAGY W1 AT gur g femy wn g wAE
THAHE & TR | A WATH W w0 o
91 W oY 7% T § W17 fo ®) qup o A A
&, o ot for o wr § 1 W TE o
TR G 6 57w wfgsrd moer a6
AN A @ @1 T AN F s ot
8! @1 &, $1 81 W&, O &) FTHH FARE
AT TF GO T ETH guT @, ag fown faan
@ | AT HAT AW FLAAT QT & @i qF
81 & a7 aT6 1 AT | WS, T AT FER
TG o1 G§ & T THERT AT 1T A |

FEr A% fomrat Y @ 33 w7 oAvEer ¥
Faw iy 9f e @Y # dw & foeran T faa
arr g, gfw ot & o frav s 40 femra
W THTEY agT A7 & AT E | WA wOE TS
NS AT a1 MAATAT 75 § 40 THT A% o7
o7 oA AT 8, 75 qES A1 famn wmar g,
afe faam /o AT 7 @ I aEEr & 9w
TEY Fasrr & 1 s Py B9 &7 T "
AT 7R &, 39 97T 59§ A99F qgrener
wrT Ffw o geee) wr A few e ard, ar
T IRfd ¢f a6 & | 4 ARATIFAR 7 4T
ATHT 7 47 &1 "aqe sy & fr mar 6
AT HY UT /T FAT ¢ 7 9T fAmEA v iw
T w7 ST aTEd | AT 7 A, KA, 2,
da dz1 grAT %, 99T WN SEEE  wwEw
AT | [FET T ATAIE A9 § 94 AT agr
BTY-S1EY SR 71 999 399 799 w1 &1 9
A & w7 qieaiag w7 fear ey | wE &

'

SHRI HARI VISHNU®® RAMATH
(Hoshangabad) : He is the youngest
Member of the House, the baby of the
House; so, he may be given some
more time,
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SHRI C, N. VISVANATHAN
(Tiruppattur): And this ig the Inter-
national Year of the Child, he should
be given preference.

st w1g fay  odwERTa QUReE € 97 R

7 FATT Apm & woerm § #Ew 0%
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SHRI K. SURYANARAYANA
(Eluru) : I am wvery happy to parti=
cipate in the discussions on the De-

Agriculture, I want to make a few
observations for the consideration of
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the Government,

When the Food Cotporation of
India wus started in Madras in 1965,
we eapected that i1t will reader good
setvive 1o the public. But to our dis-
appointment, [(rom that year, our
tioubles have increased, even though
we huve produced more. Along with
more production by the farmers, more
iroubles have als0 been created for
the farmers by the policies of the
Food Corporation. Even though the
previoug Government and this Gov-
ernment aite sympathetic to the far-
mers, the officers and their policies
are poing on as before, as far ag rural
development 1s concerned. We were
not tatiLfiegd vven wity what was
happoang durimg the meriod of the
previous Government, I am not
biaming thi, Government alone. As
Jm a iarmers are concerned, the
same consideration and trecaiment are
bung given m the maiter of price
fixation and procurement,

As far as Andhra Pradesh is con-
cerned, I have been told that recent-
lv 100 telegrams have been sent to
th¢ Food Corporation fiom the Kai~
kalur taluk 1n myv constituency,
which 1s a Kolleru area, about their
not making procurement It is not
ahout the price, even though price
alco has not been fixed. T have already
said that agricultural classes, includ-
mg agricultural Jabourers in the rural
arcas constitute 70 per cent of the
prople of India, We are pouring on
ithem only slogans and sympathetic
words. We are not helping them in
any practical way If you see the
other countries, you will find that the
agricultural communities there are
being given all facilities. Whatever
our friend has said, is correct. You
are procuring the produce from the
villages, but you are spending money
on industrics located in Ghaziabad
and Delhi. Because the officers are
here, they will try only to give bene-
fitz to their children, and not to give
benefits to villagers.

I am surprised ty see that the banks
are giving advances only to mill-
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owners and not to the tillers of the
soil. For the last 15 years, there is
a rule, The Act has not been amend-
ed. The Reserve Bank has not been
allowed to give a single rupee as pro-
.duce loan to the farmers. The farmer
is not being given a proper price;
and the agriculturisty are not given
other facilities also,

Recently, to my surprise I have

found that a circular has been issued

by the Ministry of Labour, New Delhi.
1 asked the Labour Minister about it.
He said it was not within his know-
ledge. It has beep said that if rural
development goes up, the agricultural
labour will be harmed. But agricul-
tural labour will be harmed only by
urban people, because you are not
paying a proper price {cr agricultural
produce. You are developing indus-
tries only in urban areas. That is
why I am blaming the officers and
the Government, As my friend on
the Government side said, the Gov-
~ernment has failed, in fixing the sugar
cane price, and it has not fixed the
respensibiiity  for t+. lozses. Only
in the matter of industrial, finished
guods, tley are taka.g irt account
the manufacturing costs while fixing
prices,

Go to Korea or Japan; you will
find that all the industries are not
-centralised in cities there, comparable
to our Madras, Delhi or Bombay.
12.54 hrs.

[DrR. SusHILA NAYAR in the Chair]

Having industries in places ' like
Faridabaq is not enough. I want to
suggest to the government now or
hereafter also, when they are fixing
the cost of the finished goods, why
they should not consider the price
fixation of the products of the riece
producer on the basis of the cost of
production. = Some officers, TAS or
IFS who are handling the subject,
they are not bothered about agricul-
ture, they are bothered about free
education, free transport, free guest
houses for their comforts. I have seen
the report of the agro-industries cor-
poration which has come today. It
shows that every institution lost
‘Rs, 10 lakhg of rupees, People there
have manipulateq figures; they have
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manipulated import policy; they keep
all the goods which are importeq and
are not selling them in the market
immediately. In the last two months

1 have brought a case to the notice of

the Minister of State in the agricul-
ture ministry and he was kind enough
to release the stocks of fertilisers.
All high officers are sitting here, Who
is responsible for this. In 1975 they
imported chemical fertilisers; it is
stored in my constituency for the last
four years. It is Rs. 1500 only per

ton. I think in the black market it is

high, 1800—2000 tonnes are in the
godown, a private godown. Every
month they are paying Rs. 6,000

rent. All the ministers are here.
Their departments are having people
likg this, In six years they have sold
only 300 tonnes. When they were

approached by the house owner, the
godown keeper to vacate the godown &

they say: you must bear all the cost
because it is not transportable, all the

bags should be rebagged, and trans-
Even if the min-

port it at your cost.
istry ordered it, for two months
it is only correspondence. But four
days back I was told that at the cost
of the building owner they have
moved the stocks to some extent—
about 200 tonnes. Is this the way ?

There is demand for good fertilisers,
There is demand
which has the highest
consumption =

also in Andhra Pradesh just like Pun- =

importeq fertilisers.
in my district
production and highest

jab and Haryana. On the other hand,

the entire agricultural community, is
government.

not satisfied about the
Even both the Ministers have given
so many assurances and both are
coming from the agricultural commu-
nity, we are not satisfied,
the use of being a minister, We wan
benefits for their labour and material
benefits from you to the agricultur-
jsts. Agriculture means what? After
all the land reforms and al] these
things, still they say in their offices :
officers drawing 10,000 and 5,000 that
who are having 10 acres or 15 acres
are calleq Kulaks, we are not for
kulaks. We are for the people W
ara without any earning capacity
other than agriculture, We are no
-taking any contract from you to p )

What is

e e L s
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duce more paddy; we are producing
without any contract, But in industry,
only 10 or 15 per cent will be collect~
ed as share capital. About 80 pel
cent of the money they are
borrowing from the Government,
By the time they finish the construe-
tion, they are having 20 per cent back
in other ways. But what about agri-
cultural labourers? Unless agricultu-
ral labour also prospers the country
cannot prosper. Please let me know.
In tae villages how many are with=
out food? Therp are so many beggars
in the cities, without food, round
about your secretariat or office. Is
there olie man in the village like
that? That is heriditary socialism or
communism. We are feeding the
country; we are producing without
any hesitation. We, the farmers, are
making so much sacrifice. Now this
circular from Labour Ministry has
been issued which creates a conflict
between the agriculturists and agri-
cultural labourers. They want to cre-
ate an impression as if they are only
for agricultural labourers.

13 hrs.

I have got reports here toc show
how prices are being maintained hzre
and in other countries. In a small
country like Xorea, in 1970 the in-
come of an agriculturai family -was
747 dollars per year as against $ 1112
dollars which was the income of a
family of workers in the urban area.
Within eight years, gradually the in-
come of agricultural families has gone
up and now they are getting $ 2876
dollars per year whereas a family of
workers in the urban area gests an
income of only 2379 dollars per year.
In South Korea, in 1970 the price of
80 kg of rice was 7000 Wons, Gradu-
ally year by year it was increased
without causing hardship to thg con-
sumers, whose purchasing capacity
als, has been gradually going up and
in 1877, the price of 80 kg of rice was
26,260 Wons. They have brought the
inccme of agricultural families to the
same level as that of families in
urban areas. No such thing has been
done in our country.

CHAITRA 21, 1801 (8AKA)
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The Food Corporation is 3 complete
failure so far as Andhra Pradesh is
concerned, Even the Chiet
Minister, of Andhra Pradesh, Dr.
Chenna Reddy has blamed the Food
Corporation. In my distriect of West
Godavari alone, there is a surplus of
3.37 lakh tonnes of rabi crop lying
with the farmers. The farmers are
not allowed to get loans on their
produce. Only the traders and muilers
are given loans. They are taking ad-
vantage of this to purchase the crops
from the farmers at low prices. The
farmers do not have even money o
pay land tax.  So, the rules should be
amended to enable the farmers to
get loans on their produce.

So far as sugar factories 'are con-
cerned, some factories are making
huge profits while others are suffer-
ing. Last time also I raiseq it. I had
given a memorandum to Mr, Charan
Singh, the then Home Minister, now
Finance Minister, to appoint a Com-=-
mission to enguire into the sugar in-
dusiry. He told me that he hzd ap-
pointed so many commissions for
which he was being blamed, so he
wanted to forward my complaint to
the Minister of Agriculture. But ne-
body is prepared to enquire. If there
is some enquiry, I am prepared to
give evidence, Even if you nationa-
lise sugar industry completely, I have
no objection. The Government is
giving crores of rupees as loans to
the sick mills. Whose money are you
giving? You have duped the people.
There are sp many sugar factories
running at losses, In the case of my
own cooperative sugar factory ‘at
Bhimadole, the managing director is
the Collector. The factory has incur-
red a total loss of Rs. 2 crores and not
a pie of divideng has been declared
for five seasons, We have paid Rs. 3
croreg of excise duty in five seasons
to the Government of India. Tt is not
our fault. This year the farmer is
not going to grow more sugarcane.
The area under cultivation is going
to be reduced, As a result, 100 facto-
ries would be closed in the country.
Please look into the matter immedi-
ately and do something constructive.
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SHRI PALAS BARMAN (Balur-
ghat) : The Janata Government, pai-
ticulacly its Deputy Prime Minster
and Finance Minuster secms to be
very much cuncerncgd regaiding 1m-
proving the lot of the ruial people
In a count:ty wherc about thiec-
iourths of the population live in the
countryside, taws 1s as it shouly be.
The question, however, 1s who are
these rural people, for whom the Ja-
nata Government or it Finance Min-
1ster 1s really concerned? What has
been the lot of the rural poor—the
landless and the poor peasants—the
vast army of landless agricultural
labour--during the two full yonrs of
Janata Rule? How many landless
peasants have been given land during
this period, what hag been done to
ensure cven the fixed minimum wages
to agricultural labourers, what has
been done to eradicate the bonded
labour system from the face of rural
India” It is by this criteria that the
concern of any government for the
rural poor woulg be judged and mot

iz
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by parrot-like repetition of coacern
lor the rural people.

The pertormance of the Agriculture
Ministry would bg judged not merely
on the basis of increase in the agri=
cultural production of the country, It
1s no doubt an important aspect of its
Job. However, no less important 1s
the condition in which the production
takes place  Under what condition
ithe vast majority of the rural people
are engaged in agricultural produc-
tion? Th¢ poor peasants having a
small plot of land are unable 1o take
advantage of the improveq methods of
cultivation because they have no re-
souites The major portion of pea-
sants 1) our country are in this cate-
gory Though they form a large per-
centage of land-holding pupulation,
the lang area occupied by them 15 a
small portion of tota) cultivable land
The largcst section ot the rural popu-
lation 15, however, without any land
of then own They till the land of
others Needless to say, they werk
1n the land not of the poor peca ant
but of the big pcasants These are
thc new aristociats More often than
not they have made nonsensc of land
cething laws and have managed lo
cornér laige arca of agiicultwal land
by mecang fair or foul It 15 they who
get maximum benefit of improved
agricuitural mnputs It 15 for them
that Choudhmy Charan Singh's bud-
get 15 hteral it 1s covmon hnow-
ledge that i1t 1s this section of the
rural people who have thrived most
after the abolition of landlordism It
is they who now lorq over the coun-
try poor and keep them in abject
poverty

The Agriculturc Minister fails to
hold out any hope of a change 1n this
picture and to uphold the interest of
the wvillage poor. Have any actve
steps becn taken by him to ensure
thal surplus land is recovered and
distributed among the poor and land-
less peasants? Even the work of dis-
tribution of the existing surplus land
has made little headway in most of
the States. The Prime Minister's
home State which receives more than
a fair share of the Prime Minister's
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time, is reported not to have distri-
buteq any surplus land gduring these
two years of Janata rule, Howy is it
that the Prime Minister with his high
moral stature would not make his
own Party government move in this
matter?

Our country has no dearth of per-
sons who roll in wealth. If our agri-
cultural produces fatten only a small
portion of the rural pcople it cannot
be said to have improved the face of
rural India The Janata Government
seems to be committed to the service
of the few rich—whether in the in-
dustry or in trade or in agriculture
resulting 1n more ang more impove-
rishment of the common man Unem-
ployment is rampant 1n willages but,
as most of them are illitcrates, their
unemployment or under-employment
seems to go unnotired The food-
for-work programme has been miuch
eulogised but 1t is no cmployment
programme but a simple variation of
test relief. Al the end of two years
of ten-year deadline set by the Prime
Mimster for the eng of unemploy-
ment, more persons stand unemploy-
ed.

The village people require 1oday
not lip sympathy but concrete mea-
sures for their uplift. That would
require certain drastic steps ‘The
entire agricultural land should be re-
distributed among those who are
actual tillers of the sml. Capitalistic
mode of production should be banish-
cod from the agricultural ficld Viable
land units should be given to actual
tillers of the soil. Cooperative sys-
tem may be introduceq to allow for
large scale peasant cooperative form-
ing with improved inputs, Agricul-
tural people who won't be provided
with land, should be provided with
jobs in agro-industries and cottage
and small-scale industries. The set-
ting up of agro-industries and small
and eottage industries in countryside
should not end in mere talks, of which
there have been no dearth. People
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now want them to materialise.. There
is no other way to change the face
of rural India, As one coming from
the village, I can say that the gov-
ernment will be judged by whaf it
does for improving the lot of millions
of rural people. I may warn the
government that they cannot be fed
on mere words much longer. Time is
fast running out. If even now, the
Government does not change its ways,
the people would not {ake their acute
exploitation lying down any longer.

w1 dw g fog (piRgR) W ow
aga 937 g B are & ¥ A qeeT )
T ATH A9 A g §, o agge fre g

fﬁ#mﬁﬁm;ﬁ;‘;m
FALUELRECEEE LR CicoE b oY
w & 5T vAer 2] wmer o o soifE waAr
T | &1 F AT 6T e € M afk
W ARSI A A A A o 70-80
sfawra At Fae EET F vz A g W Tu-
75 gfamy § frw & WY femelt w0 oA
w77 § 39 F agadr % Ao we s i (e
ATQAT 71 FATE BW &1 ®TE AvwwY 7 ¥ # qowAT
# 39 7 FrdwT qwEA TE7 g1 A%t £ Wi
T% WEE  w FW—77-78 H 125 6
fateaa =3 gram &1 37aTEA guT A1 wAY A€
Z9T 9T | O $AFT AT FTAT AT X AT
Sear qTET $1 FOETT F fAmAr Fifag ) 77-78
#. (sqwam)
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wfafom aft o fred o

;



391 D.G. 197980 Min.

APRIL 11, 1079

of Agri. & Irrigation 202
[sfr i e ferg) ;ﬂ;t:ﬁaommm*m
Ligc iid 1 aitfien
ﬂt1m¢mwcﬁhmﬂfﬂlﬁﬁﬁ rweT QT ther & wet aT aoh @ Frevd
sT YT | N oftww gETd Wt w7 f §rft | ¥y wvpe ® @% forfe wy F
e wiefer 31 feit & e ahar g e W § W weTe Wt are ek o & e
wrdden? fm dawrk @ o @ R A 30 g Ao wfiy wE & Femwrd wr o Ak @
dfedrere 7 g & 1 fonr wfeamer W T W21 SR YrRwaT @ v & fag 10 PR
e fivq g T aw o *ﬁ“ﬁé?“ sterer stfer W TWT AU | AR 4T AT I 100~
ot 8, dtrare A 48wt § 1 9w A A W 150 TR g & feark &1 @ wwdt &1 AR
¥ fr 43 oy =7 &1 Xedure 77-78 W gWT A AT e Tfw 39 Zqwke @ qFl ww
&1 2 vl w0 26 sfawe aWrTd § frod forwerT &, @ T ag AT ST T 40 K
of & gtk F | o d aurt v www g W e o7 Fawerr § ar Y | watog AT gRTY
ag @@t & f5 wx qorw ¥ wid @, 9wa 9% FR % fr qrterave @ fory ot o fodlg wq & W
A1 8, Tar 9 wE w F gATL AW F AW AT arfT aifgy ¢ aETmvr ® 10-15 fd &
vtﬁ:&t.afﬁnmmﬂwwﬂ"‘fﬁ* #AT 9T ZqAT F AU 10 FOTC A &7 A
w1 QAT & 1T § FAAT TAT FI 7
ot w7 fiEwifar st qarer @ # 9 gt fav w,mtmgimmwm
w8 A ¥ | ATET oF fwwEE 4w w1 E e forg §a wfagn N g 97 01 0 A
FTAAT A & for qorra 71 A1 TR 2@ WY 9T

& < fen g & w7 forelt 1 & aF wdr A §
N S AR 71 AT A g1 1 F RAT 2T AT
STA qRATAT W FT FAAT IIHAT § AFT T
T §fq 1 A7e8T § fag v w18 F7 W A=
™ ¥ WA FEE 4 GTars w1 AT ®
form agr 02 0% ww & W @ wwew A ek
w19 wgY &t var § wafs a7t 97 Faw O §
A4 At & Fg0 o AW dqr o it § Ao
wer dar gror &) Fxr gr w4 16y S dar gl
§ faa® fam foad som aga A wq F R fw
}mﬂht: AT 7 g 9T ¥RF [0 w1q w4 w5 7R
1

TRawe & faur§ ® araar ¥ w7 o1f @
sqr gt feqr o <@r & 1 o7 A% Ap € Arf
§fewn FTrdra w1 wEwlE g ot

# ®xd 10 wfawa ofwr @ fafoer & wedr
# xgt 9T M@ Al Am vy W 9 R a=e

mri'tt nmﬂguww:m
& & wn St b gAfAG O wnke o
fr =% ¥ wn % v & sfafafy

143

c
E]
=

gi
-3
ng
E

|Y | WS AW A AAAGUE ® TATE A §9 T
FHgE & W A T 1015 F9K
o A= qrT fare g ¢y dqa g
w97 feart gt ¥ Aav 76 €feww gy
g sy ¥ A o & Aegew w1 oAt A At
qum

gt faaza qw oy wwa ¥ fr q@aw
qegryT § gTTr, AEFTO @fufaqy ¥ g7 =W
FFr AT S A A frara e ag s
OTH 16077=78 § 2160 ®TR FtFT ¢ A
WEGHRTATT ®YT AT 760 $OT § 1 M-
e oY drderie e o a6 e
# 1w fare marn werET WY %@ &
INE wATAT FAFT Wi qErAr «/riEd )

w1 ax arg §xd dro w7 g @, A ot

agr 9 fearé & Amga A g 1 A AR
frwror & W fare af @ ok & @
Raqrer W 7y § 1 q@T § T AT ¥ o 7w
foed & Fad ot &1 790 ® v Ty fs amt
a%_du-fowrtg W A @ wd, wife @
weftr avgfes § weafrdr de k1 v & 0 ww
it s ar aga weBt swaear § A 9k WIT T



293  D.G. 1979-80

T Xt e o frod ftr et ¥
ot e 1 oft &, eaitfe vw & "y
wratard | YW ¥ A & fead frl wifgd
ELRLE R E

WY a7 gt § 17 Fafeaw bR & of.
wrgyicmadfafi W @ §

¥x 90 ar 100 fufaga fwdae T %
qEaEfT i AiwT e 0eM T g AT
fard qrefr ¥R ¥ gy TATT wifgd, 17 Fafeaw
$2qT /ol & w1 WA AT AR
W E & 7@ wgr & fr & Hfog, avd dw 4
Wfxd—feT 10 @ & A qfw w1 fafea
wT gR—-Ad sryegr svAr wwiEd | wd-d
AT & 125 faferaT o1 wary &xr HR *1 WY
w1 W8 §— FAAAT ¢ AF TFTA AG E, WY AT
e 500 & 000 fuforgs =7 wmarw dar wed

Far §——37  w A SW 9gE | &R w9 6
fra2 ®7 qar &, aga we=T feqid &, 99 it qwEr
*Y et wrfgdr, At e s @ & o of g e
g e gad defromy & ot 7 aga
wreAgE S faar b, gz wesdr A Afr 1 #
gL WA F 9 g =g & fenrs, efroer wm @
qAT ¥ W FTAIAE 1 10 77T A Tr-aré vHE
% qzi fair g &, Afew sy gwe 9T o w5
w07 &t 7f fqAT—ng geiawqr # | w7 FIR
& s 6 asam daaT qfn faafor s dr 8,
ag sy 9 frafor gf &, dfe 34 &1 way
At frat & 1« "9 QAT FTHA AATER—AT Fro
OF ¢ qT AFEIAATT I AT ©5747 7 a0 gk, 37 w1
I ¥ FITPrT 7 AT 5%, I9 & geyee fear
W, I W AAT € AW | WA T WIS AT
a5 & wTR A AN, a FTH TE T/

wifgc § & 0% I GE wwa € a
# FFAT WFAT § | FACT FWE F0T T
< & ®ar gun §, a7 o wg § v g9 w0 e
Ty A 9T aeT fad—afea on e o
qir ¥ fF g T AT Ty @ w8,
qary faw o & &t qar o af W@
T & o W gur §, 99 €7 976 wig *v
sqrr arAT wifed | qgt 9T A TAET w1 TR
B—-gw A g ITR FEATT § FAET AT
wt &, 37§ fakea ferr war w1 fe wgtae
faitford §, 3%arc €, 71 % cfafirtz Mfrd—

CHAITRA 21, 1801 (SAKA)

Min. of Agri. &
Irrigation 24

3
i
:
!
4
1
3

1
?.a
:

s
3
|
i
i1

A w0 $Y ¥, g e g ey )

i.ﬂ
St
:
:

3
k|
E
]

2
&
P!

% .

|

A
GEEE]
i

s

|
¢!
FEE!

73
3]
193
LS
?iag
143
F-"E-2

|
3
s
7
331

73
i
13
%4
i
2

|
A
_i
13
i1
§?
22
43

g
:
%
3’

2
i



205 D.G. 1978-80 Mwn, APRIL 11, 1979 of Agn. & Irrigation 296
[sfr s Prow 1) w1 ¥ & f& oy wfzar o @l ST TR
o e fear e, A qg I AW O X A mﬂﬂgtwwaﬁmimﬁlﬁ.
& 1 i vk e o W vt faren hmgfm.mm&“mz
w1 ool Ao o Ay TR WY ) v mémtrfqi:rmmli R oy foor
wert faTn §YF % wron fawrr w1 bl
ey e A £Y # T, A AT gT fea s ferar ot gt & it faa war § ) wme s
w1 fawd Anfyg, @ 9% A fow <@ € 1A W SN W wnd { | Sv e 3 6% W
¥ ¥ fAwAT WIfRU, 98 GG 9Y I €Y AE) by b L IRR b B
mmtam&mm?“mm forket & fr wre @ X wuran § oY oy wfedy
famt ¥ quaTe € fav G W AT E ® W 2@ A\ g 3@ fr g9 enfed
sy urr @t F fao G foa W T gﬁﬁmmﬁ:gmm
ot 3 ¥ ot g g @ fr sremfen frarede A
im‘r;rﬁm o T Qqaa ¥
MGARALRI e b arree T faw w1 wd § TEe
m%![:;; §;£$uﬁn{:%ma;$ w arva 7 ¥7 3am ot w1 @ e faan

8 fr fors gore1 3 wfw I a1 €@ T Y
TEF GAE W 97 ARy ar g6y § et ox
AT gEe A w7 % 79 €1 o0 ) IW A
gt Ferar may & WY s w4 fAe A ¢

arfedy ¥ qre o Wi § ag W @ o s
& orodt | g A R AT T ) fe wene
& G FTOTRM WT% vfear & wvw) et
W WA F9 @ 9C wiET & fon wE ¥

s
st w1 § Wit =mifE) § e Iy
it A § ot umw ¥ @ wfew feew
w1 we whw @ § 6 frafa wv & g
oW # & voF a1 wrv vod frw & frAma ¥
TETEUTR | TE A ¥ AT AT AT W AN
% e wr T ¥ ag aga & afem fewm Wt 8
#ﬁr'nimgnmaﬂm'p T
e R wfwrd xyd & b worm & sfafaf
B T & Tww @ v §, g dew ke

i
%
g
%
g
i
i

wqifs a7 o @1y AP | & 4 woe fawma
1 OFAIT & WY §7 9 09T 47 G W fa
stv 3aw fan go e7 g er ¢ At
gt vaafam frasz g frar ey ¢ @ agt,
:nwarm? | FATT F1E IE7 AR 47 fqEn
I

d Wi g-aran A g fa s faam A
¥ av et ¥ 7 feerd w o a1 @
? i afra qv mEe S AF I a1 frmaandy
o wam?Y 7 fawmw ¥ 2orA o a7 @ara
B T ¢ WY WE TAYT 19T A@ & sAW
Te & fam & &m0 mw et
wuTeR & W AATHTE vt faar or @ 8
sfEgitrer TR MTTI R qU A vEr @ o
77 i & fr 9T 6 ATHE W W4 FE AN
21 v # Wit 7w %1 fadwn o1 @t wE wAw
O 92T | TH AR 1T FAA & A7 FH ARG
frew 7w MY & @ rE WY WOE



:mmq

CHAITRA 21, 1801 (SAKA)

1979-80

DG.

. < mﬁmﬁmm«w
Wmmm mmmnmm
MMmmmwmmmm@
pet g

EeBEE. mﬁmmq

HHERHT
mmn mmmJ

mmw«mm mmmMm

hhmm

mmmmmewm *Ex

ﬁWWmmwmwm

HITH HIT AF

AfeT a7

Zm & wraan a1 fx ag

g

T

T g &

EEEEE E EFERE
B E._ e
1 mmﬂmm
% E sk D B Foeb®
o pe®l pE LreEh
EEs £¥ FEEsl
w P \m\m\m Eo FEw F
EEE FE gulE
= = B FEX EF
w e FEE T2 E®w
sEpk¥y EE Go~E*
FrEE.E fE SLTEY
FevEr E EEsgr

mmmwwﬁmmm EEEEEYE

EES mmmm
M__m._u 2 oad Wﬁkm ﬁw_m
mm mmmmmmm Freek

FEoihEpriebEiieest

mErE b

R I U

Wﬁﬂwmwﬂ‘m W..uum Wm.ﬁsmmﬁ im\.ﬂ

PrEEarEEcbEERETSRE

.tnwt kg

14 hrs.

&, frewt ar

arar g f5 gud wiferd qaEE @ oq@

A wifas 7T A g
ok &, gAF Miw A O AW ST FEWAW

g frarmar g
frar &, 7 999 TO% W oA A

sEEEE+

taﬂmummummﬂm

mwmmmmvm

Bl mmaammtnwm

nmdmﬁ

m‘mmvmmnmm diins
E EEE, ®F_F
L mwﬁ st mmmmmw
oo mW e
@mmmmemmmmmeh cEE
B3E ECEEEEIOsEE
vl mmm qmﬁmmmmamﬁ.
wmmmWh- mnbﬂm.hwm
TeEfset wmemmwwamm
«%ﬁmmw mmmwﬁmﬁmmmw
mwmmw aﬂﬂmmmﬁ
ﬂ.wnm

SR



yo

of Agri. & Irripation

APRIL 11, 1979

D.G. 1979-80 Min.

14,02 hrs,

299

r < : - b ﬂH_ M....w - o= v i oo W?Q“”!
mmmananmmwﬁmmMWMWmm SISER Ll e pthm mmwwmmmmmmm
.m .m aiﬁmwmma PR E mwmm.m sZi=s ,:m mnm mmn_qma. wa®EE ]

mW B RiELEY . Cester pETRT m E m SICREE
m masWMﬁmanmam TICTEE Wmmmm s FefEf wwmmmuJuM“m
m. W. mmm FE K h.:n.? .3 EE o2 - .._wm,m 3 maw

a a-tam ,mm..mw__.ﬁmf EBp 2B ¢ -2 EF LEE mmm 3
shrefpspniee B Sihily SToeE DEfy b FopnpriRReitiect
I et gherfloifit sRfple TEcEE R pRE ﬁmwwmm,ﬁmm“
FE € £ au.r Pt Mmmﬁ ¢« 2FIEEF ¢« mat\m.m Pipes
ikl wa wmnﬂz?ﬁ EERE g, SE_CEE gF g:TE Wi mma L P
e 11 0t 1 M TTI MRS 13 1 BT TR SR 20 5 122 e

7 wi

PEESITREEFEIEEE  TESUERL PR
mﬁmmmm paﬂ.m,mﬁ.ﬂ.mww #mﬁmcﬂw .mn.m

L2
T

Hmmm
:

W HATM 12,60

FiE 27 w1 frend seEw ot st ww

wga ITRA

| #fwT gwTT W oW

ﬁ . \R....m -~ ....n. m n.
mmsmi;mmwmmmamm- hwmmmmw ek

sm an
. mmwﬁMmm mﬁﬁm%a m
,.w u:m‘m\m.w m,mm_mi%

o wmEr &4

"

o ¥t AT oww &9, dive
¥
¥
e
z’
arft
fomadt

®UT ¥ FHET a7 &, fex ® wEw

® m
e irEks roerbe CECRERS BB mmmmmmmm

[Surr DRIRENDRANATE BASU in the
2

Chair].

a.
g
]
Lot
zv:
mm
m
? 1T
M
%m:mtfﬁfw

15 &% [ o §W



Mwn. of Agn. k

CHAITRA 21, 1801 (SAKA)

D.G. 1979-80

~ETIEEEEIFIoTERS mmwﬁnammﬂmeﬁhmm
umwmumnWﬂﬂmmMmmmmmwmm m mMMmaw mnhh
M1ianwmmmhmwnﬂmmﬁthﬂﬁ - hmmmkﬁWMmWWh
L2 awmw mmmmnmmmmnmameWmanwmmenmme
TRoTR T G M I LR
HETE H s U
mmmm-mammﬂﬁwiw«wwmwmmm - mﬁwmwpﬁwmﬂnww
m-...ﬂ.ﬂt-ﬂm,.mtﬂ-mﬂm 1 .ﬂmﬁw_ﬂﬂm?mm-.ﬂ m ﬁm.!w
LN ECEE= 25 mmwn m
eES et Rl e EEREEEEYES E: ﬁnmm
P I
n“.m ﬁt. .W w .1._.....”_... Fe~m* Jmﬂﬂ -m
€ ﬁ E amm oy unmom g P ER
- 5 . mm mﬁma.mﬁr BS.bFERE,
W m nm m_mmu.m ®F E & 4 W = = &
- ﬂmmm E mmﬁnum mma-mw:mwmnmemh B
: Fpeyt mwwmmmmwwmmeMﬁM”mwawwwmﬂﬂwmm
B —q«mw:‘“ W.r._nuﬂaﬂ.ﬂ.m.ﬂ,m”?.v. ﬂ”xl.!”ﬂ.w.'m.”..ﬁm. ﬂ
o it e
pol “ e __mrmwl Eebx F e L E
# & wr k= & Pl 1 I P
: Fe I e R e TS MM A e T

mmwnmunm SEE EEF
34 mm%RM|mmmmm me
mmmwwnmewmq
Epzioe il B
ol - F r“‘ﬂ Mﬂ e ﬂ.me
m@pwwmmmmwmmmh mﬂm
ErEesTERTIERER ES;
mmmmmewmmm“mm imm
wq ¥ .
SHE HNHIE i
* LERS £
?m;;anmmmmzﬁ .m Mm
mmmmmzmemMnEWmew
o wwh = -E
memm.mgmw-“mmmm,
ﬁﬁmwmm-mHWWWWﬁ x
13 mmmwm . m :
ﬁwa Wﬁmmomﬂ
Pt S 1S



303 D.G. 1979-80 Min.
[ wxire fag)

o AAAIg qaem AT A AT R L

=t watwe fag . @91 w7 A7 geAww
ST HT | A A # gAAr # wAA e g
f gt 1 w7 IE0T 1 AT TN A0, g4 A
vegfe mifawmgrasard ) A A WA
¥ far &, 37 ¥ feary & wrf wwET AF
g | Y@ AT R OF UF AT TR SEAT

“EETR AT T & AT "R
a7 arg ®1 & fr Afd awe @ o

Fa® Al §1 957 &, W7 FO T q5AT )

X7 WK1 % Aq A d¢ A7 F7 AW
sen § e TAd afgma, @, gtwfas
FEFTTI AN & HATTE | @A §7_41 717 T
w1 faww SFt €1 wwr, @ A Y Adr A
fo Wit a7 41 a%ar 1 AZ AT T4 AW F
ond YT g7 w1 A% & fan aer ot T OE,
g e Wifgv ) 17 WA F oA # gfw
nargn &Y AMD 1 IHAT FCA

SHRI VENUGOPAL  GOUNDER
(Wandiwash): Mr. Chairman, Sic, 1
rise to support the Demands of the
Mimsiry of Agriculture and Irrigation.
1 would be fmling in my dJduly if i do
not congratulate the WMinistry for
having raised the production of foud-
grains to the extent of 125 million
tonnes. Though we are proud of 1 us-
ing the prouction to that level, vel what
about the muan who has achieved this
target, who has produced 125 million
tonnes of foadgrains? What sicps we
have taken to tuke care of his interest?
He is not expected any Bharat Ratna
or any such thing from you. He wanis
food, cloth and a shed. We will oe
failng in pur duty if we do not pro-
vide Bim with food. cloth and shelter.
We are talking {oo much that we have
achieved our targel. But »ne thing
the Minister should not forget. The
monsoon was very very favourable to
them and because of that, they have
achieved this target. So, they should
not be complacent about it. Otherwise,
the situation wouly be very difficult.

APRIL 11, 1879

of Agri. & Irrigation 304

The Ministry should bear in ‘mng the
fact that if the monsoon fails what
would be thg position? And keeping
that in mind, they should plan their
strategy,

When the Mnistry of Agniculiure
ask us to produce more, they should
find markets for the produce in foreign
markets. Otherwise, the person who
produces will sufler more hecausa the
law of supply and demand ‘vill nave
greater force. Unfot{unately, in Tamil
Nadu and soeme other States the suzar
cane growers have left their land fal-
low because a proper price 1¢ notl puid
to themi. The agricultunists say that
they @e not getting their dues irom
the muls aad the mill owners say that
they are not able to get a proper
market hecouse there js no demand
for sugar. The 1esull 15 that the far-
mers ute sulfening a lot. The Ministry
should come forward {n help those
tarmers 1n tuch cascs where the de-
mand 15 less

Of course, orgamisalions hke the
Food Corporotion of India and the
Civil  Supphes Corporation aye pur-
chasing it. But they should wot b
guided by the rules about grades and
so on Now what happens 15 'hat
when they are purchasing from the
farmers, they are gumded by the rules
about grade and so on. But wnen they
are pul to loss, they give some other
reason for the loss 1 would say that
the Ministry of Agriculture need not
be strictly guided by the rules: at
least in the matter of purchasing food-
grains let them be magnanimous. Let
them find ways and means to purchase
all the foodgrains that the farmers
uffer for gale Let them not make the
farmer go back with his produce on
the ground that it ig not up to the
quality or grade.

Coming to the question of market-
ing, a person who produces industrial
goods fixes the price for his product
while 4 person who produces foodgraing
is not 1n a position to fix the price for
his own produces. We should create
conditions where a farmer can fix his
price for what he produces. Now the
price is fixed by a middleman, who
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knows nothing about farming. As far
as bossible, we should try to eliminate
the middleman so that we can do
something for agriculture.

The FCI is functioning anly 1n big
cities like Madras. 1t has no offices
at the taluka or zilla parishad level
There should be branch offices al vvory
taluka so that the farmers can take
advantage of it for the dispisal of
their produce.

Paddy can be cullivated only through
wrrigation wheteas wheat can be culti-
vated with or without irrigation. The
support price fixed tor wheat 1» high,
whereas that for rice s wery  low
There 15 4 lot ot discriminafio,g here
The'e 18 a demiang that the -~ultivahion
cost of paddy should be taken mlo
cons.dzration, as it 1s more on avroant
of irrigation.  whereas 1l 1s less for
wheat  because 1l can he culuvated
without 1rimgalion  So [ am at g 10ss
io understand why wheat '  fined o
highr ptire 1In comparison with pad-
dy This disenmination  should be
remover]l and both wheal and paday
should be given {he same price,

Now there are Commodity Boards to
look ufter the interests pf those commo-
dities like the coconut Board, Cofive
Board, Tea Board, Cashewnut Board
and so on. In the same way, theie
should be boards for groundnut, pacdy
ete. consisting of real farmers, and not
those who know about farming only
from books. The Board shouid consist
of people who know the practical diffi-
culties and it should look after the
interests of the farmars and make
necessary recommendations to the
Government,

The Agricultural Prices Commission
was gppointed in 1965. From then on-
wards there was no further Commis-
sion. Of course, it was revived or
reintroduceq in a different form. So,
I suggest that a Price Commission may
be appointed so that the cost of the
paddy, groundnut, chillies ete. is
taken into consideration and a sup-
port price is given to these crops.

CHAITRA 21, 1901 (SAKA)
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Another point is that wheat was pur«
chased and it -was given to the public
at subsidised prices. In these same
mannep the paddy may be pg;chgsed
at a higher cost and it may be.given2d
the public at a subsidised rate. Sup-
pose, the prices of industrial goods
have incieased, nobody vothers, For
example, i the price of cloth has gone
up more than 20 or 30 times, nobody
Lothers, not even the Govermaent
bothers But they should hother very
much 1Ll the prices of feodgrains have
mcreased People will be inierosted
to sec that the prices pre reduced. But
the Government should take inio consi-
deration Lhe fact as 1o how far the far-
meis could L benefited by the increase
it the pr.ee 11 there 1s so much in-
crease then fhe Governmens shauld

coine forward to subsiaise these things.

There 318 one more 1mportant thing
which | woul,| like to menrtion herc. 1
would litke the Minister of Agricullure
to allol more [unds tor irrigation be-
tduse we have pol j vast source of
water  Particulary, we have gol peren-
nail ruvers in the North, There is a lot
of dispute regarding the sharing of
river waters.  Each State 15 quartetang
with the other on who should he Lene~
fited Ultimately neither i benefited,
the entire water goes to the weca. So,
the jnier-State waters should at least
be nationalised or the Minmister should
take care lo sec that the disputes are
settled immeditely,

There 15 a big and ambitious plan for
connecling the Ganga and Cauvery
rivers, for which the Worid Bank has
agreed to give assistance and the ex-
perts have also poinied out that it is
feasible. If the two rivers are connect
cd, definitely the farmers will be bene-
fited  Not only that. The smployment
possibilities are also greater. You can
glve employment to both educated and
uneducated agriculturiets. There is a
lot of potentiality for employment. In
respect of agriculture, definitely there
is g chance to increase all such poten-
tialitles. So, kindly take intetest and
consider whether it is possible to unite
the Ganga and the Cauvery. You fake
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the water to the South so that the
southern people will also “e henefited.
Then not only the South but the
Jfire North also will be bepefited.

MR. CHAIRMAN: Please conclude
now.

SHRI VENUGOPAL GOUNDER:
Now, there is agrarian unrest through-
out the country. 1If the problems of
agricultu1ists are not solved. and 1f we
fai] to gmive prop>r attention to azticul-
ture, then we wil] be failing 1 our
duty,

With these words, I con iode

ot wren mpum (AHEm) Avnfl agre,
T g7 wfa A4y ek garem A eEe am
ot w3 w7 7@ 1 e AT § rmow
W ¢, 399 & 9 WAy § wfagm § we A
AT AT AW WY wgm & & wnwern
2, wifw gufn adft sarA & weaa W@
ey W1W! §T 99TE B——wm § miAw AN
wraer, faaelt wir a1zr &t fweemr & "3 S
BT WHTT =, AT &1q GAHT ® WA WR
1R ararRl A qgAEA 1 @ 7 q7 faaw
&, whl s s AT FETA Y B

AT o foo feest yearg fgar o,
frawr aaré € wrg 7 uxfq ®), foma Awg
T agi g, ar 34 femmT 1 1@ g w7 A,
WV § 7g T T, A F AAAqTF 7

og gEATA AGY &vAr 8, wwelar s W
I¥ w1 399 A1 A WA o = oqwAT &0 A
F fag & fon & gz g—-fr ama it vz
z a1 wxfa ® wagAie e, afsa ow wamy i
grqarg Ady faar @ Awar & ) feAw &
TG STTET 4% VN % aAvE, ¥w o mrarTe!
¥ agarEa % g W@ W foma ¥ fafa
7ér ¥, &fa it Wy SreETAI 39, =
ImrET W §, 97 N feafa ago weet
ot & 1

E!ﬂﬁa

ey 8 a8 & ga fad = g g,
wqife gaTt et ) w1 ey wwAT I1ET & AL
G ¥ Ad T ¥ ) W d nw am Wy
qvar g——fema 2@ & Md =R @ W

faet & W A WO 7 A | nfweRT  ATew
wvA & Sv-AwT & ave 7 ua aw fae
7 § fr ag wore B, SRR g w0 - AR
st {1 g & 7w i e T A-—ae A A
&2, w0 v X fiewan w1 e W T e
w® & s ag vy wry fadom 1w e g
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g WY o7 wveft v e o T et
writ wifgd o aw a¢ Iw W af Awr
wrar wifgd, arfe &g Afex w % | |few
@ W gt & R s 20 sfaww
TR T Fu w7 dwr a1 @ b, IW 6T wwE

cf

8——77 w1 afer & wT fggra sema o 8,
e & arA § —afg wage w1 da A fivdm
AY ST F7 IqTEA fre wToAT, AT AEATA,
wHm, wet & R aret o fafewt £t Ak,

feafr dar #3m, g7vien mrow & W &
A%, Afwa a=wrer Frara g om--fram
g AW S T T A7A1, g b A ard
geawrar farad g | ferw @A Sreee
EXATH AR FT AFAT, ATAT A2 FA1 AW@AT 7 AT
sgfa gv A4 ¥, agft 99 &1 aasqE W
vfrae gt famy a=ddt 1 gtz 397 7 fgA w7
&1 9T g 1 W9 fawa Tan, A1 a7 @A
1 ®71 & A0t | vHiAm, Tanft wEEs, w1
ATTAE 41, TH WRATART F1, 77 wiuwe
g & 79 71 wmw 7 Y7 Fart 5 5 oI
wiugrdiad g1 ar ok froet &1 a9A W@
formor 74 #

nﬁmﬂuqry——nw fza A 7t W) A A=
£ VET AT | TR F7T-=HA A1 IZA FTHIA K
&, T WWMA F | §A /G AAL KA AN E-—
wifT 77 @0 Aeema /T2 % § 1 wAfed
ug wq f& & et & AT gEArAl Wl A
# wad &1 w18 w% a0 7 | gEa ) At
w71 97, B8 7 A A f2 9 vafed wa gz 2o
BIAMS 97 Wl B g, A7 79§ fT WA quAT
2

fram #r Wy W teufA B—wAw awen
IAE W7 ¥ AN IH F - UTH AR A AT
IAF A § AT @T AT JEE I
|1g wet § Avd nefr Ay gt av 9w & WAL
A AT weg d——w A gt am v 8,
#fex 99 & gro A1 @vad dav e €, aw afy
wfes G%1 7 & A1 ¥ 7 fawdr faaet feoi
2, 99 %y wrE rm it Y, w16 I w wl
T BT W S ¥ A e 8, foew
|re TR A ad) wrew oY | gATY "@Y o & Srgem
s frum M owmE ST A w2l feRm
i i gw oadd w740 | T A AeE
g f® wWi ® |y ™ 4w fad
At ao da® vm o, e ega d s
aw 97 ®rf guA AFT §, g7 AT AH AGY
foRU1 1 WTH T 7 Y WA AT AT, I OF
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QT A AT b2 §ITE 4 qWar g7 gm
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# AET FOE GY gy ) 9E Ay @wi @ ug

T8 1 o2 §IT
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AT OF U A {0 I WA H W AT
wuT |Y F 78 § 4 feara aw agAm, IAwr
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W gAY T W
A 4T TESY &Y mgear w7 9F o | F w
wgraT ¥ wrg g b6 dacgrafo wre-
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FEnrar w1 fema & fou w8 zE
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foqr @% | W99 WET F KT BT a4 q4TE
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FeAr arfgd | AT fFaT AR a9 & FeEl-
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SHRI B. K. NAIR (Mavelikara): T
would like to congratulate the Minister
for achieving 4} million tons addi-
tional food-grains last years as com-
paredq to the year 1975-76. But I
would like to remind him that this
maximum production has been the re-
sult of the labours put in the last 30
years by the previous Government, If
Mr. Barnala would refer to the figures
of production in earlier years, he will
finq that in 1950-51 the production was
55 million tonns, it jumped to 104 mil-
lion tons in 1973-74, in 1974-75 it was
100 million tons and in 1975-75 it was
121 million tons. As compared to 121
million tons he has achieved an in-
crease of 4} million tons. Certain-
ly this is something to he congratu-
lated upon but, while congratulating
the Minister, 1 would also like to use
this forum to send my fervent prayers
to the Heavens that the weather Gods
may continue to shower their grace and
favour cultivation with favourable
seasons. More than anything else, in
the last two or thres veecrs, the Gov-
ernment and the people have been for
tunate in having very favourable wea-
ther conditions. That, in fact, has
contributed to highar production more
than anything. else.

While there is reason for satisfaction
there is no ground for cr,mplace:r?cy on
his part, I would also like to remind
him that we in this country have to
plan for the future. It is time now that
we begin planning for the future,
While we have been able to achieve
more than a 100 per cent increase in
production in the last 30 years, we
shoulg be aiming at another 100 per
cent increase in the coming twenty
years or so because our population is
going to be nothing less than 1000
million by the turn of the century and
our need for foodgrains would
be about 230 million tonnes.
How are we getting ready to
meet that situation? Are we only go-
ing to pat each others back saying we
have achieved two million or three mil-
lion tons more? That scrt of thing
will not do. We have tc plan for a
substantially higher rate of increase in
production in the coming 2C years or
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go. That fact, I jon't think, has heen
properly brought out in the Budget.
The seriousness of the problem will
bring to our mind what the hurdles
are in trying to achieve {his substan-
tial increase in produclion.

The hurdles are many. Firstly, as
many friends huave emrphasizen, ine
peasants of this couna,, the Kisuns of
this country feel abenald. They tedd
they are orphans They fecl the Gov-
ernment 18 agamnst them. that the en-
tire siiely is ngainsi them and that
they have to slave for the couniry. In
fact, about 20 per ceni of the popula-
tion 35 dictating terms {o the peasants
The peasanis are al the mercy of the
consumer, of the city man. of the
town_ folk, of lhe burcaucrats of the
officers of the middle-class people,
and ultimately, o1 the macchants, Al
these people sit on his head and thev
are reducing the Lie of the peasant {o
vne of slavery so much 50 he doeg not
get his dues He s labovnrg Lke a
slave. Each man in ‘he cilv 1s havint
at least four persons as slaves for Inm
in the wvillages. All lus luxuries and
comforty and the high standard of
living arc heing maintained hv the
city man at the cosl of ine kisans.
That is how the system s jurctioring
Now, whal is the solution® 1t has
been said hy the Menbers in this
House and I would also say that the
solution has to come from the peasant.
themselves: kisan organizations have
to come uv Mao-tse-Tung oncve said
that the willagers should encircle the
towns; he urged on the under-industria-
lised countries to encircle the industria-
lised countries The peasantg have to
encircle the towns and try 1o dictate
their own terms. Now, as it is, the:r
produce is at the mercy of the traders
ang consumers. The entire sysiem has
to be changed. Of course, that will
take a long time. but the procesg has
to be started. Ultlmately the (ime
will come when the actual producers,
the sons of the soil, will begin dicta-
ting their terms to the city-man who
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is now leading the artificial life of
glitter,

Coming to the problem of price-fixa-
tion, we have a machinery here, the
Agriculiural Prices Commission. 1 do
not know what 1s the standard that they
are following. They claim to aim at
fixing a uniform price for the produce
for the whole country But the cost of
cultivation, the labour involved and the
inputs involved (o not bear out or
substantiate Their ¢laim that a uniformn
price cdan he fixed For example, 1n
1975-76—1 would read out certamn
figures—the yield n-r hectare of paddy
in different  States was as  follows*®
Andhra DPradesh, yield per hectare.
2485 kilograms, Tamil Nadu 3,225
kgms: Punjab 3.867: and now coming
down, 1n Bihar the yield per hectare
was only 1382, Then 1l you come to
my own State, namely, Kerala, the
yield well not be more than 1,200 kilo-
grams per hectare, Therefore, what 18
the philosophy in trying 1o apply a uni-
form price for the entire country? The
cost of production is different n
various States For example, in our
own Sta{~, Keralu, the wages are
higher than in most olher States: in
Kerala. fhe agricullural workers get
Rs 1N per head per dav and the women
workers gel aboat Rs. 7 per dav
While this 1s so, how can you have o
uniform price for the produce for the
whole country” The cost of production
is entirely different in various States.
About fertility ang other things, >f
course, there is no solution; there can
be no uniformitv [ would suggest
therefore that the - should ~volve some
method of subsidising the producton
in high-cost arews In  our State,
Kerala, we have {o nay high electricily
charges for pumping out water. That
may be subsidised. In high-cost areas,
fertilisers, for example. may be sup-
plieq st subsidised ratles. Without
some such method of trying to equalse
or make uniform the cost of produc-
tion. we cannot just fix 3 uniform price
for the whole country.

MR. CHAIRMAN: Please try {o con-
clude in two minutes.
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SHR; B K NAIR; I would Lke to
emphasize certain aspects about Kerala,

One is thus There is a reference in
this Report to the difficulties 1n Kut-
tanad In Kuttanad the cost of pro-
duction 18 high, and Mr Barnala 1s
advising Why not diversify to some
other crops? For diversification also,
the land has to be prepared and money
has to be spent Will you subsidise
this to some extent” People are pre-
pared to diversify in certain areas
Kuttanad measure, about 60000 to
65000 hectares One part can be we-
parated from the other But certain
people have to continue with paddy cul-
tivation because the Government ol
Kerala 1s insisting on  palidy cultiva-
tion being continued because all these
vears there was shortage ol paddy
Kerala and thfey could not depend on
the Centres supply Now of wourse
the supplv position hag improved The
Central Government has to persuiue
th= Government of Kerala to do aw iy
with the Land Utihsat on  A¢t That
15 hanging on the neck of the culliva-
tors Once the I and Utihisation Aet or
that burden 1z 1emoved the peasints
will be frce to go m for their own
crops 4nd {he peasants wll be getting
a bette- return and alsp the (ountlry
will be benefited to that extunt  That
18 one aspect

The Mimster 1y also i charge of
Fisheries We ha e got vout 6 mill—
1on fishermen employeq all glong our
coast What do we do for these fisher-
men® IHave the government iaken any
serious note of their phight’? Many ot
them go out .nto the sea in the mon-
Soon season and die 1n  accudents
S=rious cvclones are there Have the
Government ever thought of having
som~ sort of nsurante fo1 them or
gving some compensation to them? in
Kerala the practice 1s that the Minis-
ter goes to the man's house and gives
Rs 50 to the wif~ of the dead fisher-
man photos aje taken everything 1s
d.splaved properly and the chaoter 18
closed We have to go in for g serious
project for helping the fishermen My
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suggestion 1n this, we are gellpg
about Rs 180 crores from exports of
fish products Why not have some
sort ot a cess say 1 or 2 per cent, on
the exports’ It will easily fetch you
about Rs 2 crores and with some con-
tribution irom the government also,
you can draw up a welfare scheme and
help these fishermen famiLes dunng
their days of distress or during the
days ot unemployment and when tutal
accidents take place And then the
Food for Work Programnome It 15 not a
success in Kerala You supph half
wheat and half paddy You nave an=
nounced that the entue quantity will
be given 1n  paddy but tha. hus not
been implemented The quantity sup-
plied 18 very low compatdy 1o the
wages the agricultural labour gets in
Kerala They get Rs 10 per day and
you gve only 2 1/2 kes ot toodgrans
ang that 1s nowherc a5 1 tcu (onmpen
sation Some higher quantum oi rt*
may be given for the day s work end
some shdre of 1t miy 1ls0 be given 1n
cash While discussing  the Sugar
Mills take-ot »r Bill T sud a portio of
the wage may 1ilso be given n the
torm of sugar When you arc & ng
tood why not add some suRa- tno®
Why not pive them say 1/2 kg of sugar
as part of the wge’

There 1s another asvect The Mims-
ter 1s also in charge of Food There 18
a ‘ot of complaint about the quality of
foodgrains supphied 1n our State The
rice suppl »d there 15 fine and superfine
which do not sell  Afte; all it 1s neant
tor the poor people and they cannot
pay Rs 187 oo Rs 2 for your rice So
it 15 lying there and nobody wants 1t
Whenever the wholesaler takes it irom
the depot he 1= not able to sell it
People 1nsist on  having only coarse
and medium quality rice If that can
be arranged that will go a long way to
reet thelr needs

There 1s one more aspect A lot of
this rice 18 lying there Why not pase
it on to the open market or the super-
bazay where the well-off peopl= can go
and buy 1t?
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8ir, our people dre not used to the
Punjab boiled rice. A lot of it is lying
there unsold. It takes 2 to 3 hours to
cook. 1 suggest the entire thing
#hould be taken away.

Then, a word about land reforms.
Kerala Government has been cons-
trained recently to go in for amend-
ing the Land Reforms Act. It is
a very unfortunate development.
We  have been claiming all
these days that Kerala is the
foremost State in the matter of
land reforms and we have st up model
land reforms. Bui they have heen
constrained to go in for amending it,
as p result of which 9 per cent of the
surplus land is to be relained by the
land-owners in the name of gift lands
and gift lands are sought to he exclud-
ed from the operaliom of the Land Re-
forms Act. This is a highly retrograde
measure and the Government of India
should not give its approval to this Bill
particularly because this land should be
assigcned to the Schoeduled Castes and
Scheduled Tribes.

MR. CHAIRMAN: Shri R P. Das.

SHRI R P. DAS (Krishnagar): Mr.
Chairman Sir. While taking part in
the discussion....

15 hrs.

SHRI M. R. LAKSHMINARAYANAN
(Tindivanam); Sir there is no transla-
tion.

SHR[ R. P. DAS: Translation is going
on,

MR. CHAIRMAN: Translation is
there. Mr. Dag you may carry on.

SHR! R. P. DAS: Mr. Chalrman Sii.
While taking part in the discussion on
ths Demands of the Ministry of Agri-
culture many hon. friends have already
put forwarg their views. I would Lke
to say my say perhaps in a slightly
different way. B8ir, during the last two
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Yearg wentl;er was very kind to us.

Thete was good rain and because of
this and because of the millions of the
cultivators, the country had a record
preduction of food grains and
other crops. It is no doubt
an event for which the govern-
ment should be congratulaied and
along with the government I would
like tp congratulate 1hose who were
engaged in cultivation and also the fine
weather which could make thig record
production possible. But this record
production has also created some diffi-
culties and I would like to deal with
them now. One of the foremost pro-
blem of bumper production is the ’
sharp fall in the prices of the food
grains and other cash crops. The
agriculturist’s main problem foday is
how tp market his produce at a remu-
nerative price. It may sound paradoxi-
cal but it is ftrue thal even though
there Is such good crop, every section
of the population has nol been
equally benefited by it You will
be surprised to know Sir, that more
than 30 crores of population do not
have any purchasing capacity. This
lack of purchasing power is a matter
which should be faken a serious note
of Dberause we have seen when
production of sugarcane was more the
price of the sugar had gone down to
Rs. 2.10 to 2.15 a Kg. but the consump-
{ion of sugar had .ncreased from 37
lakh ions to 45 lakh tons ie. enly an
increase of 8 lakh tons. This amply
proves that unless the purchasing
power of the people is raised, mere
good production will not help the
poorer sections of the populaticn, on
the other hand, it will help only the
capilal.sts and a limited few who con-
trol the trade. T would therefore say
that if the Governmeni which stands
by its promise to uplift the lot of the
peasants and poorer secticns of the
society is really able to fulfil its pro=-
mise then the problem can be selved
as otherwise the over production is a
danger s'gnal which will create catas-
trophic situation in the country partl-
cularly in the fleld of agriculture.

*The original speach was delivered

-

im Bengali.
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15.04 hrs,

[Suri M SATYANARAYAN Rao in the
Charr]

While on the one hand, the wvast
majorily of the rural population 1s
suffering from the lack ol purchasing
power on the other hand there has notl
been no real 1edistribution of land
among the landless The tcnancy sys-
tem 1n our country today despite
varioys legislations passed both by the
Central Government and the States
continue tc be semi-fcudal and capital-
istic 1n patltern According to agricul
tural census hgures 15 per <ent ot the
land owners own 3l g1 cent of the
cultivable land, % per cent ot the luand
ownels own 47 per cent of the cultiv-
able land and the 4 per ceni of the top
land owners own 60 per cent of the
cultivable land These figures more
than amply show how in the matter
cf land ownership the rich continuc to
have their stranglehold over the poorcr
sections and how the 1ea: tillir of the
5010 hive 1n a state of hopcless exploit-

ation The natmal  copseyuonce
of thi, phenomen; 1 the tow
capitalist penetration n the
sphere 2 agticuliure whch 15

appareat 1n the States ol Pumab
Andhra Coastal aicas of the Sculh and
10 some exteni in some blocks and
falukas of Maharashtra UP Bihar
and West Benga: 1 mayv ment on here
that the characteristic leaturc ol this
capitalist  penetrofion anses out ot
better availability of irigation tacil -
ties, possession of betller tfechnological
equipment and knew-how massive
capital invesiment and accumulal on af
land 10 4 few hands Although a total
capilalistic dommation over agriculture
has not taken place et the prevail-
ence ol spread of semi-lfeudal capital-
1sm 1 the sphere of agricultuie 1s
cleatlv discernable What 1~ the result
of this capital penetration? The result
obviously is that these very few per-
sons are corhering and arrogating te
themselves the beneflts of good agricul-
tural production which vught 1o have
been transferred to the actual cult va-
fors As a result of this the poor
cultivatols marginal tarmers landless
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labourers, share croppers and the mem-
bers of the Scheduled Castes and Sche-
duled Tribes are being exploited con-
tinuously The rich 15 becoming richer
and the poor poorer As I have al-
ready stated the purchasing power of
a vast majoniy ot the cultivators and
the rural population is dwindhing very
fast Therr (ondition 1  so0 pathetic
that they get tull meal tfor 130/1%0
days in « year ‘They have nt work
tor the whole year and their wages
ar¢ far irom remuneiative And all
these have caused a disastious elledt
on the purcnacng power of the com-
mon min who has no sheller to Iine
no focd o e 1 no (Jothes fo wear and
cannet aflord the necessities ol Lile
Iike his brethien in the cites The
number 01 such deprived populit oo s
no loss than M lo 4y vores When
the protuction mmeteases  nd the pon-
plt hinve no purchasing power a de-
mand 18 usually made Lv the capitalist
Johln  that the surplus loodgrains
shoukl he csvorted or the Government
chould buy all the surplus  We knuew
that the FC{ 1~ puicha-mg the sun-
plus toodgr ans and thiy huve '‘wmill o
buller «tock Bt one who 15 awadic
ibout the tuwwtionmg of the FCI
knows 1t too well that there 15 tam-
pant wastage in the process of coulec-
tion und storige bv the FCI The peo-
ple  and the toithng masses 1 mast
warhh the Goverament will not toler-
dale d paradosn al siluation whete 1n the
midst ot plent s there should he colossal
wastage resull ng 1n starvation of the
people  Unless the Government 1s abla
to bung about a rapid change in the
whole situation the results are bound
to be dangeious

Mr Chairman Sir {fowards the end
of Fehruary and early March this vear
under the leadership of Andhra ¥Kisan
Sabha nearly 75000 cultivators had
launched an agitation Ths apitation
bad spread rapidly over the 9 districts
of the State including Nellur, Wrangal,
Knshna West Godavari and other
places The agitators took possession
of 8000 acres of land held illegally and
they distr.buted 1t amongst 20,000 eul-
tivators The most remarkahle feature
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of ,this agitation was that more than
50 per cent of the agitators were wo-
men, In this struggle two cultivators
were shot dead. The matter was
raised in the Andhra Assembly and the
Mimster assured the House that all
land illegally occupied would he re-
covered and an enquiry into the matter
has been ordered. 1 am referring to
this glornous struggle only to suggest
that the above incident is a red signal
which tell te the nation that unless
land is properly distributed, unless
cultivators are given remunerative
price for their produce and unless their
wages are reasonable, the exploited
multitude will nol tolerate the exploi-
talion for cver. They will unite and
will rise all over the counlry to take
possession of the land from those who
hold them in illegal possession as in
Andhra and will force the Govern-
ment 10 change their agricultural poli-
¢y Before ithe situation comes to a
point of explosion it becomes a poli-
tical and moral responsibilities of all
the pohtical parties of the country
that they should bend their cnerfies
to end the present exploitation of the
landless and the poor cultivators that
is rampant all over the country today.

1 would like to touch upon another
matter of .mportance. It is irrigation.
When we talk about irrigation in the
House an impression is created that
irrigation iz a new creation which has
lived only for the last 32 to 35 years.
But everyone of us know that it is not
s0. All the early civilization of the
world had an elaberate system of
irrigation but with the afflux of time
and because of willfull negleet these
systems got destroyed and were re-
placed by modern techniques, The
tragedy of the matter iy that while we
discorded the old we could not imple-
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mented and the Damodar Valley pro-
ject in West Bengal is one of them.
So far as the medium irrigation preo-
jects are concerned out of 756 projects
only 447 could be completed. So far
a8 the DVC is concerned it was pro-
posed that 7 dams w.ll be constructed
hut this was not done. Out of these
7 only 4 were constructed and 3 still
remamns t¢ be done. As a result of
this last year the heavy water dis-
charge. in the calchment area due to
heavy rains created such a terrific
depression that the surplus water
which could have been contaned 1f the
proposed 3 bands were constructed,
broke through its banks and devastated
villages, roads, rail lines, and caused
uniold sufferings to the inhabitants,
It is very unfortunate that such an
wncidents should occur because we
know 1t can be averted. The flood
cannot be described as an accident and
it is guite likely thalt under s milar
circumstances an equally devastating
floods may occur in the State and to
remedy the situation I would wurge
upon the Government that the 3 dams
should be construcled without further
delay, afforestation shouid be done on
the hills and tributaries made out of
the main stream te channel out the
surpius wafer in times of need. The
West Bengal Government have been
persistently suggesting to the Cenire
about these needs but the authorities
that be do not seem to bother or attach
any importance to these measures and
the result i1s that hundreds and mil-
lions have suffered last year and may
be many more will suffer in future.

A word about the Ganga basin water
resources organisation. Circle Office
No. 2 of this organisation has been
located at Varanasi, without much
justification and as a result it, is caus-
ing a lot of inconvenience in its opera-
tion. This office has to oversee the
agreement that India has entered into
with Bangladesh regarding distribution
of water through Farrakka. The Circle
Officials have to come Farrakka and
Calcutta every now and then to hold
talks with their counter parts to watch
the joint observation work. They have
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alto to run 1o Culeutta for purchasing
spare parts, hold discussions with Cal-
cutta Port authorties regarding hydro-
lo pical observations, to deal with the
d sputes ariming out of Teesta water
ard also their localion in Calcutta for
th» purposes of forecasting floods would
be very helpful. For all these reasons
i’ is very necessary that the Circle
(Yce should be shifted from Varanasi
to Calcutta and I would urge upon the
Cevernment to tgke immediale sleps
in this matter.

Jinally, I would conclude by saying
thit I have just now received intima-
ticn from Dandakarnaya that the flour
sspplied by FCI is of very poor quality
aid I am laying on the Table a
s;ecimen of lhe same and will urge
that something should be done in this
regard also.

SHRI BALDEV SINGH JASROTIA
(lammu)- Mr  Chairman, Sir, I am
ithankful to wou for this opporiunity
that has been given to me to :peak on
the Demands of the Mimistry of Agri-
culture and Irngation.

Sir, Agriculture is the main industry
ol the country. I congratulate the hon.
Minisler and the farmers who have
produced wheat, rice and jowar in
abundance so as to gurpass ali the pre-
vious records. But at the same time
I teel sorry on the ground that sugar
production has fallen. So 15 going to
be the fate of pctatoes which have got
a poor market and no prov sion for
storage etc. I need not go into delails
but I share what other hon Members
heve said,

Sugar and Potatoes need a policy.
Tlere phould be a common agricultural
poley in toto g0 that the people who
pn duce will not suffer in the matter
ol marketing, price etc. The country
deirands that, as in the case of the
success in rice, wheat, jowar etc, s0
alst  we should have success all round
aud the present suffering or shortage
Of ¢ seeds, cotton and pulses should be

rerx ved. Heavy expenditure is being
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incurred on the import of oil ete. which
can be saved by being self-sufficieal in
these things. Our farmers have Leen
under a delusion and a confusion.
Sometimes they are asked to produce
wheat, but when there is some short-
age of sugar, they are asked to pio-
duce sugar and so on, withoul any
specific policy in this connection So,
what is needed is that the hen Minister
should take care to see that the farmers
are helped by guiding them in these
matters as well. Deforestation is going
on unabated in this country due to
which floods and soil erosion take place
in those places where rivers are flow-
ing. This should be stopped. Necessary
land reclamation and soil conservalion
programme should be undertaken for
creating an infrastructure for agr cul-
tural production 1n {the countiy 1In this
connection, I may mention aboul the
J&K State, more parficularly Jammu
region where four rnivers—Chenub,
Tawn, Ravi and Basanlar —are fluwing.
Duc to deforestatien these 1,vers rause
e1o810n 10 and atoud so many areas
ol the wvillages 1 this region., Ii these
rivels are tamed by constiucting i ds
over them, I thunk hundreds of acres
of land can be brought under cultiva-
tion and we can Increasc the agricul-
tural production More agricultural
produclicn means more progress in the
country. Therefore, the Government
should give thought to these problems
so that there is more and more agri-
cultural production in the country.

Now, I come to the modern village.
It cur country is to advance and pro-
gress, we should modernise our villages,
As it is, in whatever field the couniry
advances, the penefit does not go to the
villages and the villagers are eontinu-
ing in the same old way of living. I
would therefore call upon the hon,
Minisler concerned to kindly leck into
these matters and see that in the village
the block developmental work is en-
trusted to the Gram Panchayats or
BD.O's,

B

There is anpther important po
which I would ke to bring o
notice of the hop, Minister. In my ¢

i€
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home town, that is, Kathua in J. & K
State, which is 1025 ft. above the sea
level, Morchila known as Guechhi is
produced. Normally it is produced in
*the hilly areas at a higher altitude.
But now the experiment has shown
that it can be produced 1026 fi.
above the sea-level. Ii 15 a
very good commercial crop and
it can be produced in large
yuantities, especially after this ex-
periment has been successful But I
am very sorry to say that nothing has
been done by the Ministry concerned
so far in this direction and early action
in this regard is called for.

Now, recently, the Jute Technology
Research Laberatory al Calcutta has
een successful in developing the tech-
riology ot commercial util sation of
agricultural wasle produced from cotton
and jute Out of these waste materials
we get fibre hike things. It lhese waste
products nie pul to peoper use, I think
it can suoplament the mcome o' the
farmer~ Thev wili thus be beneited.
Now, 1t has alsec Leen reiealed that this
fibre-like matenal can also be got trom
pineapple and bananas. The hon.
Minister should pay attention to this
aspect so that things like hard-board,
paper board, kraft paper, etc can be
manufactured from these waste mater-
ials and this can be an additional in-
come {o the farmers. I hope the hon.
Minister will take special care and in
this very bLudget he would make pro-
sion for this. 1t the hon Mmsler is
not aware ol these things, i* 1s high
time that the hom. Mimsier, in his
reply, made posilive statement on this

point.

Much has been said with regard to
Food Corporsiion of India. I would
call it ‘Feod Corruplion of India' Mr
Bharat Bhushan has already demanded
immediate overhaul of this organisa-
tion. :If the closure of this organisa-
tinn is attempted it will benefit the
farmers and the nation to thg tune of
crores of rupees which are at present
being wasted, There are about 25,000
labourers in the F.C.I. and these poor
people are being exploited by the
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contraciors and the muddlemen. The
contractors and the middlemen are ihe
beneficiaries. Every year, more lhan
5.0 crores of rupees are wasted on
account of this orgamsat.on. And
who 1» waniung? IL is only the
Food Corporation of Indig employees
who are earning and to which they
would not be entitled olherwise, Thig
can be utilised for the nation in other
ways gainfully. I hope the hon, Minis-
ter incharge of thi; portfolis will
take early steps in this direction and
the contract labour system would be
abolished and the labourers concerned
would be given the best benefit.

The other day, the hon. Minister
lor Aguculture was L nd envugh to
take part in the meeting of the Food
Corporation of India, Workers’ Uni=
on held on 31st March, 1979, There
they voiced their grievances and
among ol s then demands are aboli-
tion of contracl labour, abelition of
puvaip storing ageacy  ystem, doing
away with dweruninatory treatinent
to I'CI's direct payment workers,
equal  bay  egual  wok., evelvi g
a stientific svstem  for Jod
of labour welfare scheme, woikerg
participation in manageuent  ete.
I am sure, the hon. Minister will z¢n-
gider very sympathetically the genuine
demands of the FCI werkers who have
been clamouring for such a long time,
These workers have been facing diffi-
culties at the various depots, The
hon Minister was pleased to ggy¥ some
time back that direct payment would
be introduced to the labourer; work-
ing in the FCI, T am sure, in kKeep-
ing with that assurance given to the
lahourers in the FCI, he will imple-
ment this at the earliest and fulfil his
promise, The direct contract labour
system should go away ang direct pay-
ment cvstem to the labourer; which
will benefit the workers and others
should be introduced immediately,

With these words, I support the de-
meands for grantis of this Ministry and
I hope, the hon. Minister will teke
due notice of the points made by me.
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SHRI DAJIBA DESAI (Kolhapur):
Mr, Chairman, Sir, a large number of
hon, Members have already participa-
ted in the discussion and they pzve
pleaded the case of cultivators and
agriculturists gnd have woiced their
gricvances. Last year also, a num-
ber of hon Members advocated the
samc line of attitude, but we got no
re ponge from the Government, Even
in the last year, the hon, Ministe:
for Agriculture announced in this
¥louse that he would have a yresh
look about the terms of reference of
the Agricultura] Prices Commission
and the personnel of the Agricultural
Prices Commission, but after six
months actually nothing has happen-
ed. In his speech even the Finance
Minister gnd the Deputy Prime Minis-
ter realised that agriculture hag the
largest potential for generating em-
ployment and for providing purchas-
ing power to the large, majority of
people and there cannot be any let
up in the task of development of agii-
culture, But can the Minister for
Arnriculture and Irrigation may that
this approach is reflected in the de-
mands for grants, or the programme
of agricullural development, program-
#o . f irrigation. programme of rural
development or the food programme
In fact this requires 5 large invest-
ment and a greater effort in a number
of directions and a better organizs-
tional ret-up.

As 1 said, the sentiment; or the
approach expressed by the Finance
Minister and Deputy Prime Minister
are not reflected in the demands for
grants of the Ministry of Agriculture
an1 Irrigation. Take for instance the
qunstion of procurement gnd agricul-
ti: al price policy. What has been the
experience during the last year?

Last year, in spite of demands from
every section of the House that re-
munerative prices should be fixed and
Government should come into the
market to purchese all gvailable mar-
ket surplus, Government insisted that
the Food Corporation of India and
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some other agencies will purchase In
the open Mandis, paying onlysa sup-
port price. Actually, the result wnas
that the marketing machinery with
the Fooq Corporation or with bodies
like NAFED could not reach the
Mandis, and the cultivator had io sell
hic produce at distress prices, All
the cultivators in India who were nen-
ducing wheat, paddy. sugar-cane, po-
tato and jute had to sel] their produce
in the market gt distress prices, pri-
ce, lesser than the support prices
Even the Government could not give
the support price to the cultivators
Thut iy the phght ol the cultivalors

It isnot . hat the prices of ugricul
tural commodities are going down,
that those of indusiria] commodities
arc g0ing up. and that there is a bi
gap between the two, But it is the
ac{ of omus-ion on the part of the
Government i.e because of Govern-
ment's policy that this gap has been
widening day by day. The result,
next year, is g0ing to be the same.
The Fooq Corporation or any othker
authority or muchinery of the Gov-
ernment of Indip cannot reach every
Mandi and cvery cultivator; and they
cannot purchase a1l the wugricultural
produce offered by the cultivators.
And the Government has dumped 1he
cultivator in the lap of the traders;
and the traders have umassed a lot of
profits. So, this is the policy of [ree!
trade,

Government is taking credit say-
ing that because of free trade, there
is g surplus of wgricultural produce,
foodgrains ete. and that in every mar-
ket. you can purchase anything at a
reduced or remsonable price, But
what is the result? This is the re-
su't of free trade which I want to tell
the Janata members: this is the policy
by which the Government has reduc-
ed the cultivators to a pitiable con=
dition,

One hon, Member has just describ-
ed the working of the Food Oorpors-
tion, But what is the attifude of the
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Government here? Government has
calculated the subsidy to the Food
Corpuration a; a subsidy to the culti-
vators. It is an anon.aly, Food Cor-
poration spends Rs, 17 per quintal for
Just keeping the stock; and again, it
spends Rs, 32-80 per quintal for car-
rying the stock, All these Rs, E60
crore, have been debited or credited
to the gecount of cultivators, Is it
justice? In facl, thig is not giver to
the consumers, No subsidy 18 given
to them, The only -ubsidy given to
the consumer i- Rs, 2.50 for wheat
and Rs. 5 or Rs. 7 per quinta] for
rice, Bul actually, the carrying cost
of buflfer slock 1s supposed 1o be
Rs, 560 crores—uyr 1t is there for main-
taining the stock, It is not a subs'dy
given either to the consumer or to
jhe cultivator. It ia just a trading ac-
count,

In the matter of rural development,
Governmeni has come forward now
with an Integrated Rural Develop-
ment Programme, The name appears
big. And some voluntary agencics are
to be approached and taken into this
movement, This Integrated Rural De-
velopment Programme is a combina-
tion of 5 previous programmes, viz.
Small Farmers' Development Agency,
DPDA, Desert Ares Development
Programme, Drought-Prone Area Pro-
gramme gnd lastly the Food for Work
Programme. Already, out of 5005
blocks, some 2,000 blocks have buen
covered under these 5 schemes,

Now 300 block; are to be taken up
this year under the integrated rural
development scheme, because the
Agricultural Department says that
financing of these 2000 blocks will be
on an old pattern, But the small cul~
tivators—people holding below 5 acres
of land—landless labourers wotkers
will get subsidy at the rate of 25 per
cent, 33 per cent and 50 per cent. Is
the Government aware that these
small cultivators are eligible for gett-
ing loan becausc they are in arrears
of loan? Unlesg they clear their pre-
viouz loan, they are not eligible for
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geiting further loan, In a uumber
of districts ang blocks, the banks are
not prepared to finence these pro-
Ject, because of this, The project odi-
cers just complete the forms for manor
irrigation, for land development and
s0 on and forward ithem to the Lanks.
If the bank, agree to finanuce them,
they alc elipible to get subsidy, It
means the bankg cannot give them
loan bevause they are defaulters.
Then the Government has no jes.on
bo give them subsidy,

Under the mntegrated rural develop-
ment scheme, they have lo 1dentily
the cultivators, In that proces;, cne
or two years ugo. Then the proposals
have to be submitted to the pruject
officer~, Tn.t liKes ong yiar, kor
the last three ycars, I ask the Govein-
ment to give the estimate of expen-
diture on this scheme. It jg a small
scheme, In India, the cultivator; who
are holding less than half an hectare
i land, their number is 2.31 ¢ ores;
the cultivators who are holdiag 1rss
than one hectare of land, thewr nuni-
ber is 1.25 crores; and the cultivutors
who are holding le*s than 2 hectares
of land, their number ig 1.34 crores.
Then there arc six crores landless la-
bourers. I{ means there are 1090
crores eligible people, Out of them,
they have identified 1.60 crores, This
is the report of ten yeams. In 10
vears, they have compleled this thing

If you want to take up this scheme,
these people must be given the faolity
of finance and the defaulters must be
treated as new applicants. Their
loans must be cancelled, This is a
gnod scheme, But if it ha, to be im-
plemented, then the Governmeni
should come forward with definite
proposals and inke all the people into
ennfidence,

We oppose voluntary agencies, be-
cause they are sponsored by Tatas and
Birlas. These agencieg will play havoe
in the rural areas and therefore we
oppoge them, With these words, I
conelvda my speech,
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Wit wgnm o W gy O O, g

Y mo HYe

SHRI A. C. GEORGE (Mukandapu-~
ram): Mr. Chairman, Sir, at the very
outset when | participate in this dis-
cussivn on Agriculture Ministry, in-
stead of going through the mnormal
ritual of either congratulating him »r
decrying him I only want to ay how
lucky Le is. During the past two, three
years, the agriculture in this country
has been fairly good, because of God's
grace and nature’s kindness. Weather
is fairly good, The monsoon ig rather
favourable. The farmers gre basically
hard-worhing, Mr, Barnala is lucky
and this Government is now fairly on
a goog footing.

Wien he {ock over, we had g stock
siluation which was unique and un-
precedented in the history of inde-
pendent India. So, he inherited one of
the best stocks of foodgrains thiz coun=
try ever had. 1 particularly congratu-
late him because unlike the other Min-
isters, he did not spoi] what he got in
a Government where almost al] cther
Ministers, whatever they inheriteq like
a prodigal son or like a spoilt child,
they were in a spree of frenzy to fritey
away everything that they got. Here I
mention the Finance Ministry. They
inherited a foreign exchange reserve
of nearly 4000 crores which was accu-
mulated with hard labour of our bays
in foreign countries, in which the con-
tribution of Keralites is not very small,
Nuw, the Finance Minisiry has tried
iheir level best to see how to empty the
coffers. About Commerce Ministry, the
same ihing applies. For the first time
since independence we have record
adverse balance of payment of nearly
Rs. 1600 crores, 1 am proud to say be-
cause T was the junior Minister of For-
eign Trade that we handed over a
surplus balance of payment,

About Industry Ministry, the less
said the better. The speeches which
the Minister makes at lunch, after
lunch and at dinner, all are contradic-
tory. And the officers say that they
do not take them seriously. So, they
blow hot and cold, One day it is
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nationalisation, the other day it iz de-
nationalisation,

About External Affairs Ministry, we
know how an aggression was commit-
ted under the very nose of our Exter-
nal Minister,

Mr. Barnala, I thank you very much,
You did not atleast spoil whai you got,
I am reminded of a small story which
has ils hearing on the Agriculture Mi-
nistry. In a congregalion the cap of
the priest wag sent for contribution.
It wus a misers’ congregation. In that
crow( the crap went round without con-
tribution of a penny. Finally, from
that congregation the cap came back
to the parson. He took it up, looked
into the cap and found there was no-
thing; he just turned it up and shook
it; there wag nothing. Then he raised
his hand up and said “Oh! Lord I
thank thee from his congregation I
got back at least my hat.” This is the
case of the Agriculture Ministry, From
the Ministry of Agriculture we got
back our hat. So, I congratulate him
for not spoiling it,

Of course, he did something in
Kerala. Perhaps, he was under the
evil influence of the Kerala Govern-
ment at the time of the constitution of
the Coconut Board. Of course, I know
that it has been passed in a hurried
manner, 1t has not only been concen-
trated, but super-concentrated with
bureaucracy. Il is not going to gerve
the purpose which he has in mind.

1 never question in bonag fides, be-
cause I know that in his heart of hearts
he is g son of the soil, he is a
farmer and the ©blood of a far-
mer is in him. So, I never question
his bong fides. Kerala ig a State where
the name of the State itself is inheri-
ted from a tree. I was trying in m¥
own limited way to find out whether
there is any other instance throughout
the worlg of a couniry being named
after a three, but I could not fing one.
It is only in Kerala it was known as
the land of Keras, which meang coco
nuts. Of course, some of our friends
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in the north pronounce it as Kerala,
which means bittergourd.

The production of coconut is our
mawnstay. The other day we were read-
ing that 1n spite of the efforts made by
the Government to increase the acreage
under coconuf cultivation 1n Tamal
Nadu, Karnataka, Andhra Pradesh,
Orissa and Bengal, the production of
coconut has gone down by about 7 per
cent 10 a decade. Here I want to make
a spectfic suggesfion for his consideia-
tion. In the Kuttanad area, which 18
the main covonut producing areca, we
are facing one of the biggest aitacks
of a disease by insects because of
which the coconui production 15 go-
ng down. Since none of us has found
a solution for this virus so far, 1 want
to make a suggestion. Just as we (i
once for rubber, we must gg mn for
a complete removal of the treez In
rubber what was done was slaughter
tapping after wlhich the emaciated
trecs were cut off. We gave bolh
subsidy and loan so that there will be
an incentive for the farmerto cut
down the old trees Instead sticking to
his meagre income, since we have not
found a solution for this wvirus, we
should encourage the farmers {o cut
down the trees and replant them. I
would request the Agriculture Minis-
ter to take immediate mcasures to
creale a fund for coconut replaita-
fion. 1n order to encourage the far-
mers, we have io give the incentive of
a loan as well as subsidy so that the
farmer will be forced o cut down his
irces, which are wvirus-lidden, and
plant new trees. For that a coconut
Development Fund has to be cicated
so that the present wvuus may be
fought and production may be ncreas-
ed with a new variety of plantalions.

8o far as the Coconut Board is con-
cerned, even at this stage I would say
{that the Minister must take measures
to re-vamp it, to regroup it and make
it more popular-based rather than
bureaucracy-based.

Then I come to another point. We
have now got a regulated market, co-
operatives and so many other methods
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to sec that the farmers get a proper
remuneration for their work. In the
hilly slopes of the Malabar area, known
a5 the Malayora Pradesam, people from
the plans have gone to the mountun
slopes, cultivated the wvirgin land and
made a paradise out of it. Even though
in a State like Kerala we have gol a
lot ol fmanspurlation faciities, 1 the
slopes of the hills thete a1e no proper
roads The realisation of the larmer
for any crop is directly rclated to the
acvessibility to the market In g State
hke Kerala, where virgin land has been
cultivated and many cash crops
have bheen grown, where there js
ciltnat,on of the hill  slopes  of
Kerala, there should be a connecting
road irom Qulon via Kottayam, Idiki,
Ernakulam, Trichur, Palghat, Calicut,
Malappuiam tg Cannanore There1sa
proposal for a hill side road, whith
should be lookeq intp by the Transport
Ministry All  these areas should be
directly Linked so that the farmers can
get a reasonable realisation for their
efforts I would urge upon the Gov-
ernment {o take steps to see that a
specific allotment 15 made for this type
of facilities for the farmers who
have gone 1o the inaccessible areas
and crealed weaith theie for the
benefit of the country.

16 hrs.

Sir, in my constiluency there iz a
proposal for a sluice-cum-bridee in
Elanthikkara Kanakkankadavu across
Chalakudy niver It 15 a multi-pur-
pose project. It is a project which will
create a hund and savc at least 13,000
arres of good paddy land from erosion
Wy saline water Thi, proposal is join-
tIv funded by the State Government
and the Cenira! Government, It is a
bund-cum-bridge 1t will serve the
purpose of bridging the river and at
the same time the bund will serve the
purpose of preventing the pardy land
from being eroded by saline water for
which purpose there is this propesal
So, I urge upon the Minister to kindly
fish out the old files and gee that it is
sanctioned immediately. 1 understand
the sea-erosion is also coming under the
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purview of the Agriculture Minisiry.
These days when we {alk about dis-
armament and peace and preventing
wur, there is a regular war going on at
the coast of India, at the weslern
coast especially the south western
coast coming down from Karnataka
to Kerala and the eastern coast of
Andhra Pradesh and Tamil Nadu.
This coast has to be proteclted by
anti-sea erosion measures. The
funds allotted to Kerala are only a
pittance, if not meagre. So, I hope
the anti-sea erosion measures will he
taken to protect the coast.

26.73 ghrwe, 242T 97 44. 74 Fiaw,
gt qot q% 26, 93 Nfaww oY fraw &
qTr 74.47 XPNROETE

F g srer wva § fw g I daTew
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SHRI A. R, BADRI NARAYAN
(Shimoga) 1 risc to oppose the De-
mands for Grants in respect of the
Ministry of Agiiculture and Trrigation
ior the reasong that have been reflect-
ed by my cut motions, several in
number I hope the hon Minister
fo; Agricultme will go through these
cut motions and trv to afford as much
relief gs 1s possible

With 1egard to the Central Budget,
we aie all happv that the Budget is
now rural.oriented, a departure
from the usual practice of its being
urban-oriented I am glad that the
hon Fimance Minister has provided
considerable money for the develop-
ment of rural areas, from the point of
view of agriculture, rural industries,
roads apd things hike that, which go
to make upythe prosperity of the vil-
lagets T am veiy happy that the
Agriculture Ministry is heeded by
a son of the soil, who 18 himself a
practcal and pragmatic farmer and
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who has abundont sympathy for the
agriculturists, [ hope that the red
tape of the bureaucracy would not
come in the way of implementation of
the pious intentiong of the Central
Government, The Janata Govern-
ment has golemnly pledged to end the
negleet of agriculture ang solve the
problems of poverly ang uncmploy-
ment within ten years by adopling
the strategy of according the top most
priority to agriculture and cotlage n-
dustries. With all the plous intea-
tions of the Government, the agricul-
tural production in this country has
been characterised by vatreme
instahility resulting in chronic short-
age of foodgrans and alsp of raw ma-
terials, necessitating massive imports
which in foodgraing alone is more
than Rs. 6,00p crores and in edible
o1ls, it is about Rs 1400 erores. This
lag in agriculture has restricteq ihe
expansion of the home-market, has
hampeted the industrialisation of *he
country, hag caused repeated ctisis in
the formulation of the plans and has
also made us increasingly dependent
on the imperialists' aid, undermining
the economic independence of this
country.

Even the limited wealth that is pro-
duced by the farmers js all nequitab-
ly distributed in the country. The
States have draineq a part of the in-
comg by its taxes and duties; the mo-
nopolies and the multinationals have
drained through price loot in the capi-
ta] market; the landlords, the usur-
ers, the hoarders, the profiteers and
the bureaucrats have drained through
rent, interest, profit, bribes, etc, The
peasants produce plenty and suller
while the exploiters fatten, prosper
and flourish,

Under the land reforms, only 1,29
million acres of surplus land out of
available 21.52 million acres have
been distributed. About, 20 million
acreg are yet to be distributed. The
Janata Government has put land re-
forms in the reverse gear. ’I'h_ough LA
belong to Karnataka, I must in Ial.-
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ness say that practically the tenuacy
ig abolisheq in the State of Karnafaky
and the tiller of the soil is now
the owner of the land. 1 would
requesy the Junata Government to
see thal, in various States, insteud of
awding ang abelting the landlords 1o
silalch away the tiny patches of land
distributed i the poor peasants, thiws
must be pul an end to, Several
Janata State Governments are shame-
lessly secking to  cnact 1eactionary
amendments {o ceiling laws ag a legal
cover 1n the marauding of land  re-
forms, Equally shameful 1s the record
of subjecting the peasaniry (o intensi-
fleg price luot.

The Economic Times, index rays
thut the jiios of agricultural com-
modities have 1allen and the prices of
manufactires have risen {urther. The
agricultural production has declined
by 10 per cent whereas the produc-
tion of manufacturey has increuased by
6 per cent, thus causing 15 per crni
loss 1o the agricultural sector. It
amounts to roughly about Rs. 2500
crores in a year. This ig the annual
tribute that is paig by the farmers to
the captalists, the industrialists and
the monopolists, The agricultural
inpuls over 1970-71 output have gone
up gy follows: diesel—116.6; lubricat-
ing 0il—209.3; clectricity—95.6; cement
— 4878, irem—~BY; fertiliser—75.9; pes-
ticide:~—131 and iractor—118, While
the output of wheat has gone up
only by 48 per cent, paddy by 51 per-
cent, jowar by 54 per cent, jule by 40
per cent, cotton hy 79 per cent,
sugarcane bv 33 per cent, the general
index of all commodilicg has risen by
88 per cent, Since 1970-71 the prices
of agricultural in-puts, cxcept ferti-
lizers, have risen much higher than
the prices of agricultural outputs, The
fall in agricullural prices has nol becn
passed on to the consumers. Thus,
while raw materials are cheaper, the
manufactured items are dearer, for
example, cotton and cloth, jute and
gunnies, tobaceo and cigarettes, oil-
seeds and edible oils. 'The fall in
whole-sale prices has not been reflec-
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teq in retail prices; for example, the
‘wholesale price index for food articles
hag fallen by 10 per cent but the index
of consume, prices hag risen by 10
per cent. In December 1978 it was
840 and in Mserch 1977 it wes 312
The peasants who are the majority
consumers have lost both ag produ-
cers and as consumers and the gainer
are industrialist ang traderg and the
big capitalists, the sharks of the so-
called free market. Firstly, they die-
mantled controls, demolished food-
zones and have withdrawn restirie-
tions on forward trading speculation,
hoarding land profiteering and, se-
condly, they have liberalised the cre-
dit for hoarding, profiteering and spe-
culation, while restricting the same to
Stute Trading agencies like the FCI,
the CCI ang the JCI, The increase
in bank credit to the private commer-
cial sector has gone up to 2275 crorcs
during 1977 as against 1592 crores in
the previous year, There is liberalised
import of raw materials in which our
production is sufficient to meet our
domestic requirements, viz,, cotton,
rubber, copra and jule. They import-
eq 14 lakh bales of high-priced
cotton, paying a subsidy of 72 crores,
ang 100 crores for staple fibres

Fourthly, there should be a compre-
hensive distribution system and a
widening up of the existing one
whereby we are left to the mercy of
blg traders and mill-owners. Seli,
cement, paper, coal, diesel, Kerosene,
cooking gas, soda, edible-oils, etc, are
all disappearing from the market,

Again the sugarcane price hag been
reduced from Rs. 12,50 and Rs, 16.50
per quintal to Rs. 10/-, though the
eost of cultivation has gone up. It
should not be leas than Rs. 12.50 per
quintal.

Aparttmmtheuthlnu,tﬁshto
say that the farmer is the producer
ﬁrmeemm&yandhedumma
same attention as industria] workers
now get, Concentration hereafter
should be not only on the industrial-
ists but also on the farmers. The
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human facilities that have got to be

given tg the farmer should not be de-

layed.

MR. CHAIRMAN. Please conclude

SHRI A. R. BADRI NARAYAN:
One more point, Sir, ang I will con.
clude. Yoy must conquer the adverse
effect of floods op the one hand of de-
layed and reduced monsoon on the
other, I would alsy refer to unhar-
nessed river waters and hnking of the
Tivers, I am very happy that the
Prime Ministe; has been pleased to
announce some days back that the
Garlang Canal scheme hag been under
the consideration of the Central Gov-
ernment and thay the USSR and the
World Bank are likely to finance us,
assist us with money as well as with
technical knowhow, Leave alone the
Garland Canal scheme, there are the
South Indian riverg which flow to the
west without being utilised in any
manner; the water is unnccessarily
flowing into the Arabian Sea. A me-
thod must be found out to link these
various rivers of the South so that
we may utilise the waters properly.

Hon. Chairman has been very good
to me. He has been asking me to
stop, I have got quite a number of
points to speak on, but I do not wl{!h
to transgress the ruling of the Chair.

tructive manner. I hope he will ap-
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wret wAr # fr wrr o fedd wEdly gae
q modtowrde ¥ fEft wHard a1 wfawr#
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SHRI M RAM GOPAL REDDY
(Nizamabad): Madam Chairman, at
the outset I congratulate both the
Ministers for having done good work
antl I support thenr demands from this
side of the Ilouse for they have done
good work 1n the field ol sugar mdus-
try; they have reduce excise duty;
they have decontiolled sugar and
they have given freedom to the sugar
tarlorles teo oxport sugar. Thig is a
good thing which {hev have done.

The Kood Corporation of India has
done 1ts best 1y accommodate as much
foodgrams as possible and the pro-
cutement 13 more than the capacily
of thp podowns Now the Minster
says that he 15 going tg construct
some godowns m ihe villages, 1 want
to know how much time he will tahe
to complete that scheme. He wanted
some cold storage He must not put
this scheme mto cold storage; he must
put 1t into action,

[ alsp want lo congratulate our
scientific officers who #te doing very
good research work They have pro-
duced high yielding and disease resis-
tant vaneiv; for which the Minister
has not congratulated them; I want
that at least his scnior colleague Mr.
Barnala should pay good compliments
to scientists who have done excellent
work. Nowhere in the world has such
a phenomenon occurred Our yields
have gone up on account of the efforts
of the government plus our scientific
research work. They are doing good
work in this country, which is com-
parable 10 any other couniry includ-
ing America or Russia. It should not
be forgotten. The worry in this
country is not on how much we pro-
duce but now the fertility of the soil
is decreasing; desert is advancing, I
wani to know from the Ministers
what they are going to do, when they
are going to complete the Rajasthan
cana] that can stop the advancement
of the desert, It is a national prob-
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lem; it iz not the problem of Rajas-
than. If anybody thinks that it is the
problem of Rajasthan he js not doing
justice to thig country, Rajasthan
cana] must be completed in  the
shortest possible time and all the
green patches that are to be
developed must be developed. In
this country we are mercilessly
and wrecklessly cutting the trees;
that is causing inundation by rivers
which take away the fertile soi] to
the Bay of Bengal or to the Arabian
Sea. Thay must be stopped, It ig a
national problem. I want thut the
fertility of the so0il must not only be
maintained but improved. One Mi-
niste, is coming and another Minister
is going, In between, whether the
fertility of the soil is increased oy not?
This is important for this country und
not how much we are producing?

Now the per acre yield will go down
because you are producing more
with the application of inorganice fer-
tilisers, Inorganic fertilisers are des-
troying the fertility of the land. We
want manure—cow dung and other
organic matter., We want green leav-
es, The trees have been cut. In
Haryana and in Punjab many trees
have been planted and protected, In
this country if 100 trees are cut, not
a single tree is planted, Trecs must
be planteq which will protect the fer-
tility of the soil and prevent soil ero-
sion, If there are no trees, soil ero-
gion occurs. Due to soil erosion river
belt iy filled up. That is why floods
are caused. Brahmaputra ig cating
away good soil of that area. Similar
ly s0i] erosion by sea Is causing great
havoc in all the coastal areaz, Day
by day our country ig becoming small
because of soil erosion by sea and
rivers. What has been done in Bom-
bay Marine Drive, such sort of thing
must be done in this country, Then
alone we can protect soil erosion by
sea and wind, We must grow trees.
We must have a plan, Formerly, our
Shri K. M. Munshi had planned for
tree-planting. That plan was not pro-
perly implemented for various rea-
sons, I want to know from the Minis-
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ters how they are going to protect
forests, The minimum requirement of
the forest iz that about 33 per cent
o fthe total grea of the land should be
under forest, Now it has gone to 24
or 22 per cent, Day by day, il is
decreasing. That is the greatesi
danger. Now the fertility of the soil
has gone gown, Thy production of
the so0il also will go down. 1[It is a
serious thing, This point hps not been
made by anybody.

It is very good that the Janata
Government, for whatevey it may be,
they ave paying attention to  the
kisans. In Andhra Pradesh owr Chief
Minister has exempted the land reve-
nue on 21/2 acres and below. Will
similar instrurtions be given to the
othe, States——at lcast to the Janata
ruled States? Thut must be imple-
mented. If you protect the small far-
mers, then alone there will be pros-
perity. Of course, in your Yyounger
days you might have sung:’

"t WA & P oav oATw TR,
at Arr AT Wr owar #,

Now we are independent.
wT-uT ® OWEET & wATH W
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SHRI ¥. MALLANNA (Chitra-
durga): Madam Chuirman, at the oul-
sel 1 'want to congratulale the Agri-
culture Minister for having tried fo
help the agriculturisis in the country.
60 per cent of the agricultural families
are living below the poverty line. Gov-
4mment have introduced some mea-
sures in order lo improve their econn-
mic condition in the rural areas, like
the Food for Work Programme,
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Drought-Prone Areas Programme, De-
sert Area Developmen{  Programme,
Small Farmers Development Agency,
Tribai Area Developmeni Programme
and Hilly Area Development Project,
apart from the Antyodaya or village
development These are the measures
taken by the Government 1o amelior-
ate or improve the working conditions
of the rural [olk.

Madam Chairman, I am coming from
a consti{uency which has been declared
as a backward area by the Planning
Commission and glmost all of my cons-
titueney is covered by the DPAP pra-
gramme vl also by Small Farmers
Development Agoencies (SFDA),  Both
these programmes are Centrally spons
sored schemes. These schemes are in-
troduced just to  help the rural folk,
ie, the very oppressed and depressed
clasy 10 the existing rural society,

Madam Chairman, the droughi-prone
area n the couniry covers ncarly 74
districls m 13 Stules. Thal means, it
covers 12 per cent of the lotal popula-
firn  In ferms of arca il covers 5.06
lakh (quare kilomelres, that is, 20 per
ceni of this area I find now that for
the year 1979-80 it has been alioited
Rs. 5944 crores I feel it is very in-
sufficient because the Planning Com-=
misston hag declared more than 200
districts as hackward areas under the
droughi-prone  areca programme, Ma-
dam 1the wlea behind this is to tap the
undergroumd  water and 1o frrigafe
these areas with  underground waler
and mver waler, They have taken up
snil conservation, then horticulture and
«o manv olhor programmes to improve
and vrovide johs (o the iural people,
namely, the small farmers and the
agriculturists

Wadam Chairman, under the IRD
programmes that is the Integrated
Rural Development programmes, {he
DPAP and SFDA programmes are in-
cluded. Unforiunately they have not
pianned anylhihg excont mentioning
about some soil conservalion and some
afforesiation. Planning should be made
according fo the siluation of the area.
Take, for example, my constituency.
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Though it is declared as under drought-
prone area programme, they want te
dig up the underground water. There
is a big river called Bhadra going by
the side of my eomsituency If Bhadra
water is taken {o my conslituency, it
covers about 12 to 13 taluks. Then if
all the 12 or 13 taluks are irrigated by
this Bhadry project, 1 1think what the
Government has  thought to improve
this under the DPAP programme will
be successful It is only hy invesling
money on the minor rmgations,  that
too which cost above R 50,000, fhal
sucress can be achiweved., Bul nothing
18 mentioned about minor irrigations,
nhout the fubewels  and borewells.
1f we request the ageney 10 fake up a
tube well or bure well, they will say
i1 does not come under minor irrigo-
tion, and so f  cannot  be {aken un
under DPAP  But then, how can you
tan underground water  withouf{ {fuhw
wells or hore wellsr 8o, 1l Is only a
name sake

In the DPAP arcas, agro-based in-
fusiries shomld be started  They are
saul to he  encourapme  hortn alure,
sericulfure, mggery, pouliry et but
it is afl only in name hecause imple-
meniation 15 not vroverls done 1 want
the Minisirv 1o {ake un  these {hines
intensively.

So far as advance of loans to these
programmes i8 concerned the banks
are giving a lot of trouble and causing
a lol of inconvenience to the poorer
wertion of the sociely. Though a sub-
sildy of 30 fo 60 per cent is given to
agriculiural labourers and farmers,
ithe nationalised and local banks are
not coming forwnrd to helo these poor
people. So, 1 request the hon, Minister
to look into the matler and give them
ensy loans

Unfortunately, theugh these mo-
grammes are meant for the economic
deveiopment of the poorer gections,
ihey have not been properly imjin-
mented, I suggest that agricullural
cenires should be siarled at leasl in
the DPAP areag like the industrial
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cenires which have been starled in the
vity and town areas {o help small-
<eale and other industries,

The poor ryots and agricultural la-
bourers have no house or shed in rear
poultry, When they ask for a loan, the
hank people enquire if they have got
a shed or a house, and that too scienti-
fically constructed. They say they
canuotl afford it and the bank people
do nof mve the money.

Simplatlv. sericuliure requires well-
huilt wealher-imoof houses for the
curoons 1o he reaved properly,  bhutl
stmall farmers  owming {wo or  three
acres of land are unable 1o build these
houses, and the bunk people are not
giving them money, with the result
they are unable to take {o this jndus-
try

If ot all there is anv programmes {o
help the raral folk, it s the dary
farmine prograuame Here  alsa, the
bank people rejeet loan applications on
the mound that the rvols have ne pro-
per ¢ow sheds I would reguest  the
hun Mimster to  consider all  {hese
things and 1o ecstablish agricultural
crnires i the rural arecas.

1 wani 1o gtress one more point. As
far as the milk societies are concerned,
‘we have 1o consider the pricing policy.
In mv Sfate, the State Government.
has. with great difficulty, introduced in
rertain pockels u scheme calied Karna-
taka Dairv Scheme, under which the
minimum price fixed for milk is Rs.
135 per litre, In Gujarat it iy Rs. 1.65,
1 dp nol know aboul other States, The
cost of the inputs are rising, The cost
of feeding the eattle has pone un. The
anst of buffaloes and cows hag also gone
up. So, they are nol able to maintain
the cailtle, I{ is very difficult to pur-
chuse milch animuals hecause they are
very costly. So, T would request the
hon, Minister to fix up the minimum
price for the milk because that would
help many people in the rural areas. I{
would also give employment {0 many
people, Eusy availability of manure
would enable them to improve the fer-
tility of the land.
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Then 1 would vome {0 the markeling
facilities in the rura! areas. Under
DPAP programmes. poor ryots and
agriculturists are being given loans to
purchase buffalows and cows. But they
are nol finding market tor the mlk
So, they are unable to repay the loans
atvanced to them, So, I would requesl
the Mimster {o {ake the mnecessary
steps to improve the marketing faci-
Itws  If they are really keen {0 -
prove the ccoruvmice condition of the
small and marginal farmers, they have
to establish  agricultural centres, {in
the mimmum price tor their produce
il also improve the marketing  facy-
hties
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famrgite € av gL WAST & AT H AW AW

oft § o 37 ¥Y 376 ¥ Wit o aTd ¥ T
@ | s waww dww fevreie W A oy
o ot g our AN ) R R o F
anit wre ar gEt evfs At w7 e g
sz v vl cergwed &1 s fiear T g,
wr %7 Wt S T aqr i o & sl
wirey & wrwg W fs vw ® At § U o
g1
o

Shri R. P. singh, the then District
Industries Officer at Panipal—Rs. 3
iakhs.

Shri N. K. Garg. the then Joint
Director of Indusiries in Haryana
Government—Rs, 5 Jukhs,

Shri Kashmiri Lnl‘ the then Stu-
dent of the Delhi University—Rs.
1.35 ¢rores,
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FTAT & U &7 TET AT A AT AT g AT
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By Ba fAw wor w2q arer § W fagpee
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Iz

ay

SHRI VAYALAR RAVI (Chirayin-
kil) There are some arrears in  the
rural areas of Haryana, E.D.S, are there



379 Postal Accounts in

[Shri Vayala, Ravi]

in the post offices, Bul are they au-
thorised to colleet money? 1 think
they have not been authorised to do
it. What arrangemeni have you made
in these areas?

SHRI BRIJ LAL VERMA. It is not
only the case of ED.S. in those post
offices, but it i8 in the case of others
also, This thing has happened with
regular Government offices also,

SHRI VAYALAR RAVI: They have
nu authority. But what arrangements
have been made to collect the mo-
Rey?

SHRI BRIJ LAL VERMA: It has
nol been made. ...
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18.31 hrea.

The Lok Sabha then aedjourned till
Eleren of the Clock on Thursday,
April 12, 1979/Chaitra 22, 1801 (Seka)



PLS, 40, XXV, 35, 79

e e e e e ol e e e o e . i e e
A e S Pt g e

B e e ettt ety

© 1979 By LOK SABHA SECRETARIAT

Published under Rules 379 and 382 of the Rules of Procedure and conduct
of Business in Lok Sabha (Sixth Edition) and printed by the General Manager,
Government of India Press, Minto Road, New Delbi.




